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INTRODUCTION

I, the Chairman of Estimates Committee, having been autho-
rised by the Committee to submit the Report on their behalf, pre-
sent this Seventieth Report on the Ministry of Home Affairs (Rehabili-
tation Division)—Rehabilitation of Migrants from East Bengal.

2. The Estimates Committee (1988-89) took the evidence ol
the representatives of the Ministries of Home Affairs, Commerce,
Urban Dewelopment and Industry on 18th, 21st and 22nd November,
1988, Ths Committee wish to express their thanks to the Secretary,
Ministry of Homs Affairs and other officers of the Ministries of Home
Affairs, Commerce, Urban Degvelopment and Industry for placing be-
fore them than material and information which they desired in con-
nection with the examination of the subject and for giving evidence
before the Committee.

3. The Committee also wish to express their thanks to Shri

S.N. Mandal, President, All India Udbastu Association, New Delhi
who furnished a Memorandum on the subject to the Committee.

4. This Report deals with rehabilitation of migrants from
East Bengal (former East Pakistan) and covers various aspects there-
of imcluding Government policy towards their rehabilitation, status
of the migrants being resettled/rehabilitated, the extent to which the
migrants hav: been resettled/rehabilitated, and the recent problem of
Chakma refugees now camped in Tripura.

5. While the Government had incurred an expenditure of
Rs. 406.78 crores on the rehabilitation (including payment of com-
pensation) to displaced persons from West Pakistan and to meet all the
multifarious obligations in this regard Government had enacted half
a dozen Acts of Parliament, the Committec have noted that for the re-
habilitation of old and new migrants from former East Pakigtan, even
though an expenditure of more than Rs. 745.56 crores wag incurred
the Government cared not even once to resort to legislation to
incur such huge expenditures and carried on the activitics merely by
the issue of executive instractions from time to time. The Com-
mitee are not convinced by the Government’s conteniion that no le-
gislation in this regard was considered necessary as no compensa-
tion was to be paid to migrants from East Bengal as they retained
proprietary rights in their properties (in former East Pakistan) which
they could sell or dispose of in any manner they pleased till 1965,
in view of the circumstances under which the migrants had to aban-
don their native places, enabling them toreturn to those places and
the drastic change in the situation in 1965 when the then Government
of Pakistan seized properties of Indian nationals in both the wings.

)
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The Committeee have, therefore, recommended that Government should
take a firm decision with due promptitude with regard to its policies
underlying the rehabilitation and status of the persons who migrated
to India prior to 25th March, 1971, sxamine feasibility of bigger
central role in monitoring implementation of their rehabilitation
schomes being exccuted by States, incidemtally being staffed by the
centre in part or in full, and take Parliament diractly .into denoe
through a suitable and comprehensive legislation for the purpase.

6. The Committee have also noted that people who migrated to
lodia frem former  East Pakistan prior do 25-3-1971 arc @till treated
by Government as “Displaced Persons” and are ecligile o b# consi-
dered for grant of Indian Citisenship anly by regictrevien 1/8 5(1):6a)
of the Ciizenship Act, provided they fulfil the “statutory requiremests”
with the sesult that, in effeot, they live in Iadia as ‘Statelnss’
many of wham have failed to acquire Indiam citizenship for one
ar ancther, and have bean «ither denied employment er ovon thresm
out of jobson the ground of citizemship . The Matus of those migmads
appears to the Commirttee to be in stark contrast with the position of
displaced persons from West Pakistan who migrated in India around
1947 and for .all practical purposes, namely employment <etc. are
deemed to be fullfledged citizens of 1India. The representatives of the
Ministry of Home Affairs have admitted during ovidence that thase
persons who migrated to India from former Bast Pakistan prior -to
25th March 1971, especially Old and New migrants, have come to
seftle in India permanently and have beem  prowided sehabilitation
assistance in one form or anether. In wiew of this the Clommities
abve cxprossod dhe view that these migrants, capscially Old and New
-m&mnts, should nor be requiced %o mnderge the .cumbersame for-
malities of registering thamselves under tho Citizenship Aot in srder
to get a Citizenship Certificate and comsequemt nrn 0 waote, wmC.
The Committee have suggested that as a matter of policy the Old
and New migrants should also be deemed to be citizens of India on
the pattern of “pre-1961 migrants to Assam™ .and Dispisoced Persons
from West Pakistan so that they do not ‘have o hank eraftor the xariems
authorities ¢o got their citigenship centified to cern their livdihoay
and be able to vete stc. The Comnittee have alsp viewad that, if
mecessary, -suitable legislative measures -with sagard 0 the ftatms, ‘Giti-
penship, rehebilitation and .monitoring of mehabilitation schemss afc.
should be .cnaoted with duc -expadition.

7. The Commitlee have expressed distress that while on Govern-
memt’s own admission the work -of rehabilitation of ‘Old wmigesmis”
is far fsom :complate in West Bengsl. the position of ‘‘vescttiomont” .af
‘both o0ld and new migrants from former East Pakistan in simtos/aveas
other than West Bengal is alsp not different. The Capmitiee haue
thus viewed that the resettlement/rshabilitation of migrants frem former
dEast*Pakistan cannot be deemed to be fidl and e il end umless
the Ministry of Home Affairs (Rehabilitation Damssion) casegorieslly
satisfy the :Committee, among other things, that-all the Old and New
Mfigrant families claimed to have been  settled/rehabilitated in various
parts of the country have been actually allotted homestead plots, those
migrant families who have been settled in agriculture have been ac-
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tually allotted agricultural land according te scales prescribed frem
titeto time, and full ownesship rights bave been confesred 10 theme
migrants for both the agric land and homestead plots albetted
to them. Such gut issuss have been side-izacked or i tely ‘ans-
wered in the material supplied to the Committee by the Ministey i
the writteh and oral answers given to the Committee dusing evrdenoce
by its representatives. The Ministry’s refrain all along has been to
spin out the unrealistic theory that omly the ‘“residuary problem™ of
:&iegrr;nts in Wes:ed Be.t;&l remains to be settled. l‘::d Ceminittce have
oré suggested that an expert, comprohensive integrased -
view of the rehabilitation of both Old and New migrants im various
pares of the country by the Goverament of India is now lomg overdue
MO% be uzlonducted withoutL any oi;mdmrf delay, with a view to
act) position on the gr of migrants supposed by
the ‘Government to have already been settled amd mergod with the
ntaftsfream, as also to suggest measures to expeditiously clear the
actoal arrears of rehabilitation work in all the States/arcas where the
migrants from East Bengal are stationed.

§. The Comamittee havt noted that wheseas the Coordmation
Committoo i.nchding represeatative of nrigrant sctthews were formed
in Dandakaranya Project for some time arownd 1980-81, these commi-
ttecs ace practically defanct now in  the Project area and that in
rebabilitation sites outside Dandarkaranya Project, there has not
even been an attempt by the Ministry/State Governments concowned to
have an imstitutional drrangsment for communication betwern g~
rants and rehibilitation authorities depending solely in this regand en
the discrefions of the staff deployed for rehabilitation work or the
“fresdom” of migrants to approach the rchabilitation quthorities com-
eorned, The Committec have regarded this asrangcment as extremely
poor and inadequate in view of the widespread complaints to shem
of the deficiencies in the work of rehabilitation of migrants not only
ia Weet Beagal, but in the Dandakaranya region and other States dlso.
The Committee have therefore, recommended that efforts should be
made by the rchabilitation authorities undar both the Coatral :und
State Governmeatsa: all the major rchabilitation sites in the country
to have some institutional arrangsment including the representatives
of migrants with a view to emable them to place their peduliar prob-
lems and grievances in proper perspective before the rehabilitation su-
thocities for speedy resolution.

9. The Committee have bacn astonished to note that while huge
amounis have besa provided by the Central Governmentas gramts-in-
aid 40 Sintes for Rehabilitation of Migrants .irom former East Pakistan
during she years from 196465 to 198687, the Rehabiiitation BDivision
of the Ministry of Home  Affiars has no authentic information re-
ting to the utdisation of these grants.The Committee feel that the
respoasibility of the Government cannot be considered te be over just
after reimbursing to the State Governments the grants for aforesaid
migrants. It is also essential for the Ministry to keep a -constamt watch
over the actusl utifisation of thise funds by each State from year to

. The Committee have suggested that the Ministry must immedia-
tely ‘take appropriate steps to compile the figures regarding the actusl
extent to which the Grants-in-aid of Rs. 198,70 croces disbursed by it
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during the period 1964-65 to 1986-87 for aforesaid migrants have
been actually utilised by State Governments and furnish this infor-
mation to the Committee positively within 6 months along with the
statistical information relating to the figures of expenditure supported
by Audit certificates and the amounts held under objection, unutilised
or surrendered. .

10. The Committee have noted that after 1965 when the assets of
Indian nationals and companies were seized by the Government  of
Pakistan, no reliable assessment has been made by the Government
of India with regard to the actual value of the seized assets and the rate
of ex-gratia payment has been determined on ad-hoc basis. While
arriving at this figure the Government have taken into account the
Rs. 109 crores value of assets shown by the affected persons in their
claims preferred initially around 1971 and the value of assets of Pakis-
tan Nationals seized by Government of India amounting to Rs. 29.40
crores, the latter amount being roughly 259, of the former. The
Committee further note the Government’s fond hope behind treating
the payments “ex-gratia” that in the event of settlement of such claims
by Pakistan/Bangladesh under the Tashkent Declaration, ‘‘the moneys
paid by Government of India would be adjusted”. The Committee
have, however, viewed that in the existing political situation the chan-
ces of settlement of such claims by Pakistan/Bangladesh Governments
appear quite remote. The Committee have suggested that it is high
time that the Government initiated now some urgent steps to systemati-
cally re-assess the value of the assets of Indian Nationals/Migrants in
Bangladesh seized by the erstwhile Government of Pakistan and consi-
der the feasibility of making these “ex-gratia” payment at a rate higher
than 25% of the re-assessed value of verified claims without giving
any consideration to the value of assets of Pakistan, Nationals seized
by the Government of India.

11. The Committee have also noted that even though the Central
Government has been seized of the matter since 1968, Namasudra and
Paundra Khetriya Communities which predominate the migrants fami-
lies settled in Dandakaraya Project and have been recognised as Sche-
duled Castes in West Bengal, have not so far been recognised as such
in Madhya Pradesh and in Orissa only Namasudra community has been
recognised as Scheduled Castes so far with the result that both the co-
mmunities in the area must still bz feeling discriminated. The Co-
mmittee have reiterated that the Ministries of Home Affairs and wel-
fare should now take up this mater vigorously at the highest level of
the Government with a view to enact the necessary legislation very ear-
ly to recognise Namasudra and Paundra Khetriya communities in Orissa
and Mzdhév: Prad:sh regions of the Dandakaranya Project area as
Scheduled Castes in line with their status in West Bengal, and remove

their long standing grievance, as that will also facilitate the process of
their rehabilitation.

12. While the Committee have commended the decision of the Go-
vernment to grant rehabilitation assistnce to 146 New migrant fam-
lies from former East Pakistan, including 103 Madan Industries familiies
undet the Gunnaur Rehailitation Project in District Budaun, U.P,
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after the families were laid off due to stoppage of its operations by the pri-
vate company in 1984, they have deplored the delay in their rehabilita-
tion under the above Project sanctioned as late as on 6th July, 1987 and
the fact that so far “the Government of Uttar Pradesh could not comple-
te the work of soil treatment”. The Committee have recommended that
the Rehabilitation Division of the Ministry of Home Affairs should now
induce the State Government to take timely steps with a view to en-
sure dthlati these families are actually rehabilitated by June, 1989, as
scheduled.

13. The Committee have been disappointed to note that within less
than 2 years of the opening of camps in Tripura for about 49000 re-
fugees which started migranting in April, 1986, as many as 3083 migrants
have been reported missing from the five camps in the State by the close
of 1987. The Committee have expressed the hope that the Government
would appreciate the fact that being post-1971-72 refugees, they are bound
to be repatriated to Bangladesh sooner or later and the successful
attemp's by as many 3083 refugees out of about 49,000 in such a
short time to desert the camps and mingle clandestinely with the sec-
tions of the local populace speak poorly not only of the vigilance arran-
gements made so far by both the Central and State Governments in this
regard, but also undermine our national policy on these refugees. The
Committee have therefore recommended that the Central and State
Governments must sit together and find some efiective means to pre-
vent desertion from camps by these refugees and their clandestinely
mingling with local population. The Committee have suggested in
this regard that the Government should consider the feasibility of
marking at regular intervals, in strong indelible ink, a suitafile sign
on the hands or arms of each refugee with & view to make it easy to detect
him or her from amongst the other sections of the local population.

14. The Committee have noted that as per media reports some
legislation with regard to the autonomous status of Chakmas in
Chittagong Hill Tracts is being brought in the Parliament of Bangla-
desh. The Committee, have therefore, recommended that the Govern-
ment of India should closely watch the developments in this regard in
Bangladesh and on the basis thereof pursue the matter of the refugees’
repatrration more vigorously both with the Government of Bangladesh
and the refugees camped in Tripura.

15. The Report was considered and adopted by the Estimates Commi-
ttee (1988-89) on March 30, 1989.

16. Por facility of reference, the recommendations/observations of the
Committee have been printed in thick type in the body of the Report and
have also been reproduced in a consolidated form in Appendix II to the
Report.

New DELHI ; ASUTOSH LAW
April 4, 1989 Chairman,
Chaitra 4, 1911 (8S). Estimates Committee.




CHAPTER 1

GENERAL MATTERS
A. Introductory

1.1 Since partition of the country in 1947, the influx of refugees
from former FEast Pakistan continued till March, 1971 with occa-
sional spurts. The first large scale influx took place in 1946-47 ro-
sulting from Noakhali communal riots in 1946 and partition of the
country in 1947, when about 15 lakh refugees entered India. In
the years 1949 and 1950 another wave of persecution of non-Muslim
took place in Khulna, Barisal, Dacca and Sylhet when about 10
lakh members of minority community migrated to India. This was
followed by a meeting between the Prime Ministers of India and
Pakistan where certain decisions were taken and an agreement was
reached between the two countries in April, 1950 (termed as the
Nehru-Liaqat Pact). The agreement, inter-alia, provided for free
movement and protection of rights of ownership and occupancy
whereby the owners could sell, dispose of, exchange their rights
in the properties in any manner they liked and it also provided for
restoration of properties where the owners roturned by 31st December,
1950.

1.2 Upto March, 1958, about 41.17 lakh persons (about 8.23
lakh families) migrated to India from former [East Pakis-
tan. They are known as “Old Migrants”. Out of 8.23 lakh families,
about 6.82 lakh families had been given rehabilitation assistance by
April, 1976 —4.87 lakh families in West Bengal and 1.95 lakh. fami-
lies in States /areas outside West Bengal. The State-wise distribution
of the families given rehabilitation assistance are indicated in a state-
ment below, furnished by the Ministry. Of the remaining 1.41 lakh
families who werein West Bengal, about 1.29 lakh families did not come
up for rehabilitation assistane. 9000 families belonged to Ex-Camp sites
and the rest were in Permanent Liability Homes and Infirmaries.
Ministry has also stated that no family was staying in any Relief/Transit
Camps awaiting rehabilitation and that  rehabilitation of old
migrants in States other than West Bengal was, by and large, com-
pleted by 1960-61.
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1.3 The Ministry has supplied the following statement showing
State-wise distribution of “Old migrant” families from former East
Pakistan given rehabilitation’ assistance :—

S1. No. State Number of families
given rehabilitation
assistance 1In onhe
form or other

1 West Bengal 487000
2 Assam 90000
3 Tripura 65000
4 Pihar . 14000
5 .Littar Peadesh 4000
6 Madhya Pradesh 3000
7 Orissa . . . 3000
8 Andaman & Nicobar Islands 3000
9 Dandakaranya 3000
10 Other areas 800

6,81,800

14 The persons who migrated to India from former East Pakistan
between the period .1.1.1964 to 25-3-1971 are ‘kmown as the “New
Migrants”. During this period 11.14 lakh persons migrated to Iadia.
The Ministry stated that all the relief camps for new migrants had
since been closed and the families shifted to the rehabilitation sites
in the Dandakaranya Project or in variows States where ‘they had
been provided with rehabilitation assisatance by resettling them in
agricultural/non-agricultyral  occupations  or they had  been
put In  karmi-shibirs  for  subsequent  rehabilitation. State-wise
distribution of influx, progress of their resettlement and number of
refag>es who .are still awaiting resettlement is indicated in the fol-
lowing statement furnished by the Ministry :—

Statement showing figures of influx of new Migrants from former
Bast Pakistan, Progress of ‘their resettlement and number
of Refugees who are still awaiting resettiement

Influx:
(from 1.1.64 to 25.3.1971)
West Bengal Assam " Tripura Total
7,56,619* 214318 1,43,021 11,13,958

Say 11.14 lakhs*

®Of these 7.56,619 wh> cam’t0 West Bengai . about 6 iakhs new migrants stayod
on in ths State and refused to mave out and -accordingly thay were madpe ingligible for
gelief and rehabilitation assistance,



Rehabilitation
(Position as on 31-12-1987)

State Number of families sestlod
Agricu Small  Total
ture trade etc.

(1) Andhra Pradesh 1786 135 1,921
(2) Assam 6784 . 8714 15,498
(3) Bihar 1082 1552 2,584
(4) Karnataka 723 723

(5) Madhya Pradesh 5305 2002 7,307
(6) Maharashtra 5674 509 6,183

(7) Manipur . 145 145

(8) Meghalaya 1938 212 2,150

(9) Orissa 6 253 29
(10) Punjab } 3 3
(11) Tripura 575 707 6382
(12) Uttar Pradesh . 1823 601 2424
(13) West Bengal .
(14) Arunachal Pradesh 2902 2,902
(15) Rajasthan. § .73 335 908
(16) Andamans ! 774 31 805
(17) Dandakaranya - 23990 1261 23231

ToraL $9130 16295  75.425
Famil
Number of fanmilies awaiting Resettioment
Ramilies
(1) Uttar Pradesh . 159
(2) Madhya Pradesh 272

Total :

43KP.L. Homes ;nd
Madan Industcies

Families)
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B. Lack of Statutes on Rehabilitation of East Pajistan Migrants

1.5 West Pakistan migrants were mostly settled in different States on
properties left behind by evacuees in both urban and rural arcas.
A compensation pool was constituted in terms of the Displaced
Persons (Compensation & Rehabilitation) Act, 1954.

1.6 To meet all the multifarious obligations in this regard the following
legislative enactments had been provided by the Government :

Administration of Evacuee Property Act, 1950.

Displaced Persons Claims Act, 1950.

Evacuce Interest (Separation) Act, 1951,

Displaced Persons Debt Adjustment Act, 1951.

Displaced Persons (Compensation & Rehabilitation) Act, 1954.
Displaced Persons Claims Supplementary Act, 1954.

SwnPwr-

1.7 According to the Ministry, an expsnditure of Rs. 40678 crores
had been incurred upto 31-3-1988 on the rehabilitation (including
payment of compensation) of displaced persons from West Pakistan.
The per capita expenditure on these displaced persons woked out
to be Rs. 858/-. The corresponding expenditure incurred on the
rehabilitation of Old and New Migrants from former East Pakistan
(excluding the expenditures incurred by the Ministries of Urban
Development, Welfare and Commerce) is stated to be Rs. 745- 56 crores,
which worked out to Rs. 1609/- per person.

1.8 The Ministry also informed the Committee that there were
no sp:cific Acts of Parliament or Rules/Regulations made there-
under governing the provision of relief/rehabilitation assistance to the
migeants from formest East Pakistan. Policy in these matters s
stated to have been laid down by the Central Government by issue
of executive instructions from time to time and “the Parliament was
kept informed of these policies through Administrative Reports, De-

mands for Grants etc. placed on the Tables of the House every
year.” -

1.9 Asked why was Parliament never taken into confidence di-
rectly with regard to the policy, form and content of Rehabilitation
Assistance provided to migrants from former East Pakistan, even
though relief and rehabilitation of displaced persons consequent to
partition was the concurrent respansibility of both the Centre
as well as State Governments concerned. the Ministry has stated in a
written answer that in the case of East Pakistan migrants, ne com-
pensation for the properties lzft behind in Pakistan was to be paid
as they retained proprietory rights in their properties. These they
could exchange, sell or dispose of in any manner they pleased
till the outbreak of hostilities between India and Pakistan in 1965,
when Pakistan seized the properties of Indian nationals. According
to the Ministry no separate legislation was considered necessary for
mere grant of rehabilitation assistance.
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1.10 The subject of relief and rehabilitation is included in Con-
current List of the Constitution. According to the Ministry, the
responsibility of relief and rehabilitation of displaced  persons
is a matter of national concern. The expenditure on selief and
rehabilitation of migrants from former East Pakistan is reimbursed
to the State Governments in the form of grants and loazns. Relief
and rehabilitation policy is decided by the Central Government and the
schemes are executed either directly through Central Government
agencies or through State Governments. The Central Government
meets the entire expenditure on relief and rehabilitation. For execu-
tion of schemes, by State Governments, the Central Government also
sanctions necessary staff, either in part or in full. A non-official orga-
nisation of migrants from East Pakistan has represented to the Com-
mittee :—

“..the Centre had taken a predominantly direct role in the
rehabilitation of West Pakistan refugees....State Governments
were asked to execute the plans with the sense of urgency ....
For the rehabilitation of old migrants from East ‘Pakistan the
Centre undertook no direct responsibility. Funds were provided
mainly to the State Government of West Bengal for formulation
and execution of rehabilitation schemes under certain guidelines
from time to time. Even in regard to the rehabilitation of
new migrants in States and Union Territoriecs outside West
Bengal the Centre prevericated in its policy approach ....
This is how the Central Government has all along evaded the
responsibility that devolves on it under specific Constitutional
provisions so far as East Bengal refugees are concerned .”

1.11 Asked during evidence to state that whereas thc problem of
rehabilitation of West Pakistan refugees was dealt with through Par-
liamentary enactments, why in the case of rehabilitation of Bast Bengal
refugees, only executive instructions were issued, the Home Secretary

-

“I do not know why the law is necessary before we do anything.
Here is & human problem. People come from outside. If you want
to give them some help, give them that help. In what scale, in
what manner, that a law is necessary to do it is not &
postulate.  There was a difference between the West Pakistan and
East Bengal refugee character in the sense that the people who
came from West Pakistan into India they lost their titles,
properties and things like that. I am told that inthe case of East
Pakistan the situation was different. Their ownership rights or
titles continued..... " :

1.12 Asked to cite an instance where the Government could spend
moneys without any legislation or Schemes or Rule, the Home Secretary
contended :— ’ .

“There are many anti-poverty progammes where there are no laws. . ..
Under the Integrated Rural Development Programme help is given
on the basis of Schemes formulated by the Government, The Scheme
formulated by the Government is an executive action.”
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1.13 On being contradicted by the Committee that these schemes
were covered by Subordinate legislation, the Home Secretary averied :—

‘I will not join issue on this point. I have made my statement.”

1.14 When the Committee pointed out that the Government's dis-
tinction betweon displaced persons from West Pakistan and East Pakistan
oa the basis of retention of their rights to property by the latter did not
hold good after 1965 when properties of Indian nationals were seized by
the Governmaat of Pakistan, the. Homs Secretary explained : —

‘First of all, what you have pointed out here is correct in the sense that
after 1965 it is said, ‘The Government of India is constrained as a
matter of reciprocity 10 vest all moveable and immoveable proporties
of Pakistani nationals in the Indian Custodian of Enemy Property.’4
I would like to underline the word ‘vested’. We have vested them,
but we have not disposed of them. The point I am trying to make
is, on the one hand we have frozen these properties, but we have
not disposed them of, and on the other hand, while there was a change
in 1965 after the conflict, efforts continued to maintain our pesition
that these property rights must be maintained as they were before.
These are the continuing efforts. So we do not waat to deviate from
the position in which we close our options in the matter. So,
there is a difference even now. On the one hand we have frozen
them here on our side, we have not disposed them of. The second
question is, because this is a kind of doub.ful question when we are
stil pursuing this mattter without calling the payments to be
made as ‘compensation’ — we call them as ‘ex-gratia payments’. This
is a very deliberate decision of the Government. There is a dis-
tinction between the two and there are two different decisions in so
far as this is concerned because of the difference in the circumstances
of these two cases..... This is the position as it stands now and
the Govermment is not going to rethink onthis matter. . ..In thecase
of East Pakistan side, the property vested is not a disposed of
property. It is a frozen thing. Similarly, with regardto our pro-
perty on the other side, we would still like the right, title whatever
they are, are maintained and restored....I would like to clarify
two things. The first point is that the continued interests in the por-
perty of the people given here have been abrogated. This is a point
where we are making efforts to see that these interests are maintained
in spite of the fact that there scemsto have been some abrogation—
I mean the 1965 Indo-Pak _conflict. This is an effort.”

1.15 When the Committee eaquired how the Government had

I:lenedtnking this position for the 23 vyears since 1965, the witness
ded :—

“It is a judgement on which the Government has to make its
mind. The Goverament has to decide in what fashion the problem
of influx should be decided. There are Tibetan Refugees; there are
Afghan refugees. Also, in the recent incidents in Sri Lankas, some
refugees have come here and the Government is also sending
them back. But in this case, (East Bengal Migrants) these are
treated as displaced persons. The assessment was that they have
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come to settle here permanently and we have to provide them
help. This is a decision of the Government. Here again
those who came after 1971 are expected to go back. There-
fore, there are some restriction on Citizenship Rights being given.
Those who came earlier were given the facilities regarding
acquisition of Citizenship Rights.”

1.16. The Committee mote the Government bad incurred an ex-
penditure of Rs. 406,78 crores on the rehabllitation (including pay-
ment of compensation) to displaced from West Pakistan
and to meet all the multifarious obligamns in this regard Government
had enacted half a dozen Acts eof Parliament. Oun the other hand
for the rehabilitation of old and new migrants from former East Pakistan

even though an expenditure of more than Rs. 74556 crores was
ucnrrod, the Government cared not even once to resort to legislation
to imcur such hoge amd recurring expenditure and carried on the
activities merely by the issue of Executive instructions from time to time.

1.17 The Government’s contention that no legislation in this
regard was considered necessary as no compensation was to be  paid to
migrants from East Bengal as they retained proprietary rights in
their properties (in former East Pakistan) which they could sell or
dispose of in any manner they pleased till 1965, is not convincing
in view of the circumstances under which the mirgrants had to aban-
don their ntivephoes,mdwareabo.mt in a position to

in 1965 when the than Government of Pakistan seized properties of
Indian  nationals in both the wings. The Committee cannot
comprehand as to why even after 1965 the Geovermment did not come
forward with a comprehensive legislation om proper rehabilitation of
migraots from former East Pakistan who ceased to haveeven a
fictitious title to their preperties there from that year. The
Government’s post-1965 stand that “‘in  the case of East
Pakistan side the property vested is not a disposed of property...’’ and “‘with
regard to owr property on the other side we would still like the rights/titles
whatever they are, are maintained and restored’’ amd that terming of pay-
ments to these migrants for properties left in Pakistan as ‘ex-gratia’ and not
‘compensation” was a ‘very deliberate decision’, is not consistent with the
Home Secretary’s own assessment that the persons who migrated from
former East Pakistan upto 25-3-1971 ‘bave come to settle here permanently
and we have to provide them help’ and ‘were given the facilities regarding acqui-
sition of citizemship rights.’ This inconsistent—rather contradictory—stand
is clearly indicative of the fact that the Governmeut mever examined the
in depth and in proper perspective and the Committee cannot help but

that even now the Governmest have no firm policies with regard
bilitation amd states of migrants from former East Pakistan, The
Committee, therefore, recommend that Government should take a firm de-
cision with dne promptitude with regard to its policies umnderlying the rehabi-
litation and status of the persons who migrated to Imdia prior to 25th March,

i
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1971, examine feasibility of bigger central role in monitoring implementation
of their rehabilitation schemes being executed by States, incidentally being
staffed by the Centre in part or in full, and take Parliament directly into con-
fidence through a suitable and comprehensive legislation for the purpose.

C. Citizenship Rights to Migrants

1.18 An all India organisation of East Bengal migrants has represented
to the Committee:—

“...the Constitution itself (in Art. 6) has provided for rights of
citizenship of the migrants from Pakistan...Under the citizenship
Act of 1955, displaced persons could register themselves as citi-
zens of India. The very nature of migration and rehabilitation
of East Pak. displaced persons was such that they could not
take full advantage of even the earlier liberal policy for citizenship.
A large section of them are known to have failed to acquire Indian
citizenship on various pretexts or pleas, and are staying here over a
long period as ‘stateless’ people. Cases have occurred where eli-
gible displaced persons from East Pakistan were either denied em-
ployment or even thrown out of jobs duly given to them on the
ground of citizenship question....The recent amendment of the
Citizenship Act has made it all the more difficult for East Bengal
refugees to acquire Indian Citizenship. The Central Governments’
decision to ban power of granting citizenship by the State Govern-

ment is clearly directed against these helpless people as victims of
Partition.”

1.19 Asked to state clearly whether, as a matter of policy, the Old Mi-
grants and New Migrants from former East Pakistan have been granted full
citizenship rights so far in all respects including right to employment and
right to vote, the Ministry has stated in a written answer that:—

“The acquisition/grant of citizenship is governed by Part. II of the
Constitution and the Citizenship Act, 1955. Article 6 of the Consti-
tution confers right of citizenship on certain persons who have
migrated to India from Pakistan. People who migrated from
East Pakistan (now Bangladesh) were also covered by Article 6
of the Constitution. Bangladesh came into existence in 1971. A
large “ number of migrants have crossed over to India from
East Pakistan (now Bangladesh) after 25th March, 1971. Although
these persons are eligible for grant of citizenship claiming the bene-
fit of Indian origin for registration under Section 5(1Xa) of the
Citizenship Act, a policy decision was taken in 1971 not to consi-
der the requests of such persons for grant of citizenship by regis-
tration since they are expected to return to their native places as
soon as the conditions permit. The recent amendment to the
Citizenship Act raising the residential qualification from six months
to 5 years for grant of citizenship does not affect post-March, 1971
refugees from East Pakistan in view of the policy decision taken
in 1971. However, persons who migrated from East Pakistan prior
to March, 1971 are eligible to be considered for grant of Indian
citizenship by registration U/S 5(1)(a) of the Act provided they
fulfil the statutory requirements.”



9

1.20 Asked during evidence what was the status of persons who had
migrated to India from former East Pakistan till 25th March, 1971, the
Home Secretary replied that “their status was displaced persons”. When
it was pointed out by the Committee that this reply was contrary to the
Ministry’s written reply that the aforesaid migrants are eligible to be con-
sidsred for grant of Indian Citizenship by registration U/S 5(1)a) of the
Citizenship Act, 1955, the witnesss stated: —

“The persons who comes here is a displaced person. Then he has
a right of acquiring citizenship under the law, when it is given, if
he fulfils the statutory requirements.”

121. Asked wasthsr it was not now the right time to reconsider the
earlier dzcision not to grant citizenship to the psrsons who had migrated
to India from East Bzngal after 25-3-1971, the Homs Secratary replied: —

“After 1971 the situation changes in the sense that a new country
comes into being. Now this is a new situation. There i3 no
reason for accepting this kind of migrants as such....The law
provides how citizenship can be acquired....all that ha in
1987 was that the law had been made more stringent in so far as resi-
dential qualification is concerned. There were specific directions
that people who came after March, 1971 cannot be treated as or-
dinarily residents of the area (in India). They are expected to re-
turn to their native places as the situation improves, If such re-
fugees make applications, the applications should be rejected...
And the presumption is that those who came after 1971 we are
not accepting them as migrants.”

1.22 When the Committee asked whether a separate policy was not
necessary to grant citizenship to the persons who had migrated
to India in the abnormal situation between March and December,
1971 but could not somehow return to Bangladesh, the witness argued:—

“To say that some people remained there and therefore wo
should extend some special treatment to them, I do not
think we should consider that as a problem at all........
under the Citizenship, Act whatever facilities are statutorily
available for anybod}r to ask for citizenship, they can also
get those facilities. I cannot go beyond that”,

1.23 Asked to indicate the number of Old and New Migrants
separately who have been granted citizenship rights by the State
and Central Governments so far in each State/Union Territory
etc,, the Ministry has stated in a written note to the Committee
that upto 1-4-1986, the Collectors were the competent authotity
to register persons of Indian origin as Indian citizens under Sec-
tion 5 (1) (a) of the Citizenship Act, 1955. Since 1-4-1986, the
powers of the Colloectors have been withdrawn and now the . powers
vest with the Central Government to grant Indian citizenship.
‘The exact number of new migrants and old migrants who have
been conferred Indian citizenship by the Collectors since 1956
till 1-4-1986 is not available in this Ministry. As the statutory
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registers pertaining to grant of Indian citizenship maintained by
Collectors do not have provision for making separate entries
country-wise and also as the Collectors haveto refer to each and
evcry\.cntri in the old registers from 1956 onwards till 1-4-1986,
it. would be difficult to collect this information from each State
and Union Territory at this distance of time”.

1.24 However, during the period from 1-4-1986 to 15-12-1988 the
Central Government is stated to have granted Indian citizenship to 30
persons who came from erstwhile East Pakistan (now Bangladesh) before
25-3-1971, out of whom 21 are new entrants.

Asked whether old and new migrants had been allowed to vote in
elections held after 25+3-1971, the Ministry hss stated in the note that under
the provisions of Election Law, only Indian citizens are allowed to get
their names included in the Electoral Rolls of Constituency. *“Those migrants
who have not acquired Indian citizenship are not eligible to be included in
the rolls. For example, the Citizenship (Amendment) Act, 1985 deemed
all pre-1961 migrants to Assam as Citizens”. As only those who are enrol-
led in the electroal rolls can vote in the State Assembly and Paliamentar
elections, and es only citizens can be enrolled there is no question of #l-
lowing the migrants (either old or new) who have not become citizen to vote
in these elections. The Ministry has further informed the Commi-
ttee that registration of voters is governed by Sections  16—19 of the
Representation of the People Act, 1950, providing, among  other
things, that a persons shall be disqualified for registration in an electoral
rollif he is not a citizen of India.

1-25. The Committee are pained to note that people who migrated
to India from former East Pakistan prior to 25-3-1971 are still treated
by Governmeat as ‘‘Displaced Persons >’ aud are oaly eligible to be con-
sidered for grant of Indian Citizenship by registration U/S5(1)(a) of the
Act provided fulfil the ‘‘statutory requirements’’ with the result that in
effect they live in India as ‘Stateless’ people many of whom have failed
to acquire Indian citizenship for one reason or another and have been
either denied employment or evem thrown out of jobs on the ground
of citizenship. The status of these migrants from former East Pakistan
appears to be instark contrast with the position of displaced’ persons from
West Pakistan who migrated in India around 1947 and for all practi-
cal purposes, namely, employment etc., are deemed to be fullfledged citizens
of India. The representatives of the Ministry of Home Affairs have admit-
ted during evidence that those persons who migrated to Jndia from former
East Pakistan prior to 25th March 1971, especiallyold and new migrants
have come to settle in Indin permaneatly and have been provided rehabilita-
tion assistance in one form or amother. In view of this the Committee are
of the view that these migrants, especially old and new and new mi;
shouid not be required to undergo the cumbersome formalities of registering
themselves under the Citizenship Act in order to get a Citizenship certificats
and consequent right to vote, etc. The Commitiee strongly recommend
that as a matter of policy the Old and New migrants should be deemed
to be citizens of India on the pattern of ‘‘pre-1961 migrants to Assem®
and Displaced Persons from West Pakistan so that they do not have to
hasker after the various authorities to get their citizemship certified to earn
their livelibood and be able to vete otc. They are of the view that, # mecess-
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, suitable legislative measares with to the Siatms, Citizeuship, re-
l?n',billtation and monitoring of rehabiliation schemes etc. should be eancted

with due expedition.

1.25A The Committee note that while most of the familles who migrated
be ropnh'l' rmt.ﬁmw.a:h, o of theso migrants could not ielm
been ated to some
ted due to one reason or the other and stayed on in India. The Committee
sugflest tk::i:the Gov:mment al;onld examine ﬂr.fr:elcsiiblﬂty of M[I:Iw the
r ements for these families to acq uld.‘
ill?oeoﬁdmﬂonttehd!ﬂdudmuﬂhlon duhm conld wot by
repatristed to Bangladesh in 1971-72.

D. Disposal of Claims by Custedian of Enemy Property

1.26 The Custodian of Enemy Property, Bombay is the Administrative
Unit in the Ministry of Commerce for making of ex-gratia payments to
Indian nationals and companics whose assots were scizod by tho Govera-
ment of Pakistan during the Indo-Pakistan Conflict of1965. The claimants
were asked in 1971 to get their claims registered with this organisation by
31st July, 1977. Under the Ex-gratia Scheme ad hoc interim relief in the
from of ex-gratia grant at the rate of 25 per cent of the value of verified
claims subjeot to the maximum of Rs.R5lakhs is paid from the Comsolidated
Fund of India to Indian nationals/eo;ﬂniu, etc. whose assots in Pakistan
were seized by the Government of istan. The payments under the ex-
gratia scheme are credited to the Ministry of Commerce’s Budget Head
“No, 3453 (Demand No. 7 Department of Commerce, Major Head 3453
Foreign Trade and Export Promotion, D-9, other expeaditure-D-9 ‘3')”. In
August 1988, it was reported that to ite the disposal of compensation
claims of refugees from erstwhile East-Pakistan the Government had incre-
ased the number o panel members oi Custodian of Enemy Property from
8 to 13 and the Government had also shifted the payment office from
Bombay to Calcutta.

1.27 Reason for treating the payments as ex-gratia:

According to the Ministry, the refief payment to Indian nationals ander
the scheme was decided to be catled ex-gratia so that Pakistan did not make
it & basis for getting out of its liability to settle the question of property
seized during the conflict, if and when such a settlgment could be reached
under International Law as well as under Art. VIII of the Tashkent Decla-
ration reproduced hereunder: —

“The Prime Minister of Indin and the President of Pakistanhave
agreed that the two sides will continue thediscussion of guestions
relating tothe problems of refugees and evictd migra-
tions. They also agreed that both sides will create itlons which
will prevent the exodus of people.They further agreed to discuss
thereturn of the property and assets takem over by either side
in connection with the Conflict.”

1.28 It is for this reason that at the time of disbursement of amount an
undertaking is takon from the clsiments that in the eveat of settloment of
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*claims by Pakistan/Bangladesh the money paid by the Government of India
-would be adjusted.

1.29 The Government of India is stated to have been in touch with the
Government of Pakistan on this question ever since 1966 and drawing its
attention to the relevant provision of the Tashkent Agreement for the reci-
procal return ofthsseized properties/assets but no tangible results are
stated to have been achieved so far.

~1.30 Rationale behind the Rate: On therationale behind the rate of ex-
gratia payments at 25 per cent of the value of verified claims, the Ministry
has stated in a written note that ‘as against the value of Rs.109 crores of
Indian nationals’ assets seized by the Government of Pakistan, the value
of such assets of Pakistani nationals seized in India amounted to only
Rs. 29-40 crores only, i.e. 25% (roughly)”.

1.31 Asked during evidence whether the Government had ever made a
reliable assessment of the value of Indian Nationals’/Migrants’ property
as seized by Government of Pakistan, the representative of the Ministry of
‘Commerce explained;—

“This was basically an estimate given by the people. Due to war
situation, it would not be possible to get any reliable information.
In the case of certain companies, which set the loss at Rs. 1 crore,
we asked them to produce balance-sheet and income-tax assessment.

On the basis of that, verification was done. In regard to individuals
we asked them to produce land revenue records, which they had in
their possession, rent payment receipt, etc.

The extent of loss was approximately estimated by the Indian per-
sonnel in Dacca. I I remember correct, in one document, three or
four years ago there was some mention ahout the property losses.”

1.32 On being pointed out by the Committee that there was no
chance now of the migrants getting back their properties seized in former
East Pakistan and the rate of 257 of ex-gratia payment was determined
on the basis of 109 claims réceived initially around 1971, the witness
replied :— u

“On the basis of representations we have received, we have
looked at the scale of the compensation. There are five columns
under which they do it. If you look at them you will find that
the maximum compensation of 20% paid on claims upto Rs.
"100,000/- and no rehabilitation grant is given for claims beyond
‘Rs. 50,000/-. There after, the assessed value of the claim goes up
and the compensation percentage goes down. For around Rs.
" 18 lakhs the maximum compensation that would be paid is Rs.
2 lakhs, which works out to 11-11 cent. This was the maxi-
mum compensation which was possible in value term and in
percentage term when the original rehabilitation scheme was for-
mulated. The other asmct considered was the ex-gratia payment

+ -to Indian nationals who lost their property in West Pakistan.
Views of the different departments were taken. They said  thas
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why should they go beyond the apEroved scheme. They wanted
to follow the percentage which has been followed earlier. At
this point of time, I do not know the background under
which it was accepted. But this was the decision of 1971. They
*finally decided that 25 per cent should be paid. The compensation
paid is much_higher than the compensation paid under the
rehabilitation scheme™.

1.33 Asked specifically by the Committee that after 1972 when the
Custodian started making the ex-gratia payments, what was the value of
the properties seized by the Government of Pakistan, the witness re-
plied that “they come to Rs. 400 and odd crores”,

1.34 In a note obtained after evidence it has been stated that no informa-
tion is available with the Ministry of Commerce about the latest value of
assets/properties of Indian Nationals/Migrants from former East Pakistan
seized by the Government of Pakistan. According to the records maintained
by the Custodian of Enemy Property, face value of properties/assets of
‘East Pakistan/Bangaldesh nationals seized in India at the close of 1972
was estimated at Rs. 7.10 crores. Value of these at the close of 1987 has
also not been so far assessed by the Ministry of Commerce.

"1.35 The Committee note that after 1965 when the assets of Indian nationals
‘and companies were seized by the Government of Pakistan, no reliable assess-
[ment has been made by the Government of India with regard to the actual
.value of the seized assets and the rate of ex-gratia payment has been determined
on ad hoc basis. While arriving at this figure the Government have taken into
account the Rs. 109 crores value of assets shown by the affected persons in
their claims preferred initially around 1971 and the value of assets of Pakistan
Nationals seized by Government of India amowunting to Rs. 29.40 "croros, the
latter amount being roughly 259 of the former. The Committee further note
the Government’s fond hope behind treating the payments ‘‘ex-gratia’ that
in the event of settlement of such claims by Pakistan/Bangladesh under the
Tashkant Declaration. ““The moneys paid by Government of India would be
adjusted’’. In the existing political situation thé chances of settlement of such
claims by Pakistan/Bangladesh Governments .appear quite remote.

1.36 The Committee are of the view that it is high time that the Government
initiated now some urgent steps to systematically re-assess the value of the
assets of Indian Nationals/Migrants in Bangladesh seized by the erstwhile
Government of Pakistan and consider the feasibility of making these
“‘ex-gratia’’ payments at a rate higher than 25°/ of the re-assessed value of
verified claims without giving any consideration to the value of assets of
Pakistani Nationals seized by the Government of India. The Committee’
that the Government will commence the work of re-assessing the value of the
seized properties immediately and inform the Committee within 6 months of the

tation of the Report about the result of the re-assessment and the
decision taken for upward revision of the rate of ex-gratia payments in the

1.37 Speed of disposal:—Asked to state the position of disposal of
claims of persons who had lost or left their properties in erstwhile East
Pakistan in the Office of the Custodian of Enemy Property from its inception .
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upto the close of 1987, the Ministry of Commerce in a written answer for
the evidence stated, in the first instance, that the position in respect of both
former Bast Pakistan and West Pakistan as in October 1988, was as under :—

()) Total claims registerod . e & & e« e e 57493
() Totalclaims disposedof . . . . . . . . 26823
(iii) Total dormant cases . . . . . . . . . 20100
(iv) Pending case- :
(a) Cases where documentsareavailable . . . . . 3600
(b) Cases verified by the Panel Members but awaiting Panel Chair-

man’s approval . . 1120
(c) Cases where documents not submitted . . . . . 5850
Twlor (.')l (b) & (c) . * L] L] . . . 1“70

1.38 The Ministry farther informed the Committee that year-wise number
of claims where payment was sanctioned was as under :—

Year Number
1972-137 . . . . . . . . . . . . . 350
- 1973-M . . . . . . . . . . . . . 560
1974-15 . . . . . . . . . . . . 255
197677 . . . . . ..o e e e e 590
T8 . . . . e e o e e e e 454

T I ¥
197980 . . . . . e e .. e
199081 . . . . . . . . v W . . . am
98182 . . . . . e e oo 364

1980283 . . . e X1
198384 . . . . . .. e 851
198485 . . . . . e e e e 68
198586 . . . . e e e e e e e 7
198687 . . . . e e e e e e e e 430
198788 . . . . . . . .o 925

19,350
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1.39, An amount of Rs. 61 .42 crores is stated to have been disbursed by
the Custodian upto 31-12-1987 under the Scheme. The Ministry has claimed
that “on an average the disposals are around 250 cases per month. At this
rate the balance claims are likely to be disposed of in next 2 years........
Majority of pending cases are'those where documents have already been filed”.

1.40 As to the position of claims pertaining only to persons who had lost
or left their properties/assets in former East Pakistsn the Ministry it has stated
that they had been able to dig the Minister’s answer to Question No. 788 dated
17-6-77 on the number of claims pertaining to West Pakistan and the East
Pakistan according to which the number of claims for West Pakistan was 1407
and for East Pakistan as 55,561. According to the Ministry while the overall
number of claims relating to West Pakistan remained of the same order, for
a detailed analysis of these claims in respect of East Pakistan, as desired by
the Committee, “‘a special field analysis would have to be made based on
scrutiny of all claims files numbering 57498". .

1.41 The Committee regret to note that whereas they specifically asked
the Ministry of Commerce, through Ministry of Home Affairs, to supply
data regarding the disposal by the Custodian of Enemy Property of ‘‘claims
of refugees who had lost or left their property in erstwhile East Pakistan’’,
the Commerce Ministry supplied to the Committee the consolidated figures
““in respect of properties both in West and East Pakistan’ without specify-
ing so in its written reply in the first instance, until the doubts were expres-
sed by the Committee after evidence and ex-post facto clarification was
given by the Ministry. The Committee feel that the officers in the Ministry
of Commerce should have been careful in replying to the question posed by
the Parliamentary Committees like Estimates Committee so that inaccurate
information transmitted by the Ministries to these Committees does not lead
to serious complications in either House of Parliament. It is highly desirable
that utmost importance is accorded to the information to be supplied to the
Estimates Committee and the Ministry should ensure that omissions of this
type do not recur in fature. While the Committee understand that the
majority of claims pending or lying dormant in the office of Custodians of
‘Enemy Property might pertain to the Indian Nationals/migrants from former
East Pakistan roughly on the pattern of answer given to Question No. 788
on 17-6-77, Ministry of Commerce could have managed to obtain from the
Custodian of Enemy Property the figures relating to the aforesaid category
of claimants as desired by the Committee because the requisite information
had to be collected from a single source omly i.e. Custedian of Enemy
Property and no extensive fleld stady/survey was required for the purpose, as
claimed by the Ministry. The Committee, therefore, desire that the Istest
data relating to the number of claims pertaining to Indian Nationals/migrants
from former East Pakistan registered with, disposed of by, and pending with,
the Custodian of Enemy Property should be compiled by the Ministry of
Commerce and supplied to the Committee within 6 months of the presenta-
tion of this Report.

1.42 Pending Cases:—Asked to justify 1120 pending cases, “verified
by the Panel Members but awaiting Panel Chairman’s approval” and
3600 pending cases ‘“‘where documents are available” the representative
of the Ministry of Commerce stated during evidences—
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“As far as 1120 cases are concerned, the previous OSD who was
the Chairman of the Panel Board which verified the claims re-
tired on 1-4-88 and the new OSD has joined the office on 10-11-
88. Heis now looking after these cases. Hec will have to satisfy
himself that the parameters used are as per norms and these
cases are to be sent to the Ministry for issue of sanction
orders. We would request him to put his best even on holidays
keeping in view that so many cases are pending to get them
cleared as fast as possible.

As far as the cases where documsnts are avajlable are conoerned
these are cases which are allocated to the Panel for taking up
verification. It is not that these cases are just lying there. There
are cases which are cleared by the Panel and sent to the OSD.
These are under process‘’.

1.43 The reason advanced by the Ministry of Commerce for 1120 pend-
ing cases ‘‘verified by the Panel Members but awaiting Chairman’s approval”’,
namely, that the O.S.D., who was the Chairman of the Panel of - Members,
retired on 1-4-1988 and his successor was appointed on 10-11-1988 i.c. after
a gap of more than 7 months is indicative of the fact that the Ministry of
Commerce Is not seriously concerned regarding speedy disposal of these
claims by the Custodian of Enemy Property. It is imperative to resort te
advance planning in this regard so that the vacancies created in Panel of Mom-
bers of the Custodian of Enemy Property on account of retirement or transfer
ete, are filled promptly and the claimants who have preferred their claims to
the said Panel are not made to suffer for no fault of theirs.

1.44 As for the 3600 peanding cases where ‘‘documents are available’’s
the Committee fail to appreciste the justification of their maguitude at any
point of time in view of the Ministry’s claim that ‘‘on an average the disposals
are around 250 cases per month’’, especially whea the number of Panel Mem-
bers ia reported te have beea raised from 8 to 18 and payment office rightly
shifted from Bombay to Calcutta. Fer the same reasons the C
regard tho number of cases disposed of each year from 1983-84 to  1987-88
as yery poor and urge the Minisiry {o talse urgent steps to easure that all the
claims pending with the Custedian of Enemy Property, especially these wherein
all the documents are available, are verifiod and dispesed of with exemplary
promptitade. Since most of these claims mosy pertsin to people of jow in-
come groups who are now living in indigemt circumstances, if is essetial
that all such claimsfare settled with utmest expedition. In ghe opinion of
the Committee, procedare for settlemeat of such claims sheuld be clear and
precise giving no scepe for redtapism amd harnssment of migmnis.

1.45 Irregularities in Disposal:  Explaining the steep decline in
the sanctioning of these claims from 1983.84 onwards the Ministry
of Commerce has stated in @ written answel that “CBI started an
inquiry against one Shri S.K. Dasgupta, the then OSD and panel mem-
bers, etc. in 1983. This adversely affected the verification work as
all panels became extremely cautious in the verification of documents,
etc. CBI once again started the inquiTies against the new OSD and
panel members in 1986”. Duling evidence the TIepresentative of the

Commerce Ministry elaborated further:—
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“The problem started for us in 1983 September. The first
case was booked by CBI against the then OSD in the
Calcutta office. Thea investigations started. Members also
bocame fdghtened and they stbpped work. The then OSD
asked for repatriation to his cadre. So immediately the
work suffered.

Thereafter he was repatfiated and a new Officer was selec-
ted. He joined in June, 1984. Then we devised new proce-
dures asking for identity cards because earlier report was
that someon¢ had impersonated and taken away the
money. So we_ asked for the identity cards and we also tpok
an affidavit from the claimant saying that he is the claimant,
he has got brothers, sisters, etc. who are also entitled to the
property along with him so that we can ensure that the
number of persons with the claimant also get their share.
Then weé took some steps for increasing payment to the
panel moémbers giving them assistance etc. Progress started
picking up.

But once again in the month of February, 1986 the new:
OSD unfortunately had a case registered against him and he was
called for investigations by the¢ CBI. And onct again this
made th® panel mombers shaky and they became very jittery.
Then we had toconsole and cajole them and convince them
that these are the routine things. But at any rate the
Government had no other method of veryfying these claims
The documents which are produced from the then Fast
Pakistan were in Bengali and only those people who have
the background of Bengali language and the gackground of
accounts especially cultivation etc., were able to handle things
and therefore it could not be possible for us to dispose them

of. These are the main reasons why there have been set
baeks.”
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147 Itis ting to note that some Officers on Special Duty work-
ing as Chairman of Panel of Members of the Board of Custodian of Enemy
Property and some Panel Members are alleged to have accepted and certified
false or forged claims preferred by private parties for such huge amommts as
Rs. 152,250, Rs.3,26,000, Rs. 146,761, Rs. 2,27,037 and Rs. 3,45,000
and cases had to be launched against the officers concerned by the Central
Bureau of Investigation. The Committee recommend that cases which are
pending in Courts should be vigorously pursued so that the charged officials
are punished in accordance with the law. In the cases where departmental
action is necessary, departmental proceedings should be initiated promptly
and exemplary punishments awarded to the delinquent officers and Committee
apprised accordingly. It is also desirable that the existing loopheles in the
procedures for verification of claims in the office of the Custodian of Enemy
Property are actually plugged with a view to make it difficult for officers as

well as clnimants to indulge in acts of rampant frauds as have come to the notice
of the Committee.

1.48 The Committee cannot but express their anguish that the Ministry
of Commerce has cited the launching of cases by CBI against corrupt offi-
cers of the Custodian of Enemy Property to justify the slow disposal of claims
each year by the Custodian from 1983-84 onwards. The justification given
by the Ministry relating to slow disposal of claims does not appear to. be con-
vincing. The Committee deplore this sttitude and recommend that while the
Ministry of Commerce should not hesitate to bring to boak the corrupt officers
ia the Custodian’s office at the earliest tzportunlty. all possible encourage-
ment and incentives should be provided to the concerned officers for efficient,
objective and speedy disposal of claims of Indian nationals/ whose
assets have been seized by the Government of Pakistan so that these natiomals/
migrants are not put to undue harassment.

E. Expenditure on Relief and Rehabilitation

1.49 Central Government is stated to have incurred so far (November,
1988) an expenditure of Rs. 745.56 crores on relief and rchabilitation of
migrants from former East Pakistan. From 1964-65 to 1986-87 expendi-
ture of Rs. 198.70 crores was incurred in the form of Graats-in-aid, Rs.
34.70 crores s loans and Rs. 291.56 crores as direct expenditure. Besides,
an expenditure of Rs. 291.16 crores was incurred upto 31-3-1987 on relief
operations in respect of refugees who canme in the wake of liberation war
in Bangladesh during the period from 26-3-1971 to 16-12-1971 and subse-
quently returned to Bangladesh.

1.50 As regards the amount of loans, the Ministry has stated that
“on the recommendations of 8th Finance Commission, the outstanding
balance against various State Governments as on 1-4-1985 of all rehabilita-
tion loans sanctioned upto 31-3-1974 and entire relending loans sanctioned
from 1-4-1974 to 31-3-1984 were written offl.”
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1.51 -According to the Ministry, the following amounts ware expended
as Graats on accounts of migrants. from East Pakistan during 1964-55 to

1986-87 :—-

(Rs..in crores)

Years Grants
465 . . . . . . . . . . . . pwm
-1965-66 . . - . . . . . . . . . 6.41
1966-67 . . . . . . . . . . 5.90
1967-68 . . . . . . . . . . . 9.6l
1968-69 . . . . . ... 13.06
1969-70 . . . . . . . . . . . . 10.30
97011 . . .. . N 13.99
1971712 . e e e e e 8.70
197273 . . . . . . e e e s 6.38
1973-714 . . . T . . . . . 6.07
197475 . . . Ce e . - 9.31
197576 . . . . 9.86
197677 . S 7.46
1977-78 . 6.84
1978-79 | ) . . 8.88
197988 T T T . Soow 5.26
198081 © 1 0L L wLoro L 6.19
198182 7 0.0 . L L. P L X ¥ |
198283 © v " T 11 L . 8.90
1983-84 . 0. . .. 8.43
1984-8 © L T 2 . e e e 8.19
198586 . . . . e 5.40
1986-87 . . . . .o 7.03
TorAL . . . . . . . . . . . 198,70

1.52 Utilization of Grants: Asked to indicate the eéxtent to which
‘expenditure incurred each year in the form of grant-in-aid was supported
by audit certificates (i) without objections (ii) with objections, and (iii)
the extent to which audit objections have since been settled, the Ministry
has stated in a written answer that as per earlier procedure, the State Govern-
ments were claiming reimbursement of Grants-in-aid, through the State
A.Gs. on the basis of audited figures during the first three quasters of &
financial year. For the fowth quarter, however, they were claiming the



22

anticipated expenditure without prior audit subject to necessary readjusi-
ment after audit in the course of the next year. According to the Ministry,
this procedure continued upto the year 1968-69 and thus no audit certi-
ficates are due from various State Governments uplo that year. The Miristry
has further stated that as there were lot of difficulties in prior audit of the
expenditure, the above procedure was revised in consultation with C and AG
of India and the State Governments were allowed to claim reimbursement on
the basis of anticipated expenditure during the last quarter. They were,
however, to furnish audit certificates later on half-yearly basis. According
to the Ministry, “No separate statistics of audit certificates furnished
in the case of displaced persons from former East Pakistan from 1969-70
to 1987 are available.”

1.53 As regards audit objections, the State Governments are stated
themselves to be taking care of the same and the objections are not, general-
, being communicated by State A.Gs. to the Ministry which has asserted
that the State Governments themselves are to ensure expeditious settlc-
ment of audit objections.

1.54 The Ministry has furnished to the Committee the following Istate-
ment showing amount reimbursed to major States during 1969-70 to 1987-88
for various categories of displaced persons and repatriates and audit certifi-
cates furnished by them against the same :—

(Rs. in crores)

Amount  Audit
State reimbur- certificate
sed received
Andhra Pradesh . . . . 3.64 3.51
Biher . . . 5.02 4.96
Karpataka . . . . 2.50 1.63
Madhya Pradesh . . . . . . . 16.34 13.76
Orissa . . . . . . . . . . . 71.41 55.59
(Includes amount reimbursed for Potteru Irrigation Project)
Tamil Nlldu‘ . . . . . 26.86 24.12
Rejasthen . . . . . . . 23.43 23.18
Uttar Pradesh . . . . .12 2.08
‘West Bengal . . . . . . . . 123.91 64,68
(Includes expenditure on evacuees from Bangladesh)
Gujarat . . . . .. .53 3.05
Assam 7.14 6.46
Maharashtra . . . . 7.43 6.01
Meghalaya . . . . . . . . . 14.61 12.08
21.87 21.57

Tripura

————
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. 1.55 Asked during evidence whether the utilisation of Central assis-
tAnce to the State Governments with regard to migrants from former
East Pakistan was being monitored by the Ministry on the basis of audit
certificates, the Financial Advisor to the Ministry- replied :—

“Audited Certificates are being insisted on for: the portion of grants
(g:r-ta&d c::sly). For the loan portion we are not insisting on audit
“ .” .

1.56 When asked as to how the Ministry ensured, in absence of spot
verification that funds provided by the Centre for rehabilitation of
migrants were not diverted for other purposes, the .Home Secretary

explained :—

“One way is when the State Government gives you the veri-
fication report. When they say they have spent this much of
money, we have to take them at their face value. If the State
QGovernment has not made the correct statement, the audited

statement exposes it.” )

1.57 Asked whether the audit certificates were being received b{
the Government within a reasonable period of time, the Financia
Advisor stated that the certificates come to departments ‘“‘any time
from one time to 3 years.” -

1.58 Referring to the amount of Rs. 64.68 crores only for which audit

ocrtificates had been received so far by the Ministry, as against Rs.

123.91 crores reimbursed as grants-in-aid to--West Bengal State from
1969-79 to 1987-88, the wintess replied:—

“The amount which has. been mentioned is for acquistion
of land for on going projects where :Rs. 85 crores will be spent.
No loans will be given as this grant is for the regularisation of
the squatters colonies, It will be completed in a period of four
years and the total expenditure will be Rs. 85 crores. But with
the amount that we have released the State Government has onl

set up the infrastructure by acquiring the land. We will fim

out the progress of expenditure and .on the basis of that the

demand for 1988-89 will be released.”

1.59 In a post evidence note, the Ministry has explained the reasons
for not maintaning the statistics regarding utilisation of Grants-in-aid
with regard to migrants from East Pakistan in the following words :—

*The State Governments are generally slow in sending the
claims and also considerable time is taken in audit of the expendi-
ture. Further, whereas some State A.Gs. used to issue consoli-
dated audit ocertificates, others used to do it in a piecemeal manner.
Also, while furnishing the audit certificates, sometimes, some
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-, A(¥s.combined the audit.certificates for more thian one category of.

-DPS/repatriates with the result that it became diffictlt to keep the
distinction ..category-wise.. Keepi 'f.hese_ difficulties in vitw, th¢
position was reviewd by us and with the approval of 'Compt‘rzﬁicr ’
& Auditor General of India, the procedure was modified from
1981-82.8nd : a -tevised preforma of audit, ‘oertificate was pres-
teribed cto-the : StatevGovernments/State AL Gs. ' Dup#0. the rea-
sons explained above, no statistics regerding auditoessificates,
furnished by State Governments separately for DPs from former
East Pakistan, could be maintained.”

1.6? In the case of the amount of Rs, 123:91 crores released as grants-in
aid 'to Government of West:Bengal - during: 1969770 to’ 198788 for wirich
audit certificites had been received for ‘Rs. 6468 croves-ondy, the! Ministry:
has “stated “that it intludes an amount 6f Rs. 11057 orores, rhich: was®
released tothem on account for expenditure on evacuees from Bangladesh.
As per information available with the Ministry, an amount of Rs. 21-34
crores was lying unspent with West Bengal Government. Efforts were
mado by thy Centre to recover. this\amount but the State Goernment filed a
casc inthe Swprense Court. The matter was referred to Ministry of. Law and
based on ¢ their advice, an amount of Rs. 14-53 crores ‘has.since been ad-
justed;;sgainst theuaspent balance, and oaly an amount of Rs. 6.81 crores
still remains to be adjusted. The Ministry has furhter informed the
Committee that against the expenditure of Rs. 8923 crores incurred by
the Government of West Bengal, the State A.G. has admitted an expen-
diture of-Rs. 55'80rcrores only. “Rest of the expenditareis reported-to be
uader objection. ‘The Governmentof West Bengal is Stated to.be. meking.
offorts to:settle thess amdit objections. In the latest reference received from
them by the Ministry, State Government -have inumated that abjections.
covering an amount of Rs. 14-41 crores have been settied. The confir-
matéon: from -A.Gs, - however,. awaited by.the Minijstry,

. 11:61-During - 1986-87, -an amount of .Rs.-125.11 lakhs is.stated to:
have been released by the Ministry. to Gowernment: of West Bengal-
as grant-in-8id for acquisition of land in the squatters’ colonies etc. As
per procedure, the expenditure during first three quarters was reimbursed
on the ‘tasis of actual expenditure reported by the State Government
and during the fourth -quarter, on the basis of anticipated - expenditure.
As teported by the 'State  Government, out of the fourth quarter’s antici-
pdted claim, they vould-utilise the entire amount’except for Rs. 7.96,760/-.
This unspent amoumt is stated to have been adjusted against their claims
during 1987.38.

1.62'Daring - 1987.88, -an amount of ‘Rs. 163.75 lakhs including the un.
spent amount of Rs. 7,96,7607- was released by the Centre to. Government
of West B:ngal towards expanditure on staff and on acquisition of
land. According tp the Ministry, the amount released was Rs. 9.31
lakdhs: less: than What 'was claimed by the State Government. This - was
done sinte the State  Governmsnt had not furnish.d certain_ elarifications
sought ‘by-the ‘Ministry. The same are stated - to “have now ' been. far-,
nished agd the claim of the State Government is under consideration
“Thus," it may bo seen that-no. amount, released . during 1986-37 and.1987-88,
is - lying vunspent with the State Govornment a0d the qusstion of any
recdvery does not mrise.”
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1.63 The Committee find it very astonishing that: while huge amounts
bave been provided by the Central: Government as. gramts«in-aid to.States
for Rehmbilitation of Migrants. fremm former East Pakistan durins the
years from 196465 to 1986-87, the Rehabilitation Division of the Ministry
of YHome-Affairs has inot . anthentic information. relating: to :the utifisation
of these grants. The Committee feel that the responsibility of the Govern-
meend cannot : be considered ito be over just after reimbarsing to the State Go-
vernments : the grants for aforesaid migraats. It-is also essentiial for the
Ministry to &eep.a-constant waseh over:the actual utilisatioswof these funds
by each State from year to year. It is disquieting.te 1 note : that the Minis-
try has continued to abdicate its own responsibility by leaving the matter en-
tirely to the Seate Aecoumamis-Generah and'State Governments oconeerned,
and ot astempted to mohitor the utllisatien of the aferesaid Grants.even.on an
emgostfacte basis;  Thisis clearly indicative of the fact that the isue has ot
beon'given the serious mstenhon: it-demorved. While viewing -this situation.
willvgeeat concern, the Commistee desire:that the Misistry . must iimmediately.
take apprepeiste stéps to compile: the:figuses regarding the.actual extent to
which the Grants—in-aid of Rs. 198.70 crores disbursed by it during the period
1964-65 to  1986-87 for.aforesaid migfants bave been. factuslly utilised by
State: Geveraments and fummish this information te the Committe¢ positively
Within.6 - months of the presemtation of this report alongwithi the statistical, it
formation reilﬁnuhtﬂlle figures of expenditure Supported by.Audit Cerfificates:
a0d the amounts held under objection; uautilised.or Surrendered. '

. 1.64 The Committee note that ont. of. Rs. 12391 crores samce’
tioned as Grants by the Ministry to West Bengal Government duririg the
period from 1969-70 to 1987-88 far: various categories of displaced per-
sons and repatriates, audit certificates have so far been received by the
Ministry for Rs. 60.68. crore only (i.c. 52%/) and out of Rs. 21.34 crores
lying unutilised by the State Government ‘‘as per information available”
with the Ministry, a.sam of Rs. 1453 crores oply bas since been adjusted’
and ‘an amount of Rs. 6.81 crores sfill remains to be adjusted. The Committee
further note that against the expenditure of Rs. 89:23 crores actusily incurred by
the State Government, the State ‘AiG hasaduritted an expenditure of Rs. 55.80
crores only and form out of the belance expenditure of Rs. 33.43 crores,

-covering-an-amount of Rs. ' 1441 creres- omly. are reported
by the State Government to have been settled, but are.awsiting cons
fimsation from the State A. G., leaving the balance of objected expendituam
of Rs. 1902 crores still unsettled.

--1.65 Since-the amount of grants to the State of Waest Bengal is subs-
tanlla!' and sposition of utilisation certificates is far from satisfactory, the
Commngtee urge. that vigorous - measures should be idéfiated by the Ministry
to obfain audit certificates for the entire amounts of the Grants . to.accu-
rately assess, in conjunction with State A. G. concerned the amounts of
the aforesaid Grants (i) utilised by the State Govermmest 'with.i ancond i
tiional audit certificates (ii) expenditure thereof objected to by Audit and
steps taken to settfe the objections, and (iii) unspent balances thereof lying
with %‘:":“g e egt- Steps slnlml;ikalso be tcken to mdjust/recovei-r
these ommittee wo e
tion iy this regard, mitt uld like to be apprised of the latest pas

St
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F. Per capita Expenditure on Rehabilitation

1-66. Asked to state the per capita expenditure incurred by
the Government so far on rchebilitation of Migrants fron former
Bast Pakistan, the Ministry has stated thet on 41:17 lakh old mig -
rants end 5-14 lakh new migrants , an expenditure of Rs. 74,536
arores has been incuired, which excludes the expenditure incurred by
the Ministries of Urban Development, Health and Family Welfere
and Commeroe. The per capita expenditure on displaced persons
from former East Pekistan thus works out to be Rs. 1609/- as far
as Rehabilitation Devision is concerned.

1.67 The Committee note that an expenditure of Rs. 745.56 crores has
been incurred by thé¢ Government so far on relief and rehabilitation of OM
and New Migrants from former East Pakistan excluding the expend itwre
incurred in this regard by the Ministries of Commerce, Urban develop-
ment and pealth and Family Welfare, bringing the per capita
ture on former East Pakistan Migrants to as mach as Rs. 1609/-.

1.68 The Committee, recommend that Government should work out
very early the total expenditure incurred by the Government upto 31-3-1988,
that of the Ministries of Commerce, Urban Development and [yealth.
and Welfare on relief and rehabilitation of migrants from former East Pakis-
tan, as also the per capita expenditure based thereon, for information
of the Committee and incorporate the same in subsequent Annual Report
of the Ministry of Home Affairs for information of the organisations of
migrants from former East Pakistan,

G. Plan targets and achievements

1.69 The Ministry has §upp1ied to the Committee the following four
tables on the targsts, achievements and reasons for shortfalls in reha-
bilitation of migrants from former East Pakistan from Fifth Plan onwands ;o=

() FIFTH PLAN (1974-79)

FINANCIAL

. Ttems | , Approved  Actmal
No. Outlay  Expeniitase

1 New Migrants ®s.to )
(a) Agriculture . . . . 8.527 12.04

(b) Non<agriculture . . . 4.99

2. Old Migrants . . . . . 8.42¢ 4.92
8. DandakaranyaProject . . . . . . 25.54 33.41
45.47 1.y

*Does notinclude Rs. 8. 68 crores for ‘Other facilities” under regidua blems in Wi
Bengal, which had been ransferred to other Ministries. Wiry pro est
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PHYSICAL

S. Items Target Achieve-
No. ments
) . . (No. of famijies)
1 New Migrants . .
(a) Agriculture . e e e e .. 6463 5,881(A)
~ (b) Nonr-Agriculture . 5,545 5,801
2 Old Migrants YE)| T06
-3+ Dandakaranya Project 9,120 5,38%(B)
21,859 18,777 -,

Reasons for shortfalls :

(A) Shortfall is dus toland not being made availabue by some of the State Governments
(B) 'Sﬁ.i?jr:f;ll was due to largs-scale desortion of the families and their late return to the

(i) ANNUAL PLAN (1979-80)

§. Items - Approved  Actual
No, - _—_\---—" s T - '~ Outlay wm—,~
- (Rs.{8 crores)
1 New Migrants
a culture 3.31 A2
() Noaagiodtuie 2
2. Old Migrants B X 7 0,4
%: ‘Dlndlhl'allyll‘mjecl . . . * . L 1‘.03 : _‘on
VR N — e—
20,00 0.7




PHYSICAL. _
S. Items Target Achieve-
No. ment
(No, of families)

(!.') Mwm . . . . . . . 758 MA)
(b) Non-agriculture « . . .+ . 348 -127(B)
2 OMMigrants . . . . . . . . 1,150 305(C)
3 DandikaranyaProject . . . . . . 2,200 207(D)
4,453 1,145

Rvasons for shortfalls

(A) Due to land not having bzen made available by some of the
State Governments.

(B) Shortfall in achievement was due to slow progress made by the
State Govts, in implementing the schemes.

(C) Shortfall was due to slow progress in acquisition of and due
© 7 to-legal ‘complications.

(D) The rescttlement programme during the year under report was
curtailed in order to supply ‘bulloeks' to:deserter returnee fami-

lies.
(iif) SIXTH PLAN (1980-85)
ST Tems Outlay  Actual
Ro,
o (Rs. in crores) )

1 New Migrants

SRR vt TP 1+ & .83
S.OldMigrants . . . .+ . .« . o« 1186 9,88
§5 Rehabilitatton Industries Corporation Ltd, . . 0010 1,11
#-DandakeranyaProject . . . . . . 19.67 $9.90

%H T @4




PHYSIEAL
S, -Pems Target Achieve- .
No ment
"’1 :m wm . . . . L] . . Y
(a) Agriculture-. . R . e e . 1LBGO. 1,168(A)
(b) Nen-agriculture . . .« . e 11,080 468(B)
':J"r Eou Mw - . . L] . . . '4.“ w
3 "DandakaramyaProdect . . . . . . V68 -"SNS4D)
]
13,837 8,634

Reasons Jor shortfalls :

W,
(A) Shortfall was due to non-availability of land in Uttar Pradesh
.and Mabanaghtea,

(B) Due to shortage of urban land with necessary. ihfra.’st:ugtu:?I faci-
lities and closure of Madan Spinning Mills where the families
were to be settled.

*(C) ‘Mainly- :giue-tq slow' progress in acquisitionof land for -.ex;_c:amp
-gite famflies due to legal | complivations :andidue to slow verifica-
tion of eligibility of enclave migrant families by Government

of West.Bengal.

(D) Mainly due to slow progress of reclamation - work owing:to shor-
-tage-of- labour . for manual reclamation and encroachment of re-

claimed lagd. by. tribals. N
Aiv)-SENENTH PLAN (1985-90) . | e

S s B Outly  Acteal ..
Na. HE xpoaiiitan
) upa 1993-88

Iy TT(Re o crored):

"1 New Migrants o
AR Agricuitgre . . . . . . TAL i 20

(D) Moswgricalture . . . . ., 10440 - 0iag

R OMMigane . . . . . . . . 320, 2%,
>3 : Ralshilitationdadostries Corporation Ltd. . . . “0:96 PR
. . K iy §
'4 ‘Dagdakazaoga ‘Project . . ., . . . '57.21, 'Y N




PHYSICAL
i‘o : Items Target Achieve- ]
. ment

1 Now Migrants (No. of families)
(a) Agriculture. e e e 350 269%(A)
(b) Non-agriculture . . . . . . 200 284
4 OldMigrants / . s e e 1,675 63%(B)
'8 DandaksranyaProject . . . . . . 600 21%0)
2,825 1,471

Reasons for shortfalls :

(A) Due to non-availability of land and non-formulation of schemes
by the Government of Uttar Pradesh for settlement of the displac-

ed persons families.

(B) Due to encroachment of land by non-displaced person families
" " no families were settled in Bagjola Camp site. Also there was
difficulty in purchasing land as & result of rise in cost of land. '

(C) Due to normalisation of the activities of the Project ‘and non-avai-
lability of land for resettlement. o

170 The Committee will deal with the reasons for shortfalls in
achievement of Plan targets, Sth Plan onwards separately in the ' respec-
tive chapters that follow. In this paragraph the Committee would like
to only point out in the first instance, the appareat discrepancy in the
arrears of rehabilitation as cited by the Ministry. In the Preliminary
Material the Ministry has indicated on 8-7-1988 that the namber of
families still “‘awaiting resettlement’” as on 3-12-1987 was 431 (UP-159,:
M.P.-272) of which 103 families belonged to Madan Industries fami--
lies and the rest to ‘‘Permanent Liability Home’’ families. In its tables
on Plan targets and achieveaents, the Ministry has subsequently shown
an achievement of 1471 families o 31-3-1988 against a target of
2825 families under the 7th Five Year Plan, which leaves as many As
1354 families still to be rehabilitated during the remaining jod of the
said Plan. From this discrepancy it is clear that the Mi stry has not
shared with the Committee the .accurate _figures rel%:dlnx. the official
arrears of rehabilitation of Migrants from former st Pakistan. The
Committee desire that the Ministry should check up their figures in this
' resolve the discrepancy indicated above and furnish to .them to
the accurate figures indicating various - categories of Ol ‘and New
I ' resettiement/rehabilitation.

Migrasts still awaiting
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1.71 The Committee are particularly distressed to note that all
along the past 30 years the (Government has not been able to rehabili-
tate all the Old Migrant families who had migrated toIndia upto March
1958 of whom out of the targetof 1675 families only 639 families have
becn rehabilitated so far under the 7th Plan. The Committee are no
less disappointed to note that admittedly there are still arrears of
rebabilitation even in Dandakaranya Project established in 1958 which
is still being administered by the Central Government, and which has
an achievement of 279 families so far against the target of 600 families,
presumably including Old migrant families also, in the current Plan.
The Committee strengly recommend that the Government should accord high
priority to liquidate the arrears with regard to rehabilitation of Old Mi
rant families stationed in all the regions and the migrants of both the
categories in Dandakaranya Project.

H. Communication gap between Migrants and Rehabilitation Authorities

1:72 In their 2nd Report (1980-81) the Estimates Comnittee
had observed as under with regard to Dandakaranya Development Autho-
rity —

“From the reply of Government, it is evident that there was
no institutional arrangement at Sub-Zone, Zone and Project
levels to involve representatives of the settlers in the rehabi-
litation Programme and it is only now that Government are con-
templating to form Coordination< Committees at these levels,
The Committee would like to emphasize that the Coordination
Committees consisting of representatives of settlers, vocial wor-
kers & DDA. officers ge set up at various levels without delay
to review the problems of settlers and accelerate their rehabi-
litation.”

1.73 Asked whether there were at present any institutional arran-
gements at Sub-Zone, Zone, and project levels for communication, coor-
dination and resolution of problems between the migrants and antho-
rities concerned at various major rehabilitation sites in the country,
the Ministry has stated that Multi-purpose Cooperative Societies and
Coordination Committees &t the Sub-Zone, Zone and Project Levels
were formed in the Dandakaranya Project, the higgest Rehabilitation
Project and representatives of the displaced persons were associated
in these Committees for the implementation and review of Project prog-
rammes. These Committces helped in resolving the problems and
grievances of settlers,

1.74 The Ministry has added that in other cases rehabilitation assis-
tance is extended to the families through the State Governments. The
Government of India has sanctioned staff in various States for atten-
ding to relief and rehabilitation work in the Headquarters/Districts,
The migrants are free to approach the Rehabilitation  Authorities
at all levels and also approach the State Government and Central
Government for the redressal of their grievances by appearing in
person or through petitions. Representations received from migrants
in the Government of India are referred to the State Government for
appropriate action. This system has proved to be adequate.
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1.75 From the material placed - before the Commitiee it is clear that
wheeeas the Coordisation Conmsittoes imcluding representatives of migrant
selflers. were formed in Dandakarenya Project in some sub-2ones/venes
for somsstime around 1980-81, these ocommittees are practicelly defumct
now in the Project area. The Committee further nete that in rohabi-
litation sites outside Dandaksrairya Preject, there has not evém heen an
attempt by the Mimistry/State Goversment concermed to have amn imsti-
totional mrangemmemt for commwmication between wigrsnts and vehabi-
litstion autherities depemding solely im this vegard on the &iecretions of
the staff deployed for rembilitation work or'the “‘freeflom’ of migrsats
to spproach the rehabilidation autherities oconcarmed. The Tommiiftee
regard this arrangement us extremely poor wmd inmdequete in view of the
widespread cempiaints to them of the deficiencies:in the work ef rebwbi-
litation of migrants not only in West Bengal, but in-the Dendakarsnya region
and other States also. The Committec, therefore, strongly recommend
that efforts should be made by the rehabilitation authorities .under beth
the Central and State Governments at all the major rehabilitation sites
in the country to bave some institutional arrangement including the re-
presentatives of migrants with a view to enable them to place their pecu-
Yar problems and grievances in proper perspective before the rehabilitation
authorities for speedy resolution

[. Review of Rehabilitation Work

1.76 The Ministry has stated that pending matters relating to the
rehabilitation of old and mew migrants who arrived in India fiom
former East Pakistan have been reviewed from time totime in Ministers’
Confetences, Meetings of officers eic. However a working Group
on the Residual Problem of Rehabili ation of displaced persons in West
Bengal submitted its repor: in March, 1976 and its recommendations
were, by and large, accepted by the Government. Details of major re-
commendations and action taken thereon as indicated by the Ministry
have been dealt with in the Chapter on Rehabilitation in West Bengal.

1.77 The Coummittee asked the Minisiry whether the Union Go-
vernment had conducted during the last 10 years any formal and
integrated review of the rehabilitation of migrants from KEast Bengal
in all the States/areas apart from the “Report of the Werking Group
on the Residual Problem of Rehabilitation in West Bengal.” In
a written answer the Ministry has stated that the major chunk of
migrant families (36, 776 {amilies) was settled in the Dandakaranya
Project and, Dandakaranya Developmen' Authoriy had been meeting
once or twice every year to review the progress of schemes. In re-
gard to the smaller schemes in different States, no formal commi-
ttees were established but the progress of schemes was taken into
consideration at the time of Annual Plan formulation.

1.78 Asked spocifically during evidence why an integrated and
comprehensive teview of the problem in all regions had not becn made
by the Union Government durmg the last 10 years the Home Secretary
replied -
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“I would draw your attention to the exercise on the Dandaka-
ranya Project, 1978 done by Estimates Committee itself. A
from that, from time to time the schemes are reviewed by various
mechanisms. If you ask me to identify one particular comp-
rehensive evaluation exercise, I would probably say ‘no’. There
was a Committee of Review which did some exercise regar-
ding residual problem of rehabilitaion.....

179 The Committee are distressed to note that while on Governments
owa admissiom the work of rehabilitation of ‘‘Old migrants” is far
from complete in West Bemgal, the position of ‘‘resettiement of both
old and new migrants from former East Pakistan in States/areas other
than West Bemgal is also npot different. The Committee are of the
finn view that the resettiement/rehabilitation of migrants from former
East Pakistan camnot be deemed to be full and complete umtil and unless
the Ministry of Heme affairs (Rehabilitation Division) categorically.
satisfy the Commsittee, amomg eother things that all the Old and New
Migrant families claimed to have beem settlod/rehabilitated in various
parts of the conmtry have been actwally allotted homestead pots, those
migrant families who have beem scttled an agricultare have been
actually allotted agricaltural land asccording to scales prescribed
from time to tim:, and full owaership rights have been confe-
rred to these migramts for both the agricultural land and homestead plots
allotted to them. Such gut issses have been side-tracked or inadequately
answered in the material supplied to the Committee by the Ministry and
the written and oral answers given to the Committee during eviden-
ce by its representatives as will be evident frem all the Chapters of the
Report. The Ministry’s refrain all along has been to spin out the un-
realistic theory that only the ‘‘residuary problem’ of migrants in West
Bengal remains to be settled.

180 Ia view of the abave, the Committee stroagly recommend that
an expert, comprehensive and integrated review of the rehabilitation
of both Old and New migrants im various parts of the country by the
Goverament of India is now long over due and should be comducted without
any farther delay, with a view to discern the actual position on the
gromnd, of  migrants supposed by the Government to have
siveady been settled and merged with the mainstream as alse to suggest
mesnsures to expeditiously clear the actual arrears of rehabilitation work
in all the States/areas where the migrants from Xast Bengal arc
stationed. The Committee do not regard their Report on Dandakaramya
Project in 1978 and subsequemt exercise by a Geveran:ent Committee
of Review of ‘‘ Residual problems of rehabilitation’ is substitutes for the
comprehensive review of the problem by Governmeat recommended abeve.
The Committee desire that immediate steps should be takea to cosnmence
8 compreheasive review, complete it on a time-bound basis and Parliament
infermed of its conclusions and action taken by the Central Goverament
thereon, within six moaths of the presentation of this Repoet.

J. Rehabilitation Reclamation Organisation

1.81 The activities of the Reclamation Orgamisation for reclamation
of land in various rchabilitation projects were completed by May, 197.
It was decided in May, 1979 to wind up the Organisation in phases.
The Organjsation was wound up on 30-9-1988. The total expenditure
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incurred by Government on the Organisatfon upto date is Rs. 23,84
crores. Between its inception on 1-11-1964 and November 1981, the
Organisation rcclaimed 71,903,25 hectares of land. Ir: addition the
J?nits deployed on earth moving and agency work put in 4,05,174,75
ours,

1.82 According to the Ministry, the purchase price of the machinery/
stores of Rehabilitation Reclamation Organisation transferred to the
State Governments/Dandakaranya Project and Public Sector Under-
takings was of the order of Rs. 27.27 lakhs. “No minimum Reserve
Price was determined for these machinery/sirores.” The Ministry has
further stated that the D.G.S.& D. disposed of surplus machinery with -
Minimum Reserve Price worth Rs. 69.94 lakhs for about Rs. 40.49
lakhs. The Special Surplus RRO Disposal Committee which functioned
from August 1983 to June 1987 disposed of machinery and stores with
Minimum Reserve Price worth over Rs. 4.00 crores for about Rs. 97
lakhs. It is relevant to mention that all serv,ceable mechinery and stores
were transferred to the various State Governments, Dandakaranya Project
and Public Sector Undertakings. The machinery and stores which were
not accepted by any State Govt./Public Sector Undertaking, were
scrap/unserviceable/obsolete and had to be sold below minimum Reserve
Price with a view to avoiding wastcful expendi.ure on stafl. The Spe-
cial Surplus RRO Disposal Committee was wound up on 30-6-1987. At
that time machinery;stores with Minimum Reseive Price worth Rs. 4.06
lakhs were left for disposal. These were disposed of by the Divisional En-
gineer and Administrative Officer RRO by inviting tenders which realised
Rs. 3.16 lakhs. Some machinery and stores were disposed of during 1987
and the balance during June to September, 1988.

183 The Ministry’s contention that the surplus machinery and stores
of the Rehabilitation Reclamation Organisation which were not accepted
by any State Government/Public Sector Undertaking were ‘‘scrap/un-
serviceable/obsolete’’ is not borne out by the facts. Had these stores been
such scrap etc , the DGS&D would not have been able to dispose of the sur-
plus machinery not accepted by amy State Government; Public Sector under-
takings with Minimum Reserve Price worth Rs. 69.94 lakhs for about
Rs. 40.49 lakhs (57.99, of MRP), and the Divisional Engincer and Ad-
ministrative Officer of R RO could not have disposed of similar machinery
and Stores with M.R.P. worth Rs. 4.06 lakhs which could not be disposed of
by Special Surplas R.R.O. Disposal Committee, by inviting tenders which re-
llfoed Rs. 3.16 lakhs (77 82, of MRP). In contrast, the Special Surplus RRO
Disposal Committee itself which functioned from 17th August, 1983 to 30th
June, 1987 disposed of similar machinry and stores with M.R.P. worth over
Rs. 4.00 crores for a pittance of just about Rs. 97 lakhs only (24 39, of
MRP). While the losses on the basis of Minimum Reserve Price incurred in
the three transanctions were Rs. 29.45 lakhs, Rs. 90 thousand and Rs.
303 lakhs respectively totalling to a colossal loss of Rs. 333.35 lakhs, the loss
of Rs. 303.00 lakhs incurred in the disposal of the machinery and stores by
the specially constituted Committee for the purpose is extremely unjusti-
fiable as even a Departmental Divisional Engineer had performed better
than the former. The Committee therefore, strongly recommend that the
performance of the Special Surplus RRO Disposal Committee in disposing
of the aforesaid machinery and stores should be evaluated afresh and suitable
aI::tion tlnken. if necessary, and the Committee apprised of the conclusions of
the evaluation.



CHAPTER 11

. REHABILITATION OF MIGRANTS IN WEST BENGAL

A. An Overview

2.1 According to the Ministiy of Home Affairs, 4,87,000 “Old
Migrant” Families were settled in West Bengal and a “substantial num-
ber” of the migrants in the State had “‘been given rehabilitation assis-
tance 11 one form or other upto ”” 1960-61. The Ministry has also stated
that 6 lakhs ‘““New Migrants” stayed on in West Bengal and refused to
move out and accordingly they were made ineligible for relief and reha-
bilitation assistance as the State was not in a position to take any more
displaced persons, a saturation point having been reached there. The
Ministry has further stated that although relief and rehabilitation assis-
tance was not admissible to these families, no disciimination was made
against them “in regard to regularisation of squatters’ colonies approved
by the Central Government, age and fee concession for employment in
Government service, medical and educational facilities,” The nature and
size of theresiduary problem of rehabilitation in West Bengal is stated to
have been assessed from time to time in consultation with the State Go-
vernment, the last of such assessment having been undertaken in 1975-76
by the working group set up by the Government of India. Based on the
rccommendations of the Group, as accepted by the Government, various
Scheme were sanctioned. The Schemes relating to educational and medi-
cal facilities to them have since been completed. Schemes for (i) Acquisi-
tion of land for Government sponsored and Pre-1950 and Post-1950 app-
roved squatters’ colonies, ex-camp site families, (,i) grant of house building
loans to ex-camp site families and (iii) rehabilitation of families from Indian
Enclaves in former East Pakistan (now Bangladesh) are being implement-
ed. During 1986-87, the Government of West Bengal was permitted to
allot land on lease-hold basis or free-hold basis to displaced persons in
urban areas of West Bengal inconformity with their own policy in res-
pective urban ereas. The State Government has since started distribu-
tion of free-hold titles. Also 607 squatters’ colonies set up between 1-1-1951
and 25-3-1971 were regularised for which the State Government is re-
quired to acquire 142968 acres of land, including lands belonging to Cen-
tral Government Departments, at a total cost of Rs, 84.36 crores. The
programme is to be implemented in 5 years’ time and additional staff has
been sanctioned for the same. However, from the progress made so
far, the Ministry expects that here could be time over-run in the imple-
mentation of the scme. Apgain the target of 62 colonies for 1987-88,
possession had been taken only in respect of 25 cases. As regards dis-
tribution of iitle deeds, against the annual revised target of 15 deeds,
the State Government could distribute only 17096 during 1987-88.

35
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2.2 Branch Secretariat Calcutta :—The Branch Secretariat of the
Ministry of Home Affairs (Rehabilitation Division) is stated to have
been set up at Calcutta in January, 1987 to ensure propsr monitoring and
evaluation of the Centrally sponsored Rehabilitation Programme in res-

ect of Displaced Persons from former Bast Pakistan, in West Bengal.

e decision to set up the Branch Secretariat is stated to have been taken
up by the Central Government of its own without consulting the
State Govornment in the matter. With the filling up the post of Deputy
Secretary in the Branch Sccretariat with effect from Sth September, 1988,
the Ministry expects that the Branch Secretariat will be able to play
a useful role in monitoring the Centrally sponsored rehabilitation pro-
grammes in West Bengal and also in feeding information to the Ministry
through various reports/returns. The State Government has been re-
quested to extend the full cooperation.

2.3 The following posts have been filled up in the Brench Secretariat
on the date indicated against each; '

(1) Desk Officer €2 posts) :
One post was filled upoa 2-5-1988
‘The second was fitled up on . 27-6-1988

(i) UDC (2 posts) :

One post was filled up on 12-6-1988

« The sccond post was filled up on 4-8-1988
(iii) Stenagrapher (2 posts) :

One post was filled up on ' 16-6-1988

For the second post a requisition has been sent to the Department  of
Petsonnet and Training . . . . . . . .

(iv) LDC (one post) :
The post was filled up on . 27-2-1987

(v) Dagftry (one post) :
The post was filled up on 29-8-1988

(vi) Peons'(Two posts) :
One post was filled up on 7-9-1988

The second post was filled up on 8-9-1988

2.4 Central assistance to West Bengal Government :—The Ministry
has supplied the following figures on assistance provided by the Centre
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to West Bengal Government during the Iast 5 years of rehabilitation
mixrau‘rs_ —

(Rs. in lakhs)
Year . Amount askedfor  Amountactaally Amount acteally
_by Govt.of West  earmarked in the released by Central
JBengal through their Budget Government
budget proposals
Grants Loans Grants Loans Grants Loans
1983-84 270.28 68.34 77.00 50.00 40.90 35.00
- 1984-85 550.03 91.80 62,00 £5.00 53.39 55.00
1985-86 609.73 74.95 110.00 60.00 21.85 55.00
1986-87 629.13 70.00 90.00 45.00 125.11
1987-88 . 791.96 50.a0 200.74 20.00 155.68

2.5 During 1983-84, 1984-85, 1985-86 and 1987-88, lesser amounts

a8 Grants-in-aid are stated to have been released to Govornment of West

| depending on the prageess made by them in implementation of

the sanctioned sohemes end actual expenditure incurred by them. During

1983-84 and 1985-86, lesser amounts of loans are stated 40 have been se-
leased for the same reasons.

2.6 An amount of Rs. 125.11 lakhs is stated to have been releazed
as grant during 1986-87, against the original budget of Rs. 90 lakhs only
by reappropriating savings from other schemes. Additional funds
were required by the State Goverament as they bhad to make payment
in more cases of aogu isition of land than was anticipated.

2,7 No loans are stated to have been released to Government of
West Bengal during 1986-1987 and 1987-88 since the State Government
was camying forward unspent balance of loans released during the
earlier years.

B, Rehabilitation of -eld migrants in the State

2.8 An Al Isdia body of East Bengal migrants has represcnted to
the .Committec that 1000 familics of old migrants in Parlk Camp, .and
400 families of ald migrants in Laxmi Narain Arca, 360 families of oid
migrants in Uro Camp (Port Sako) in Burdwan Distt., and 1963 families
of old migvamts in Vishanupur Bankurs are among the numecrous mi-
m from East Bengal still ‘‘requiring proper nchabilitat ion” in West

g8l
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2.9 Of the 4,87,000 old migrant families stated to have been provided
rehabilitation assistance in West Bengal, the Minjstry was asked as to
show many families (i) have been fully rehabilitated so far as per ap-
proved scales of rehabilitation assistance, and (ii) are still left in temporary
shelters for subsequent rehabilitation ? The Ministry has informed the
Committee in 8 written answer that in respect of “old migrant” fa.
milies in West Bengal, rehabilitation schemes have been executed by
the Government of West Bengal and funds provided by the Central Govern-
ment. “The State Government were free to provide rehabilitation
assistance to eligible families in accordance with the approved scales pres-
cribed by the Government of India. As per ififormation collected
from the State Government, assistance in one form or other had already
been given to 4,87,000 families, in earlier years.” The rehabilitation prob-
lem of these migrants is stated to have been reviewed in various Com-
mittees from time to time and necessary corrective steps taken, both by the
Central and State Government whercver called for. According to the Mi-
nistry, “these Old migrant famlies are considered to have assimilated them-
selves with the local population and there are no arrears relating to grant-
of rehabjlitation assistance concerning these families except for - some
residuary problems likc regularisation of Squatter’s Colonies, grant of
house building loans to ex-camp site families, rehabilitation of families from
Indian enclaves in former East Pakistan and distribution of title deeds.”

2,10 Asked to state the number of migrant families settled in Agricul-
ture, the Ministry has stated that as per information furnished to the
Working Group by the State Government, there was 1.36 lakhs agriculturist.
migrant families in West Bengal who had received assistance in various forms.
The remaining families are stated to have been given assistance in .non-
agricultural occupations. Scale of land allotment was upto a maximum of 3
acres per family. The Ministry has added that the information regarding
total land allotted to migrants “is not available.” On the nature of
ownership rights granted to allottees of agricultural land the Minjstry had
informed the Committce that as per instructions issued by the Cen-
tral Government, “families settled in rural areas are to be given free-hold
titles. In regard to number of title deeds issued, for agricultural land, the
State Government have not furnished the information.”

2.11 Asked to state clearly the number of Old Migrant families who were
provided rehabilitation assistance in the form of agricultural land allotted
to them and the number of families thereof who have been issued title deeds
for agricultural land allotted to them and nature of ownership rights
conferred on them the Ministry has informed the Committee that ‘‘the
State Government is not in a position to furnish this information.”

2.12 The Committee note that of the 4,87,000 ‘‘Old Migrant”® families
clainied to have been given rehabilitation assistance ‘‘in one form or
another’’ in West Bengal, the Ministry or the State Government are
“‘pot in m position’’ to give the Committee'’even the rudimentary details
thereof, namely, as to the number of these families which have been actually
rehabilitated, say, in agriculture amd otherwise in accordance with the
then prevailing approved scales of assistance, the number of such families
who have been issued title deeds for the agricultural land allotted to them
and the nature of ownership rights conferred on such old migrant allottees.
The Committee further note that of old migrant families given rehabilitation
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assistance inthe State, 1.36 Iakhs families are stated to be agriculturists
whose precise mode of rehabilitation is doubtful. The Committee also
note from the succeeding paragraphs that a majority of old migrant families
settled in Govermment sponsored and approved squatters colonles in
the State are yet te be granted titles for ownership of homestead
plots allotted or to be allotted to them after completion of the hard and slow
process of acquisition ef land in squatters colonies which also accommodate
most of the 6 lakh New Migrants who have refused to move out of the
State and forefeited any direct rehabilitation assistance. In view of these
facts the Committee do not agree with the Ministry's stance that barring
“residuary problems’’ ‘‘there are no arrears relstingto graamt of
rehabilitation assistance’’ to old migramts in the State who are claimed-
to have since ‘‘assimilated themselves with the local pepulation’. The
Committee are distressed to note this casual approach of the Government.
Now that a Branch Secretariat has been opened at Calcutta to monitor the
ongoing scheines in the State, the Ministry must now persusde the State
Government and manage to obtain from it accurate data with regard to
the actusl number of families, precise nwture and quantum of rehabiitation
assistance actually provided to old migrants in the State so far, and sapply
the data to the Committee within 6 months of the presentation of this report.

C. Acquisition of land in Migrant Colonies in West Bengal

2.13 The Ministry has stated that the schemes for acquisition of
land for Government spoasored colonies, Pre-1950 and Post-1950
approved squatters’ colonies and Ex-camp-site families in West Bengal
recommended to be continued by the Working Group in 1976 are being

implemented”’,

2.14 A statement indicating the number of colonies under each of the
aforesaid c.xtcgorles of colonies in West Bengal, the number of mlgram
families living in different types of colonies and the extent to which land
has been acquired for allotment to migrants in these colonies, as furnished
by the Ministry is, reproduced below :—

STATEMENT INDICATING THE NUMRBER OF GGIDONImelTES OF MIGRANT
COLONIES IN WEST BENG

Si. Category Number No.of Landacquired Remarks
No. of Cole- migrant  inacres/pro
nies/sites families  in land acqulsi-
{approx) tion

I. Pre-1951 Squatters' Colonics . 149 30,000 2200
2. Post-1950 Squatters’ Colonics 17§ 16,000 Land acquisition
is complete in 48
cases out of 106.

3 Poct 1950 Squattcrs Colonies . 607 65,000 183.71




1 2 3 4 5 6
4, El-camp site families . 74 9,270 Problem remain-
' ing is mainly
with regard to
901 families of
Bagjola.
5. Government sponsored colonies 663 1,22,000 85,000

2.15 149 Pre-1950 colonies :—The State Government have reported
to the Ministry that “land for these colonies haslong since been
acquired,” and 8959 free-hold title deeds had been distributed upto
31-10-1988 in these colonies. :

2.16 175 Post-1950 Colonies :—Out of a total of 106 cases invol-
ving land acquisition in these colonies under West Bengal Land
(Development and Planning) Act, 1948, providing for payment of Jand
acquisition cost at 1946 prices, the State Government had reported
that notification for acquisition had already issued in 90 cases of
which land acquisition was complete in 48 cases. The acquisition was
in pgrt;%ress in remaining cases and was expected to be completed by
1989-90.

2.17 The State Government had reported to the Ministry that
they could not achieve the target owing to lengthy and time
consuming procedure involved in acquisition of land at 1946 prices
under the West Bengal Land (Development & Planning) Act, 1948.
Hence, in order to speed up the acquisition process they sought Cen-
tral Government's approval to acquire land in remaining 16 cases
under the West Bengal Land (Requisition and Acquisition) Act, 1948
(Act II of 1948) under which compensation was payable at market
rates. The Central Government had approved this proposal in
April, 1988.

2.18 Regularisation of 607 post-1950 colonies :—In February, 1987
Centre is stated to have sanctioned Rs, 84.36 crores for acquisition
of 1429.68 acres of land for 607 squatters colonies set up between
1-1-1951 and 25-3-1971. The State Government had sent a claim of Rs. 1.51
lakhs in respect of expenditure incurred on the acquisition of land during
1987. The entire amount is stated to have been released by Cen-
tral Government in February, 1988. The scheme involves acquisition
of 1429.68 acres of land, of which 320.41 acres were acquired by
the State Government upto 30-11-1988. The balance land remain-
ing to be acquired as on 1-12-1988 was thus 1109.27 acres. 2752 frec
hold title deeds are stated to have been distributed till 31-10-1988
in 607 category squatters’ colonies.
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2.19 The Central Government approved in  February, 1987
these 607 squatters’ colonies for regularisation subject to the con-
dition that no further squatters colonies would be approved by
it and on the basis of 3.75 cottahs per family, Cost in respect of excess
arcas will be borne by the migrant family wishing to retain excess
in possession. A preliminary survey conducted by the State Go-
vernment in 310 squatters colonies of 607 Group has revealed that
in 51.99, cases the holdings were within 2.25 cottahs, the holdings
between 2.25 cottahs to 3.75 cottahs accounted for 22.49, and in 1549,
cases between 3-75 to 5 cottahs. In 10.39, cases the holdings were re-
ported to be above 5 cottahs.

2.20 As regards unequal areas of plots in possession of migrants
the Ministry has stated that the displaced persons settled down
on their own accord in private colonies and on any vacant land they
could find. There was no planned or organised allotment. The
unequal areas of plots came into existence because the areas squattered
upon the individual families varied from family to family and avail-
ability of vacant |land in a particular area.

2.21 The State Government have in the meantime issued orders en-
hancing the maximum ceiling of holding to 5 cottahs per family and
have been requesting the Government of India to agree to the ceil-
ing of 5 cottahs per family. The Government of India have not agreed
to the enhanced ceiling and as per extent orders each family eligible to
a maximum area of 3-3/4 cottahs only,

2.22 Durin% the evidence, the representative of the Ministry of
Home Affairs further informed the Committee :—

“From the Rehabilitation Division of the Home Ministry a
team had gone and visited these colonies and they found in
many cases there is no question of surrender because the houses
built cover the entire plot. On the basis of the infomration sup-
lied to the Home Ministry, the matter is under examination and
the final decision has not been taken.”

2.23 The Ministry has supplied to the Committee the following
details of squatters colonies located on Central/State Government lands :—

No. of No. of No.of = Remarks
coloniesin  coloniesin  colonies in

land belong- land belong- Khas/Ves-

ing to Cen- . ingto State ted land.

tral Govern- Govern-

ment Depart- ment Dz-

_ ments partment
(i) 607 Category squatters’ colo-
nies . . . . 75 5t 409
(ii) 175 Category squatters’ co-
lonies . . . . 18 k) B 10 *Including 17
colonies loca-
Le:l in the lutlg
State ?l‘efusee
Rebavilcation
tion
Department.

(ili) 149 Category Squatters’
colonies . . PR 8 1 Not Available.
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The above figures do not include the colonies located in private lands.
The Ministry has stated that the exact information on the numbar of fami-
lies settled and conferred title deeds colony-wise *“is not forthcoming from
the State Government.”

2.24 In the context of shorfall in achieving targets with regard to
acquisition of land for migrants colonies when the Committee asked as to
so much delay had taken place even with regard to acquisition
of lands belonging to Government agencies, the representative of the Mi-
nistry of Home Affairs replied -~

“This problem of acquiring land belonging to the Central Govern-
ment, Departments has been brought to our notics by the State
Government. We have now quantified the extent of land that
needs to be acquired from the various Government Departments,
The total area involved is 567.04 acres A major
chunk of this belongs to the Railways because that is the
place where people can very eas‘ly come and squat. The Rail-
weys account for 506.47 acres. q‘he Defence lands which were
mostly the camping sites under the control of Defenc: earlier, ac-
count for 30.47 acres: DVC account for 24.17 acres ; Central
Public Works Department accounts for 2.38 acres; LIC account
for 2.06 acres and the Civil Aviation Department account for
1.50 acres. We know the problem. In the Home Ministry
the initiative of calling all the other Departments concerned has
started and a meeting was held on 19th September (1988) un-
der the Chairmanship of the Home Secretary at that time. We
have told all the Departments that they should give up this land
in favour of the State Government. That means the lands are
under the control of the particular Central Government Depar-
ment. Those lands will be acquired by the State Government.
We have also informed the State Governments that they should
start the land acquistion process. We have told the State Go-
vernments that they should provide for money for acquisition pur-
pose in the budget in the coming year. The only bottleneck at the
time we had the meeting was seme of these lands were not identi-
fied, some of these lands were not known to the Central Govern-
ment Departments. Therefore, we hove taken the initiative of
writing to the Central Government Depirtments concerned. At
Calcutta, we had some kind of a joint survey. After that, the
extent of the land is known to us. We want the Central Govern-
ment Departments also to be associated with this process in any
manner that they like. They have 2ssured of all kind of help.
We expect that results would flow in the next three or four months.”

2.25 A total budget allotment of Rs. 140 I:khs was stated to have
been abtsined for the year 1988-89 for land acquisition cases of all types of
squatters’ colonies of which Rs. 44.65 lakhs h2d been released to the State
Government till 15th of December, 1988.

The State Government have further intimated to the Ministry that a
monthly progress report in regard to land acquisition of thesc colonies
has also becn prescribed by the Branch Secretariat, Calcutta, to monitor
the progess.



43

2.26 In & post-evidence note the Ministry has informed the Committee
thet while approving the scheme of regularisation of 607 Squatters’ Colo-
nies of Displaced Persons in February, 1987, the Cabinet had desired that
the Department may also consider holding regrlar monitoring meetings
involving Members of Parliament. Accordingly, a decision was taken to
constitute a Monitoring Committee under the Chairmanship of the Minis-
ter of State in the Ministry of Home Affairs to monitor the implementa-
tion of this scheme and necessary resolation eonstititing this Committee
was issued on 17th May, 1988. The present composition of the Committoc
is stated to be as follows :—

(1) Shri Sontosh Mohan Dev, Minister of State in the Ministry of

Home Affairs . Chairman
(2) Kum.Mamata Banerjee, M.P. . .  Member
(3) Shri Tarun Kanti Ghosh, M.P. . Member
(4) Shri Debi Ghosal, M.P. . . Member
(5) ShriD.P. Ray, M.P. . .  Member
(6) Shri Bhubaneswer Kalita, M.P. . Member
(7) Smt. Bijoya Chakravarty, M.P. . Member
(8) Smt. Bibha Ghosh Goswami, M.P. . . . . . . Member

2.27 The texms of reference of the Committee are stated to be as
follows :—

(i) To monitor the progress of implemeniation of the scheme in
relation to the targets fixed:

(i1) To identify the bottlenecks in the smooth and timely imple-
mentation of the scheme and to make recommendations for
remedial measures.

2.28 The Committee had held its first meeting on the 7th December,
1988. The following main decision were taken :—

(i) The Committee had recommended that the maximum ceiling
of homestead plot per family in the Squatters’ Colonies in
urban areas be enhanced to 5 cottahs ;

(ii) the Members of the Committee would visit some squatters’
colonies in West Bengal to make an on-the-spot study of the
problem.

2.29 The State Level Monitoring Committee was set up by a Reso-
lution of the Government of West Bengal on the 28th July, 1987 under
the Chairmanship of the Chief Secretary to the Gowernment of West
Bengal for monitoring the progeress of work relating to regularisation
of Post-50 Squatters’ Colonies of displaced persons in West Bengal.
The Committee is to monitor progress of work in respect of acquisition/
transfer of land, distribution oF title deeds to the regularisable displaced
parsoms within the stipulated frame of time. This Committee has held 3
meetings so far.
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2.30 Lease of homestead land in West Bengal :—On a decision taken
in 1974, old migrants in urban areas are stated to have been allotted
land on lease-hold basis and those in rural areas on free hold basis. During
1986-87 the Government of West Bengal is stated to have been per-
mitted to allot land to DPs in urban are as in West Bengal in conformity
.with their own policy in respective areas. The State Government has
since started distribution of freehold titles. As regards the distribution
of title deeds, against the revised annual target of 24015 deeds, the State
Government could distribute only 16839 title deeds during 1987-88. Tar-
get for 1988-89 is stated to be 50375 deeds.

2.31 The State Government have reported to the  Ministry that
1,21,881 Displaced Persons families were allotted ‘plots in Government
sponsored colonies and another 1,13,254 families “‘are being given” free
hold rights on the plots under their occupation by way of regularisation of
Pre-1951 and Post-1950 Squatters’ colonies.

2.32 The Ministry has supplied to the Committee the following
information regarding the number of migrant families settled in various
categories of migcant colonies in West Bengal and the number of free-
hold title deeds issued to them so far : —

S. Category No. of No. of

No. migrant free-hold
families title deeds
(approx.)  issued upto

31-10-1988
1. Government sponsored colonies . . . . 1,22,000 28,610
2. Approved Squatters’ Colonies (pre-1951 & Post-1950

colonies ) . . . . . . . 1,11,000 12,094

2.33 The Ministry has further informed the Committee that no dis-
tinction was made between old and new migrant in regard tc regularisation
of squatters’ colonies and hence the figure also includes new migrant fami-
lies. The Ministry has further observed that “as far as Central Govern-
ment is concerned, there are no pending problems relating to allotment
of homestead plots to any more old migrant famulies.”

2.34 On the reported discrimination being made by State Govern-
ment in granting ownership rights t¢ allottees of homestead plots in migrant
colonics, the Ministry has informed the Committee that the State Govern-
ment issued instructions in 1986-87 (November, 1986 and January, 1987)
for giving free-hold and permanent title deeds to the occupants of the D.P.
colonies ‘in urban/municipal areas in State Government’s own land
(viz. Vested, Khas and Departmental lands) and also in occupation of
other lands such as land belonging to Government of India Departments or
Government of India agencies, and land acquired/to be acquired by the State
Government under statutory processes which will eventually be transferred to
the State Government with the funds provided by the Government of India
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aad are presently under occupation of displaced persons. While laying
down dstailed guidelines in April, 1987 for implementing the above
mentioned instructions, the State Government is stated to have clarified
that the refugee settlers in Government sponsored, Pre-1951 Squatters’
Colonies and Post-1950 colonies set up on vested/khas lands can be given
free-hold title to th=ir homestead plots right now whereas the refugee settlers
in Post-1950 squatters’ colonies on private lands will have to wait till their
lands are acquired by the Stiate Government.

2.35 According to the Ministry, the reasons for shortfall in issuing
title deeds indicated by the State Government to the Ministry are :—

(i) More emphasis was given on preparation of proposal for land
acquisition and land transfer.

(ii) Work started only in June/July, 1987 and there was dearth of
staff as fresh recruitment took much time.

(iii) In view of floods in some districts and Panchayat Elections,
refugée rehabilitation work suffered a sct back.

The State Government have also reported to the Ministry that being
the first year (1987-88) of implementation of the time bound programme
of regilarisation of all the approved D.P. colonies, the State Government
had to encounter certain teething problems.

2.36 On the procedure of, and shortfalls in, distribution of title deeds
for homestead plots in migrant’s colonies, the representative of the Ministry
of Home Affairs informed the Committee during evidence :—

“The process of distribution of title deeds again involves two stages:
first, to issue a lease deed. Then, the lease deed is converted
into a title deed. I am afraid, we have not been moniioting it very
closely in the past. We have sturted doing it now. We also lay
down targets for each of the coming five years....The State Gov-
ernment have set up a committee on which there is a representa-
tive' ' of the Government of India. This committec has met
twice and the main topic on the agenda of both the meetings of
the.committee was the issue of title deeds, conversion of lease deeds
into title deeds and so on.”

2.37 On a sugg:stion by the Committee to involve the Central Govern-
ment also in the distribution of title deeds with a view to expedite the
process, the representative of the Ministry stated :—

“The implementation part is left to the State Government. We
only momtor and we do not get involved in the land acquisition,
m."

2.38 On being asked by the Committee what than was the point in
having a Branch Secretariat of the Minmistry at Calcutta, among other
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deal with distribution of title deeds, the representative of the
further stated :—

“We lay down the policy and we try to coordinate the work
and remove difficulties, if possible at the Government of India
level and then we collect information for the purpose of monitor-
ing the progress. The Branch Secretariat was primarily set up to
monitor the progress of regularisation of squatters’ colonies.
A Committee of Parliament consisting of members from both the
Houses has been set up. This Committee is likely to meet very
soon. This Branch Secretariat will also be working secretariat
for this Commuttee. I would like to point out that, when this Comm-
ittee is set up, the complaint of the kind that you have mentioned
can always be brought to the notice of this Committee and
the Committee would certainly do what is necessary to be done.”

2.39 According to the Ministry the Central supervision in the dis-
tribution of title deeds can be adequately exercised through the mechanism
of Ministerial Level Monitoring Committee under the Chairmanship of
the Minister of State in the Ministry of Home Affairs and by parti-
cipation in the State Level Advisory Committee meetings by an officer
of Rehabilitation Division. Besides, the Branch Secreatariat of this Divi-
sion headed by a Deputy Secretary a: Calcutta will also be closely
monitoring the implementation of the scheme of regularisation of Squatters,
Colonies including distribution of title deeds.

2.40 The Committee are shocked to mote that even after 30 years of
their migration there are still huge arrears in the acquisition of land in 1668
colonies/sites where old migrants have been settled in West Bengal. Such
arrears are not only in squatters colonies located om private land, the number
of which has net been specified to the Committee, but even in Govermment
sponsored colonies and approved squatters colonics located on lands owned
by Central Government Departments, State Government and other
Semi-Government and local bodies, of whom 603 colonies involving 567
acres of land haye been identified so far.

2.41 While 2,200 acres of land is stated to have ‘Jong since been acquired”’
in 149 pre-1950 colonies, only 8959 title deeds are stated to have been dis-
tributed so far against 30,000 migramt families settled there. In the 175
post-1950 colonies, of the 106 cases invelving Innd acquisition, land has so
far heen acquired in 48 cases only. The Ministry has mnot specified the
acreage acquired so far and o be acquired and mumber of free hold title deeds
distributed so far to the 16000 migrast families settled there.
Of the 607 Post-1950 colonies, regularisation of which was
approved by the Centre as late as in February 1987, in-
velving acquisition of 1429.68 acres of land, only 320.41 acres were acquired
by the State Government till 30-11-1988 and only 2752 free hold title deeds
have so far been distributed in these colonies against 65,000 families settled
there. Against 1,22,000 migrant families settled in Government sponsored
colonies, only 28,610 free-held title deeds have been distributed, so far,
whereas against 1,111,600 migrant families settled in approved squatters
colonies unly 12,094 free-hold title deeds have been issued. It is clear to
the Committee that both the Central and State Governments have virtually
neglected their joint respomsibility of rehablita the old migrants fully in
West Beagal especially in so far as acquisition of land fer their seitiements
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and conferment of ownership rights to migrauts for their homestead plots is
concerned. While the Committee concede that the Central Government has from
time to time, provided to the State Government all the desired financial
sanction and assistance for implementing schemes for rehabilita tion of the mi-
grants in the State, they regard the Central Government’s attitude so far in
leaving the implementation aspect of the rehadilitation schemes-—especially
the matter of land acquisition and distribution of title deeds —exclusively to
the expediences of the State Government as wholly uafortunate, as the
achievement upto the close of 1987 is very disappointing. For example,
had the Central Government pressed the State Government in time, say from
1958 on wards, to expedite the acquisition of land at 1946 prices for 175 post-
1950 colomies under West Bengal Land (Development and Planning) Act,
1948, it would not have to accept the fuint accompli in approving in April
1988, the acquisition of land by the State for the said colonies at market
prices under West Bengal Land (Regquisition and Acquisition) Act, 1948,

2.42 The Committee are of the firm view that the existing system of Cen-
tral Government merely financing and the State Government ex clusively
implementing the rehabilitation sch:mes has not made any appreciable dent
in the problems of migrants in West Bengal and to achieve a break-through
in the so called ‘‘residuary problem”, Central Government will have to
assume a bigger and more direct role also in implementation of the rehabili-
tation schemes in the State. Now that the Ministry of Home Affairs have
opened a Branch Secretariat at Calcutta and a Monitoring Comm ittee con-
sisting of seven Members of Parliament headed by 2 Minister of State in the
Ministry have been set up to minitor the progress of implementation of re-
habilitation schemes in the State, the Committee strongly recommend that
the Central Governmsnt, apart from monitoring the schem es, should also
involve itself more dicectly throngh the Monitoring Comm ittee and Min is-
try’s Branch Secretariat to expedite the process of acquisition of land for the
migrant colonies and distribution of free+old title deeds to the migrants on
a time bound basis and inform this Comnittee in due course of the progress
in achievement of targets bath with regaid to acquisition of land and d istribution
of title deeds.

2.43 The Committee also note that whereas the Central Government has
approved the scheme relating to acquisition of land in 607 Post-1950
sqmatters colonies on the basis of 3.75 cottahs per family and on the condition
that no further squatters colonies would be approved, a preliminary survey by
Sate Government of 310 of these colonies has revealed that the holdings
in actual possession per family there are in 51.9°/, cases within 2.25 cottahs,
in 22.4%, cases between 2.25 to 3.75 cottahs, in 15,4°/ cases between 3.75
to 5 cottahs and in 10.3%], cases apove 5 cottahs. It is clear from these figures
that the percentage of families in possession of holdings in excess of the ap-
proved limit of 3.75 cottahs in these colonies is at least 25.79, (15.44-10.3).
The Committee agree with the stand of the Central Government that the
cost of land in excess of 3.75 cottahs in their possession should be borne by
the migrants themscives and recommend that the cost should be realised from
these migrants at market rates in cases where the migrants are not in a posi-
tion to surrender excess land in their possession,
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D. Development of Refugee Colonies in West Bengal

2.44 The Working Group had reccmmended in March, 1976 develop-
ment of 1008 urban and rural colonies within Calcutta Metropolitan Dis-
trict in West Bengal at an envisaged cost of Rs. 52.34 crores for 1,70,269
families or about 11.07 lakh persons. The Central Cabinet approved in
December 1976 a proposal of a Committee of Secretaries on the recom-
mendation of the Working Group, for development of 612 displaced
persons colonies in urban areas of West Bengal with a financial outlay of
Rs. 23.85 crores and a ceiling cost of development per plot at Rs. 2500.
The Ministry of Urban Development has informed the Committee that
the programme for development of 1,03,157 plots in 612 colonies was to
be taken up in phases. Phase I envisaged development of 12,000 plots
and Phase 1l envisaged cumulative development of 41,825 plots till March,
1985. The State Government has indicated to the Ministry that they
have been able to take up so far 244 urban colonies covering 53,884 home-
stead plots. OQut of this, 226 colonies covering 46,647 plots have already
been developed and development work in 18 colonies, comprising 7237
plots are stated to be in progress. Against an envisaged release of Rs. 9.68
crores till the end of Phase II, Central assistance of Rs. 9.01 crores had
been released till date. A provision of Rs. 39 lakhs is still stated to be
available quring 7th Plan which is likely to be released to the S-ate Ge-

vernment during the Plan period.

2.45 Regarding target of coverage under Phase III during 7th Plan,
the Ministry has further stated that the programme Phase i1 “is still being
worked out and in any case it would be taken up only during the 8th Plan.”

246 A comprehensive propasal for starting the Phase III of the pro-
ﬂammc is stated to be presently under consideration of the Ministry of
rban Development in consultation with the Minist‘rg of Finance and
Planning Commissicn etc. The ceiling cost of Rs. 11,931 for development
er plot, as recommended oy the State Government on the basis of the
echnical Committee report, is proposed to be made effec:ive in respect
of plots to be covered under Phase IIl of the progiamme, during the 8th
Plan, as per the comprehensive proposal under consideration.

2.47 The development of rural colonies is not proposed to be taken up
at present.

2.48 The Study Group of the Committee visited Camp No. 2 of Bagjola
Refugee ex-camp sites at Calcutta on 29 September, 1988. They enquired
from the residents about their living conditions and also problems ficed
by them. The Study Group was informed, among other things, that :—

(i) Although families had been living in the Colony for the last 34
years, there was no proper sanitation and sanitary cenditions
were very bad. There was no proper drainage system.

(if) There were only 4 tubewells donated by Panchayat and drink-
ing water scarcity was felt. By-lanes in the colony and routes

loading thereto were very bad



49

- (iii) There was no clectricity, street lights had also mot been pro-
vided. Electricity authorities had been requested a number
of times to give electric connections but with no results.

(iv) Nc communicaticn facilities were there.

2.49 The Study Group of the Committee also visited Ramgaih refugee
colony and found the civic amenities and communication facilitics there

equally pathetic.

2.50 During evidence the representative of the Ministry of Urban De-
velopment, when asked to state the precise role of his Ministry in the de-
velopment of refugee colonies in the State, explained that the basic develop-
ment of the plots as such and provision of infrastructure therefcr are the
concern of the State Government and his Ministry’s assistance was restric-
ted to provision of financial assistance for the scheme. He added:

“We place advance funds at the State Government’s disposal; they
spend them and they come back to us. We go on reimbursing
them from time to time. Our monitoring is also based on the
information and reporis that we receive from :he State Govern-
ment from time to time.”

2.51 Asked by the Committee whether the Ministry did not have its
own machinery to check up the implementation of the scheme, the wit-
ness disclosed :-

“In 1976 when this scheme was started....it was seen as a kind
of residual problem. We thought tha: it will be over in a few

ars. Most of these schemes were sanctioned up to the end of
the Sixth Plan. The total outlay for the Seventh Plan was so little
that we thought it was so small that a full time monitoring unit
was hardly needed. So we wound it up . For the last thrce
years we do no' have any machinery of our own on the ground.
But for the Phase Il which we are co ntemplating, the outlays are
likely to be substantial; we are thinking of setting up a machinery
on the ground for keeping us informed of what is happening. We
are also thinking of having a monitoring group in the State Go-
vernment and the Government of India, where the Ministry of
Home Affaris will also be represented. It will be likea group
overseeing the implementation, a review group so that a continuous
watch can be kept.”

2.52. When the witness informed the Committee that the financial as-
sistance was made available to the Sfate Government in this regard
right from 1976-77 to 1987-88, the Committee asked him why then had the
prggress of the scheme been so much delayed. The witness further explai-
nea;—

“We have been informed by the State Government that they are
facing financial constraints. A group officers representing Govern-
ment of India as well as the State Government has gone into the
matter and the group recommended that the cost of the services (per
plot) borne by the Government of India in the Ministry of Urban
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Development should be in the neighbourhood of 12000 rupecs. We
are in the process of obtaining competent sanctions. Itis hopcd
that with the adoption of a higher figure per plot, the State Govern-
ment will find it easier to speed up to the programme. . . . Qur present
planning is based on 3500 plots per ycar. We would bike to
move faster. They (State Governement) have some problem in
relation to land, water supply, etc. We have opened 2 dialogue
with them to find out the possibility of speeding up the programme.
If they assure us that they are capable of performing at a rate higher
thon what they have demonstrated in the past, we would be glad to
consider provisicn of additionzl funds in the Eighth plan period.”

2.53. The Committee are distressed to find that 1 while the Working Group
had recocmmended in March 1976 the development of 1008 rural and urban re-
refugee colonies within Calcutta Metropolitan District involving 170, 269 fami-
lies, at a cost of Rs., 52.24 crores, Central Cabinet approved a  proposal in
December, 1976 for development of 103, 157 plotes in 612 colonies only in the
urban areas of the District with a financial outlay of Rs. 23.85 crores and
ceiling of development cost of Rs. 2500/-per plot. The implementation of
the recommendation even in its pruned form has been so  half-hearted
that the State Government has been able to take up for development 244 urban
colonies covering 53, 884 plots of which only 226 colonies covering merely
46,647 plots have been actually developed all along these 12 years even
though Central assistance to the extent of Rs. 9.01 crores has already been
released to the State Govermment out of Rs, 9.68 crores eavis till the end
of phase Il of the Programme scheduled to end in March 1985.  Proposals
for Phase ILI of thc Programme which should have started after March, 1985,
are still being worked out in consultation with the Ministry of Finance and
Planning Commission for implementation during Eighth Plan and the recom-
mendation of the State Government to enhance the cost of development per
plot to Rs. 11931/-is proposcd to be made effective in respect of plots co-
vered under Phase III. It is thus clear to the Committee that the State
Government has not been able to implement the scheme with the required
momentum which has resulted in cost escalation of the scheme and hopeless
conditions in the refugeee colonies in so far as civic amenities and transport
and communication facilities are concerned. The representative of the Mi-
nistry of Urban Development during evidence stated that its machinery to
monitor the implementation of the scheme was wound up after Sixth Plan
as the outlay during the current plan was very meagre. This shows that
Central Governinent has been as lukewarm as the State Government to the
plight of the residents of migrant colonies in the State. '

2.54, The Committee, therefore, strongly recommend that the Ministry
of Urban Development should recommend a more substantial financial assis-
tance for Phase III of the scheme which is now scheduled to be included i the
Eighth Plan, as also assume a greater role in implementing and monitoring
the schemne so that huge arrears in development of remaining 56,510 Plots
are cleared more expeditiously and the migrants rotting in the squatters colo-
nies get some mesningful relief .

2.55. The Study Group of the Committee which visited Camp No. 2 of
Bagjola ex-camp sites and Ramgarh colony in September, 1988 found the
condition of the sites extreinely apalling in so far as civic amenties and trans
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port and communication facilities are concerned. The Committee strongly
recommmend that Ministry of Urban Development should, at an adequately
high level, persuade the State Government to make urgent arrangements to
improve the samitary conditions, drainage system, drinking water supply,
street lighting, transport and communication facilities in all the ex-camp sites
and squatters’ colonies in the State so as to mitigate the sufferings of mig-
rants living there.

E. Resettlement of ex-camp site Families

2.56. Among the schemes included in the Fifth Five Year Plan which
were recommended to be continued by the Working Group, was the scheme
relating to granting of house building laons and acquisition of land for Ex-
camp cite families in West Bengal who are stated to have refused to shift
to rehabilitation site in the State on closure of the camps in 1961. The
Central Government is stated to have released to State Government so far
a total nmount of Rs. 167.78 lakhs for grant of house building loans to ex-
camp site families in the State. According to the Ministry, the Scheme is
under implementation and the State Government is retaining an unspent
balance of Rs. 26.36 lakhs and it is proposed to complete the rehabilitation
of these families by the end of the financial year 1989-90.

2.57. The Government of India had initially sanctioned scheme for re-
habilitation of ex-camp site families in Asrafabad (1, 139 families) in May,
1968, Bagjola (1,065 families) in June, 1971 and 65 more ex-camp sites (7,03(6
families) in January, 1974. In August, 1982 the State Government had
intimated to the Ministry that 642 D.P. families out of the 7,066 families
mentioned above and 1,065 families in Bagjola remained to be rehabili-
tated. The break-up of these families was as below:—

District Name of ex-camp site No. of families

24-Parganas Rajpur bazar 45 )
Nawabnagar . 145 |I
Ramchandrapur . . . 65 |
!

Hooghly Balabgarh 16 > 642
Nadia Coopers' Camp . . . . mn J
24-Parganas Bagjola . . . 1,065 }

Total . . . 1,707

2.58 In March, 1983, Government of India issued a sanction allowing
a lump sum assistance of Rs. 7,000/- per family for house-building,
small trade etc, for families in Coopers’ Camp. These families have
since been given assistance. As regards the families in Bagjola Camp
and Rajpur Bazar Camps falling in urban areas, a sanction was issued in
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November, 1983 for grant of housing loan at the enhanced rate of ‘Rs,
5,600/- per family which was further enhanced to Rs. 6,500/- in May,
1985. In respect of other three camps in rural areas, housing loan was
sanctioned at Rs. 3,100/- per family in November, 1983 and this was
further enhanced to Rs. 4,200/- per family in May, 1985. In so far as
Bagjola Group of camps is concerned, the Government of India also appro-
ved in March, 1987 the State Government's proposal for acquisition of
12 acres of additional land (in addition to 35.50 acres already sanctioned)
for the completion of rehabilitation of Bagjola ex-camp site families. As
per information available with the Ministry, only 164 families are stated
to have been rehabilitated in Bagjola: Group of ex-camp sites till 31-3-88.
The State Government is also reported to have completed the rehabili-
tation of 371 families of Coopers Ex-Camp site, 16 families of Balab-
garh Ex-camp site, and 38 families of Nawabnagar ex-camp site.

2.59 Bagjola Ex-camp site fumilies : Writ petitions filed by some of
the refugees in High Courts are stated by the West Bangal State Govern-
ment “as the most scrious bottleneck in the way of quick rehabilitation
of 1065 Bagjola Ex-camp site families” of whom only 164 are stated
to have been rehabilitated till 31-3-88,

2.60 Asked to state the contentions on the basis of which these refu-
gees have filed writ petitions in High Court and the stand of the Govern-
ment/rehabilitation aythorities in this regard the Ministry has informed
the Committce that since the land occupied by these migrants was not a
regular allotment but occuppied/squatted upon by the families themselves
in different magnitudes of the area, from a maximum of 7-8 cottahs to
minimum of 2 cottahs, the Government of West Bengal had set up a
Committee in 1985 to resolve the impasse created in the matter of re-
habilitation of these families. The Committee recommended 2 cottahs
of land for each ex-camp family of all blocks and 1/1-2 cottahs for each
split-up family. It also recommended 1 cottah of land for each of the
refugee families not belonging to the above categories but who have got
their economic roots in thc area as a result of uninterrupted occupation
of small holdings over a lon%l period of time. While the State Govern-
ment had been working on the basis of the recommendations, a section
of the ex-camp refugees rehabilitated and some interested families, appre-
handing loss of land under their occupation, had filed a petition in the
Calcutta High Court against the State Government praying for interim
order. In view of the petition, the High Court issued an interim order for
maintaining the status quo in respect of the petitioners* possession of
land. Accordingly, the State Government had no other alternative than
to move very cautiously so that the State Government was not landed
into an embarrassing situation. The Court case is bieng pursued by the
State Government.

2.61 Asked by the Committee to state the scope of an out of court
settlement of the dispute, the Ministry has stated that the stand of the
State Government was that “an out of Court settlement may be possible
if ‘the litigants approach the State Government with their terms and the
matter is discussed.” The final deecision according to the Ministry,
rested with the State Goverament,
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2.62 The Cemmittee note that of the 9270 ex-camp site families in
West Bengal for whose rehabilitation the Central Government has released
a sum of Rs. 167-78 lakhs to the State Government (of which there
was an unspent balance of Rs. 26- 36 lakhs), 45 families in Rajpur Bazar,
107 familics in Nawabnagar, 65 families in Ramchandrapur and 901 fam ilies
in Bagjola ex-camp sites are still to be rehabilitated and the workd is ex-
pected to be completed by 1989-90. While the delay in rehabilitation
of 901 families in Bagjola ex-camp site due to ongoing litigation in the
High Court is understandable, the Committee wonder why the arrears
of rehabilitation (217 families) could not be cleared in Rajpur Bazar, Nawab-
nagar and Ramchandrapur ex-camip sites even though the requisite funds
had been sanctioned by the Centre long back and State Government was
retaining an unspent balance of Rs. 26,36 lakhs therefor. The Committee
are of the firm view that the Ministry should urge the State Government to
rehabilitate the aforesaid 217 families without further delay as no tangible
reason has been given to the Committee for delay in this regard.

2,63 In so far as the litigation going on in the Calcutta High Conrt
with regard to B2zjola ex-camp site is concerned, the Committee are of the
view that efforts for an out-of-court settlement should be initiated by the
rehabilitation authorities with the support of the State Government which
was responsible for not checking the litigants from unauthorisedly occupying
the huge areas of land to the extent of 7-8 Cottahs per family. It is futile
for the State Government to expect the litigant families, having grabbed
lion’s share of land, themselves. to be interested in an out-of-court settlement.

F. Resettlement .of Enclave Migrants

2.64 Of the 676 families of Enclave migrants to be rehabilitated under
a scheme under implementation, 636 families are stated to have been
settled upto 31st March, 1988 and the scales of rehabilitation assistance
of these families raised from Rs. 10650/- to Rs. 15000/- per family
from June, 1986. Seventh Plaun Document had noted that Rs. 40 lakhs
were required for settlement of Enclave Migrants. In the Preliminary
Material, the Ministry has stated that the remaining 40 families are ex-
nected to be rehabilitated during 1988-89. In a written answer for evi-
dence, the Ministry has informed the Committee that according to the
State Government these families were “expected to be rehabilitated
shortly” and that one of the main reasons for delayed rehabilitation of
these families was “non-availability ¢f suitable lands.” According to
the Ministry the Government of India has released an amount of Rs. 166* 54
lakhs to the State Government over the years, for this scheme.

2,65 The Committee hope that the remaining 40 families of Enclave
Migrants have actually been rehabilitated by the end of 1988-89, as scheduled.
The Committee desire that they should he specifically informed of the actual
position in this regard alengwith the Government’s replies to this Report.

G. Medical facilities to Migrants in West Bengal

2.66 The Ministry has stated that the schemes relating to medical faci-
lities to Old Migrants in West Bengal as recommended by the Ministry’s
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Working Group (1976) and ‘“‘accepted by Government have since becn
completed”. Schemes relating to the recommended medical facilities to
New Migrants in the State are also stated to ‘“‘have been implemented”.

2.67 Asked to state the highlights of the benefits of medical facilities
provided so far to the Old and New Migrants in the State, the number
of families covered and the expenditure incurred each year since the incep-
g&n of the various schemes, the Minist.y has supplied the information given

ow.

2.68 Medical facilities to old migrants : The Working Group had
recommended an amount of about Rs. 28 lakhs for continuing the on-
going schemes of medical facilities to old migrants included in Vth Plan.
The amount released by the Central Government is indicated below :—

Rs. in lakhs
1976-77 . . . . . . . . . . . . 0.59
197778 . . . . . 7.00
1978-79 . . . . . . . . . . . 8.00
1979-80 . . . . . . . . . . . 12.00
1980-81 . . . . . . . . e . . " . 0.41
28.00

2.69 The schemes under medical facilities were for enhancement of non
T.B. beds for old migrants in West Bengal.

2.70 During the visit of a Study Group of the Committee of Bagjola ex-
camp site and Ramgarh colony near Calcutta in September, 1988, among
other things it was represented by the residents that one of the problems
being faced by them was that there was not a single health/medical care
centre in either of the sites,

2.7\ Medical facilities to New Migrants: The Working Group recoms
mended an cutlay of Rs. 1-52 crores to provide medical facilities for mew
migrants to cover expenditure on 337 non-T.B. beds, 103 T.B. beds and
2 chest clinics. The amount recommended was for construction, cost of
equipment, expansion of out-door facilities for treatment of non-T.B.
patients and provision for staff quarters. A scheme was accordingly sanc-
tioned by Central Government in 1977 at a cost of Rs. 15186 lakhs. The
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ambumt actually released by the Government of India for this purpose
was as below:- -

Rs. in lakhs

1976-77 . . . . . 25.00
1977-78 . 45.00
1978-79 . . . . 67.00
1979-80 . . 6.00
1980-81 . . . . . . 8.86
151.86

2.72 The Committee are glad to note the release by the Central Govern-
ment of amounts of Rs. 28 lakhs for ‘‘enhancement of non-TB beds for old
nts’’ and Rs. 151-86 lakhs for expenditure on 337 non-T.B. beds 103
T.B. beds and 2 chest clinics for New Migrants in West Bengal, as
recommended by the Working Group in its Reportin 1976. The Committee
however, regret to note that the Ministry has not cared to furnish to them the
physical implementation of the recommendations, namely, the number of new
non-T.B. beds which were targeted and actually copstructed for new migraut;
as a result of incurring the expenditure of Rs. 151- 86 lakhs released to the State
by the Union Government. It appears to the Committee that the Ministry
has been content just with releasing funds to State Governments without sho-
wing any concern for implementation part of the rehabilitation schemes. The
Committee would emphatically stress in this regard that once a State Govern-
ment/Union Territory accepts loans;grants for any scheme, from the Central
Government, the latter Government is within its rights to obtain the informa-
tion relating to physical implementation of the scheme and the State/Union
Territory Government conceraed is equally bound to furnish the said in-
formation to the Centre. The Commiltee, therefore, recommend that the
Ministry should obtain the requisite information from the West Bengal Go-
vernment promptly and furnish to the Committee the information relating to
the targets, achievements and reasons for shortfalls, if any with
to the enbancement of non-T.B. Beds for old migrauats in West Bengal for which
the Centre released to the State Government a sum of Rs. 28 lakhs, and the
actual number of T.B. beds, non-T.B. beds and chest clinics actually construc-
ted by State Government for new migrauts alongwith reasons for shortfalls, if
any, out of the sum of Rs. 151- 86 lakhs released by the Centre therefor.

2.73 As the old migrants residing in ex-camp sites are eligible for full re-
habilitation assistance including medical facilities, the rehabilitation autho-
rities at both the Central and State levels are duty bound to provide elementary
medical facilities in these sites for the minimal welfare of the migrants.
The Committee are, therefore, shocked to mote that there is mno medical/
health care centre in many of these sites like Bagjola Camp No. 2 and Ram-
garh colony. The Committee strongly recommend that the rehabilitatien
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authorities of the Centre as well as the State should take necessary steps urgently
to provide medical facilities on a minimal level in all the ex-camp sises/refugee
colonies for the welfare of the migrants.

H. Educational facilities to Migrants

2.74. Educational facilities in ex-camp sites : During the visit of a
Study Group of the Committee to Bagjola ex-camp site mnee
Calcutta in September, 1988, the residents represented to the Committee
that one of the problems faczd by them was that the 11 primary schools
in neighbourhood of the s;te had been closed in 1961 and subs;guomly
at the initiative of residents themnselves, 3-4 primary schools had been
opened. The Study Group also visited Ramgarh Colony whire it was re-
presented to them that there was one primary school which was sufficient
for the residents but difficultics wer: bzing faced by them about post pri-
mary school education,

2.75. Educational facilities to New Migrants: The Working  Group
recommendeq, tha continuance. of ths outlay of Rs, 1.16 croces ig th:
Vth Plan for providing educa:ional facilities to Naw Migeants. The Minié
try has stated that ths seheme is under implamangation and the fol
amounts were roleased by the Ceatral Government for this item of
during the year 1975-76, 1980-81:-—

¥ Rs. i dakhs
1975-76 27.11
1976-77 16.12
197718 18.00
1978-79 16.00
1979-80 18.00
1980-81 10.77
196.00

2.76 The Committee regrzt to note that the edmcational facHitles
in and around ex-camp sites fike Bagjola aad Ramgach coloay are far From
As the resddents of ex-camp sites in the State are matly O
migvants. they are eligible for full rehabifitation asmistance lavhadipg basic
educatienal facilities, - The Committee therefore, recommend that rehabl-
litation authorities of the Centre and State, should, in  umison, urgently
for educatiennal facilities at least upte the—Higher Secondary jevel,
in/around all the ex-camp sites and refugee colonies to relieve their residents
from the difficulties heing faced hy them in this regard.

27 'lhr:hCmmltte&also re ;ut thle Mhhtrym:as not cnllec_td.l:-‘
formation to the ysical 1l .
reasons for s!gi'ra!ls,'lfw’l:mwﬁh regard to educational facifities crested
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the State Goversment for New Migrants as & resuit of the expenditure of
: 506.00 lakbs released by the Centre betwoen 1975-76 and 1980-81. The
omunittee stress that the Ministry should collect the : requisite information
from the State Government as early as possible and place the same before
the Committee alongwith other action taken replies to this Report.

1. Extension of SFDA/MFAL Schemes to Migrants

oRg

2.78 The Working Group of the erstwhile Minist1y of Supply & Re-
habilitation hed recommend=d in their report in 1976:—

“Schemes of Small Farmers Development Agency and Marginal
Farmers and Landless Labourers Development Agency may be
introduoed in rural areas wher¢ adequate land holdirigs have not
been given to the migrant families who hsve been rettled in agri-
culture. It has been estimated that most of the families settled
in agriculture have not been allotted more than two acres of land.
These families are, therefoie, eligible for the benefits admissible
under the normal SFDA/MFAL schemes of the State Govern-
ment, Additional resources to cover about 3 lakh families will
have to be provided in 9 districts. The financisl implicaiion of
these schem=s is estimated at Rs. 6.00 crores.

The Ministry of Home Affairs has informed the Committee that the
“Scheme is besing implemented by the Ministry - of . Agriculture.”

2.79 The Ministry of Home Affairs hes stated that: the SFDA  Scheme
continued upto 1980-81 only when the SFDA was rcplaced by Disttict
Rural Development Agency which'is the implementing authority of Iate-
grated Rural Development Programme in West Boagol. Asked to state
the concrete targets, achivements and reasons for shortfalls, if any, of ex-
tension to Migrants from Bast Bengal of (i) SFDA Scheme upto 1980-81,
(ItyIRDP implemented by Dist:ict Rural Development Agenoy of the State
from 1981-8B2 to 1987-88, and.(iii) MFAL, the D3partment of Rural De-
velopment in the Union Ministry of Agriculture has reported that no re-
cords are availeble at tfiis stage to enable them to furnish thz desired in-
formation regarding SFDA upto 1980-81. Statc Rural Development De-
partment has also reported that migrants are elso conéidered for benefit
under the Integrated Rural Development Programme along with others
provided they belong to the target group of poor families but no separade
recard for the beneficiaries belonging to this particutar category Has Been
malmained by them ond hence no separate information could be furnished
to the Committee. The Central Rural Development Dcpartment also
has no requisite information on TRDP to furnish on this matter.

2.80 Central Raral Development Department has further reported that
“Marginal Farmers and Landicss Labourers (MFAL) Programmes wete
merged with SFDA during Sth Plan itseif (Fune, 1974) and hence separate
information for Marginal Farmers and Landiess Labourers is not available.”
The State Government, too, are stated to have no information to furnish
in this regard.
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2.81 Asked during evidence whether both rehabilitation assistunce and
IRDP assistance w:re bring given to migrants simultaneously. The re-
presentative of the Ministry of Home Affairs explained:— e

“The question does not arise. But consciously certain decisions
have to be teken to bring them into the mainstream of life in the
country. So far as IRDP assistance is concerned, they are
eligible for it. IRDP scheme was started in 1979 much later. So
it is quite possible that many of the displaced perscns would have
crossed the poverty line and may not b= eligible for IRDP assistance.
But for those who have not crossed the poverty line, there is no
reason why they should not bs included under this scheme. The
State Government is the implumenting agency and they have to
give us the information in this regard.”

2.82 When the Committee insisted whether the Ministry could
verify whathar both types of assistance were given to the migrants simul-
taneously or only one at a time, the Hom= Szcretary replied that, “We can
get this,”

2.83 The Committee are convinced that the Government have virtually
winked at the recommendation of the Working Group to extend to migrants
from former East Pakistan, Marginal Farmers and Landless Labourers De-
velopment Agency (MFAL) and Small Farmers Development Agency
(SFDA), Schemes (MFAL) merged with SFDA in June, 1974 and SFDA
merged with IRDP Programme in 1980-81) and left the implementation of
the recommendation entirely to Department of Rural Development in
the Ministry of Agricultnre and Rural Development Department of
the West Bengal State, who too are having no information with
regard to the extent to which it has been implemented all along
the years since 1976. In the Committee’s view the least that the
Rehabilitation Division of the Ministry of Home Affairs could have done
in this regard was to keep in touch from inception with the Department
of Rural Development of the Ministry of Agriculture and West Bengal State
Rural Development Department with a view to ensure that about 3 lakh
migrant families who had been ‘settled’ in agriculture in the State but bad
been allotted not more than 2 acres of land as rehabilitation assistance,
were actually covered over a period of time by MFAL/SFDA/IRDP prog-
rammes. The Committee strongly recommend that the Rehabilitation Divi-
sion of the Ministry should wake up to its residuary responsibility for full
rehabilitation of migrants from former East Pakistan and initiate imme-
diate steps to verify and ensure that the 3 lakh migrant families referred to
by the Working Group have since been actually covered by IRDP and. other
programmes merged therewith and inform the Committee of the latest position
within 6 months of the presentation of this report.

J. Rehabilitation Industries Corporation

2.84 The Ministry of Industry (Department of Public Enterprises)
runs an industrial concern known as the Rehabilitation Industries Cor-
poration Ltd., at Calcutta, set up originally as a Joint Stock Company
in April, 1959 with an authorised capital of Rs. 5 crores. It is fully finan-
ced by the Government of India. As on 31-3-1988 Government are stated
to have invested Rs. 4.26 crores as equity in the form of.share capital
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of the company. In addition, plan loan of Rs. 94 lakhs is also stated
to have been given to the Corporation.

2.85 Within the framework of the broad objectives laid down in the
Memorandum of Association of RIC, the Board of Directors of RIC
had initially decided to confine its activities to the following three specific
objectives :—

(i) To render financial assistance as loan to the small and medium
sized new and existing industries on the pre-condition of pro-
viding employment to the local refugees in their industries.

(i) To set up Industrial Estates in refugee concentrated areas of
West Bengal and to rent out Industrial Sheds to the small
entrepreneurs on the pre-condition of providing employment to
the local refugees.

(iii) To set up its own industries in the refugee concentrated areas
of West Bengal, Madhya Pradesh, Orissa and Tripura for crea-
tion of gainful employment for the displaced persons for their
economic rehabilitation.

2.86 According to the Ministry, RIC has fulfilled the aforesaid objectives
to a considerable extent by providing employment to about 5000 dis-
placed persons in the assisted industries to whom financial assistance as

- loan was rendered and in the Industrial Estates where small entrepreneurs
were provided with Industrial sheds on pre-condition of providing em-
ployment to the displaced persans. The Ministry has stated that ‘“further
investment on the above three activities had to be stopped from 1965-66
mainly on account of dearth of funds and also because the above acti-
vities were proving to be uneconomic and non-viable.”

2.87 Magnitude of Losses : The total accumulated loss incurrcd by
the Corporation since its inception upto 31-3-1988 is stated to be Rs. 62.90
crores. The loss before charging interest on Government loan and dep-
reciation, however, is Rs. 34.70 c.o.es. (See Appendix)

2.88 In their 96th Report (1983-84) on the Rehabilitation Industries
.Corporation Limited, the Committee on Public Undertakings (COPU)
had, inter alia, observed :—

“1.14. The Rehabilitation Industries Corporation was set up
in 1959 with the main objective of providing emp'oyment to 1he
displaced persons from East Pakistan (Now Bangaladesh) through
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industrial development. The number of displaced persons emp-
loyed by the Company was, however, only 2609. Even taking
into consideratiun the indirect employment provided to the dis-
placed persons by the parties to whom Krans or industrial sheds have
been given by the Company, the number of persons who had
found direct and indirect employment through various activities
of the Company was only 5296. Considering the magunitude of
the problem, the Company has thus played a very limited role
in providing employment to the displaced persons. On the cther
hand, the company had in the process incuried a colossal loss of
Rs. 29.23 crores upto the end of 1982-83, as against the paid up
capital of Rs. 4.11 crores.

.15 The Managing Director, in his evidence before the Committee

admitted that the Company acted until recently as a relief
organisation following the path of dole-oriented  culture. It
was only from 1981-82 that attempts have been made to turn
the corner and to adopt a commercial approach. The Committee
are surprised to find that there  has been lack of decision
even in regard to the basic approach of the Company in its func-
tioning. It would not have been so had comprehensive aims

and objectives of the Company, been laid down. Although it
was in November 1970 that the BPE had requested all Ministries
to lay down objectives and obligations for each public enterprise
under their administrative control. it is only recently that an
exercise has been started by the Company in this regard. The
Committee hope that the objectives and obligations as envisaged
by BPE woula now be finalised expeditiously and approval of the
Ministry obtained.

.16 In regard to objectives of the Company. the Committee are un-

able to agree with the view expressed before them that it was ' very
difficult for the Company to achieve the twin objectives of finding
employment for refugees and at the same time to be an economi-
cally viable unit. It has been conceded that there were various
other schemes for looking after the rehabilitation of displaced
persons.  Ifin spite of these schemes the Government decided. to
set up Rehabilitation Industries Corporation as a Company under
the Companies Act, it was supported to function on commercial
lines and should have been managed as an economically viable
conc:rn,  The Committee are of the opinion that werking of the
Company on commercial lines was not incompatible with its
nbjective of providing employment to the displaced persons. As
printed out by the Departmental Committee . appointed by the
Ministry in 1974 an industrial undertaking which is viable is in a
better pasition to provide the kind of meaningful rehabilitation
to the displaced person. The fact that there has been improvement
in the performance of th. Company during the last two years
shows that the Company could be made a viable comoern.
Evidently, it has not been managed well earlier.

.17 The Committee aesire that effective steps should now be taken

to ensure that the Company becomes soon an economically
viable unit as otherwise it would be difficult to justify its continu-
ance as a Goverament Company under the Companies Act ”
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289 Ths COPU did nat pursuz th: recomnandation contained
in' Paragraph 1-14 of their aforesaid Report in view of the following
reply dated 14-1-1984 sent by the Government :

“The Rehabilitation Industries Corporation is an industrial orga-
nisation. The employment potential in such an organisation
depends on the level of production, sales and expansion of its
activities. Since the Corpration had been incurring losses year
after year ever since its inception in 1959, it was obviously not
passible to set up more units to create more employmeut oppor-
tunities. Moreover, the Corporation is a multi-product unit and
cach unit is small in size and turnover, which do not allow reap-
ing the economies of large scale production. Despite losses,
eff»rts have bzen continued to maintain the employment level.

The Corporation had also advanced loans to private entreprcneurs
on the condition of employment being given to stipulated number
of displaced persons. 25 loanees fulfilled the conditians 1elating
to employment of displaced persons. Others could not do so
becauss  of closure of the factories of the loanee parlies caused
by labour unrest, shifting of plant and machinery, voluntary liqui-
dation, paucity of orders etc. Simijlarly, the tenants of indus-
trial estates of the Corporation also could not employ the anti.
cipated number of displaced persons mainly because of non-av.ila-
bility of skilled workers from amongst displaced persons.”

2.90 In their reply to Para 1:15 of the aforesaid Report of COPU
the Government had stated that the broad objectives of the Corpo-
ration have already been laid down in the Memorandum of Assaciation.
The Officc Memorandum dated 3rd November, 1970 of the Bureau of
Public Enterprises had envisagzd laying down broad principles of dete-
mining the precise financial and economic  obligations of the enter-
prises in the matters such as creation of various reserves, the extent
to which enterprises should undertake the responsibility of self-financing,
the anti¢ipated returns on capital employed on the basis of working out
nabional wag: structures and pricing policies. Since the RIC has been
ingurring losses from its inception in 1959, it was not possible for it
ta create various reserves, nor there could be any return on capital employ-
ed. The extent to which the Corporation could undertake  responsi-
bilities of self-fingacing could not be determined on account of conti-
nuous cash lossss bzing incurred every year. The entire working of
the C tion was reviewed by the Government in 1981 and spocific
targats, m physical and financial, for the period from 1981-82 to 1990-91,
wers laid down. The extent to which the Corporation world need financial
support from Governmeat as well as raise funds fram commercial bawks
was also laid down. It had also bsen stated that once the Corporation
was able to reach break-even stage, it might be possible to lay down objec-
tives as cavisagad in the above said Office Memorandum of the Burean
of Public Enterprises. In their 5th Report (1985-86 COPU) finally obser-
ved in this regard :—

“7. The Committee are not satisfied with the reply of the Govern-
ment that it may be possible to lay down the objectives as envisaped
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in the Memorandum of the Bureau of Public Enterprises issued
in November, 1970, once the Corporation is able to reach break-
even stage. Apart from the Memorandum cf Association wherein
the broad objectives of the Corporation are stated to have been
laid down, each public undertaking is also required to formulate
its detailed or micro objectives and a statement of its physical
and financial objectives and set the same approved by the Ad-
ministrative Ministry in  consultation with the Ministry of
Finance, as per the guidelines issued by the BPE in 1970 and reitera-
ted in 1979. As alrcady pointed out by the Committee in
their original recommendation, there has been a lack of decision
even in regard to the basic approach of the Company in its func-
tioning, e.g. it was only from 1981-82 that attempts were made
to adopt a commercial approach. The Committee are sure that
it would not have been so had comprehensive aims and objectivug
both physic:l and financial, been laid down in the first instance.

8. The Committee would also like to emphasise that in order
to make a periodical evaluation of the performance of the Cor-
poration meaningful, it is necessary to lay duwy in advance well-
defined and clearly stated physical and lxmancial objectives. The
Commiijtee, therefore, reiterate their earlier recommendation and
desire that a comprchensive statement of the objectives of the
Corporation pe prepared and got approved by Ministry without
any further delay. If necessary, guidance of the Bureau of Public
Enterprises may be obtained in this regard.”

291 With regard to the recommendation contdined in paragraph
Nos. 1:16 and 1-17 of their 96th Report (1983-84) of COPU referred
to in preceding pages the Government replied that *“the Committee’s ob-
servation have been noted” and th¢ rccommendations were treated to
have accpted by the Government,

2.92 The Committeee are anguished to note that out of 4,87,000 Old
Migrant families settled in West Bengaland 6 lakh New Migrants
who stayed on in the State forefeiting rchabilitation assistance, the
Goverament has been able to provide employment over the years only to
5000 displaced persons through the Rehabilitation Industries Corporation
Ltd. Calcutta, which was set in 1959 with the initial objective of providing
employment to local refugees, even though the Goverament has, as on 31-3-88,
invested as mnuch as Rs. 4 26 crores as equity in the form of share capital
of the Corporation and provided it a plan loan of Rs. 94 lakhs. The Cor-

tion has so far incurred losses of Rs. 62.90 crores. The Committee
consider this 2s a dismal performance in so far as the objective of providing
employment to refugees is concerned and are of the view that the Govern-
ment has thus clearly failed in making the Corporation achieve its initial
and main objective even after about 30 years of its establishment. It this
the Committee would like the Government to ensure that the re-
commendations contained in this 96th Report (1983-84) of the Parliamen-
tary Committee on Public Undertakings which have been sccepted by the
Government, and all the recommendations of the same Committee contained
in their 5th Report (1985-86) are fully implemented by the Ministries concerned
in letter and spirit,



CHAPTER I
DANDAKARANYA PROJECT

A. Rehabilitation in Dandakaranya Region

3.1 The Ministry has stated in the Preliminary Material that 8,000
families of old Migrants have been given ‘“rehabilitation assistance in
'one iorm or another” in Dandakaranya Project and 25231 New Migrant
families have bsen shifted to Dandakaranya Project “where they have
been provided rehabilitation assistance by resettling them in agricultual
and non-agricultural oocupations or they have heen out in Karmishibirs
for subsequent rehabilitation.”

3.2 An All India body of East Bengal Migrants has represented to the
Committee :— .

“Bven in regard to the ambitious scheme of resettlement of REast
Pak refugees in the Dandakaranya region the Central Government's
vacillation has made a mess of the whole project. As origi-
nelly conceived the Dandakaranya Project, created in 1958, could
heve been converted into a Centrally administered territory for
proper rehabilitation of East Pak refuﬁees. But the Centre abdi-
cated its role and responsibility in the developmeént of this
major project also. The refugees became playthings for the Pro-
ject administration and the State Government politics due to the
lukewarm attitude of the Central Government. The assets and
institutions cieated by the project were gradually transferred to
the conc:rned State Government’s and the project now actually
stands wound up.”

3.3 The non-official body has, however, appealed for a special and
thorough probe to go into the proper resettlement/rehabilitation of
migrants at the following various sites in Madhya Pradesh aud Orissa :—

20

Madhya Pradesh

Paralkote Zone of Bastar Distt : At least 1,200 to 1,300 families
still unsettled. ' o

Kondagaon Zone of Bastar Distt ; Yery unsatisfactory condition
of migrants in a number ‘of Villages, specially in Narainpur,. Jogani,
Borgaon, etc. .

Refugee rechabilitation centres in Betul, Surguje and Panna areas.

. Mingachal areas of Bastar Distt.

Sohabpur Sub-division in Hosangabad Distt : At least 400 families
still unsettled.

63
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6. Sheopur in Morena Distt, in Chambal Valley ravine land rehabilita-
tion scheme.

7. Camp refugees at Patanpura Temru (in Betul Distt.) and Chamardal
(in Hoshangabad Disti),—Present position not known.

Orissa

1. Malkangiri Zone of Koraput Distt, : At least 2,000 families are
still in desperate condition in spite of so-called resettlement.

2. Umerkote Zone of Korgput Distt. A very large number of families
in ‘distress’ condition in almost all the villages of reseitlement.

3. Rehabilitmion-pentres in Jeypore end Kslshandi Distts.
4, Pataru Project area : Position still uncertain.
5. Sunabeda and Tamdei camp refugees ; Position still not known .

3.4 Asked to state clearlty the number of “Old Migrant” and *New
Migrant” families (i) which have been fully rehabilitated so far under the
project as per approved scales of rehabilitation assistance, and yii) which
are awaiting proper rehabilitation in Karmishibirs or temporary shelters,
the Ministry has ‘stated in a written answer that “in all 36,776 families,
including Old and New migrants were given rehabilitation upto December,
1987 bot after desertions, distharge and re-admission etc. 25,231 families
‘are now actually in position-and have received full rehabilitation assistance.
No more families are awaiting resettlement in the Dandakaranya area.
The families resettled in the Dandakaranya Project are considered as
having been fully rehabilitated and merged with the meinstream cf the local
area and population.” In his Report No. 1 of 1988 C & A.G. put the No. of
Tamilies in position at 25,253,

3.5 On the position of rehsbilitation in Older 3 Zones of Kondagaon,
Paralkotc and Umerkote, the Ministry had stated in the Preliminary Ma-
terial that “rescttlement of displaced pereons has by end large been com-
pleted”. In w subsequent written enswer the Ministry has informed the
Committee with regard to these Zones that “gll the eligible families have
besn given rehabilitation assistance ss per prescribed scales of assistance.”
The numbsr of families involvediis.stated to be 13,133,

3.6 Asked whether there were any arrears in rehabifitation of migrants
in Malkangiri Zone where 5500 families are stated to have been already
xehabi’tated, the Ministry has stated that “there are wo displaced persons/
families eweiting rebabilitation pesettloment under the Pateecu Resettle-
ment Scheme” covering this Zone. On the steps taken to bring 4p ‘migrants
in this Zone above poverty line, the Minist:y has stated the econemic
lével of setflers there has “improved considerably” by executing a
number of development projects for bringing the area “‘sbove level of
Minimum Needs Programme.”

3.7 The Committee note that whereas according to the Preliminary
Material, 8000 Old migrants and 25231 New Migrant families, 33231 families
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in all, were resettled/rehabilitated in Dandakaranys Project, according to
Ministry’s subsequent written answer 36,776 families in all, including OM
and New Migrants, were given rehabilitation assistance upto December, 1987
of whom 25231 migrant families of both categories are now in position in the
Project after desertions, discharge and readmissions there. the number
of New Migrant families settled in the project and the number of families
of both the categories of migrants in position is stated by the Ministry to be
the same i.e. 25231 families, the number of such-families has been put at
25253 by C.& A.G., and the number of families in all claimed to have been settled
in afl the 4 Zones comes to 18,633 only (13133-}-5,500), the Committee
hend that there is something wrong with the arithmatic and data of the project
lied to the Committee by the Minpistry. The Commiitee, therefore,
suggest that the Ministry should compnte afresh the data of families resettled/
rehabilitated and in position in the project and furnish the same to the Com-
mittee within 6 montbs of the presentation of this Report.

3.8 The Committee are further intrigued to note that whereas the Minis-
try claims that all migrant families in position in the Project area bhave ‘‘re-
ceived full rehabilitation assistamce and are considered having been merged
with the mainstreamn of the population’’, the position on the ground of migrants
from former East Pakistan in many rehabilitation sites of Project in Madhya
Pradesh and Orissa is stated to be ‘‘desperate (in) distress condition, umcertain,
unsettled, wmsatisfactory”’, as pointed out in 1« Memoraminm seat to the Com-
mittee by an All India body of East Bengal Migrants. The Committee do
not agree with the stance of the Ministry in the light of arrears of rehabilitation
of these migrants in the Project highlighted by their plight an the ground in
various sites of the Project as represented by the aforesatd memorialists and
in the succeeding paragraph of this Chapter especially with reference to arrears
in this regard pinpointed by C.& A.G. in his Report of 1988. The Committee,
therefore, recommend that rehabilitation of migrants in position in the Project
Area should be evaluated afresli in course of the Comprehensive Review of
rehabilitation of migrants in all the regions as recommended by the Com-
mittee, elsewhere. Further, adequate and early steps should be taken to
complete their rehabilitation and the Committee informed of physical achieve-
ments in this regard.

B. Pattas for ownership of lani

3.9 In their 2ad Report (1980-81) on Dandakaranya Project, the
Committec had recommended ; —

“The Committee are unhappy to note that no progress has  been
made in distribution of pattas to the settlers in Umerkote Zone.
Alihough the State Government have decided (o distribute ‘Pattas’
without linking them with the execution of mortgage deeds by
settlers they have yct to decide whether the ‘Pattas’ will be prospec-
tive or retrospective. The Committee cannot help fecling that
this matter is not being dealt with & sensc of urgency that
it deserves. They reiterate strongly that Government should take
necessary steps to remove all the hurdles in the way of granting
‘Patta’ rights to settlers and distribute the ‘Pattas’ to them without

any further delay,
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As regards issue of ‘Pattas’ to settlers in Kondagaon Zone, the
Committec note that the State Government of Madhya Pradesh
have now decided to issue temporario‘Pattas' valid for 20 years
to settlers in Kondagaon and Paralakote Zones and that instruc-
tions are being issued for the %epnration of temporary ‘Pattas’ to
settlers in Kondagaon zone. e Committee hope that this task
which has evaded execution for long time will now be accomplished

and executed without delay.”

3.10 On the allotment of land to migrants in Dandakarnays Project

an all India body of migrants has represented to the Committee : —

“The Dandakaranya Development Authority was a non-statutory
but autonomous body. No powers in general terms had been dele-
gated to this Authority by the State Governments. It had no title
to the land in the area. It could not, therefore, give ownership
rights to the displaced persons to be settled there. They could
only get occupancy rights. Non-delegation of powers by the
State Governments was due to theirjapprehension that Dandakaranya
might eventually become a centrally administered area, elthough
the Union Government repeatedly allayed this fear. The project
failed for a variety of reasons, the main being political. Bureaucra-
tisation, neglect and an unspoken fear that an unduly large refugee
settlement might upset the demographic balance led both the Orissa

”

and Madhya Pradesh Governments to go slow...... .

3.11 Inhis Report No. 1 of 1988,the Comptrollerand Auritor Genersl

of India has observed :—

*“26.14 Non-issue of Pattas.—Mention was made in Sub-paragraph
3.3 of Paragraph 34 of the Report of the Comptroller and Auditor
General of India for the year 1977-78, Union Government (Civil)
about the non-confcrring of ownership right in respect of Jands
allotted to the displaced familics. According to the project autho-
ritics (April, 1986), 4,632 families were given pattas as against 25,253
allotted with lands. Zone-wise break-up is given below:—

Zone No. of No.of No.of

D.P. families families
families given @ yetto be
settled pattas  granted

pattas
Paralkote 7,817 Lo 7817
Kondagaon 88S 263 622
Umerkote 4478 4,369 109
Malkangiri 12,073 ) 12,073
25253 462 20621

*Temporary pattas were given to 7,795 families,”
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3.12 Tn a written reply the Ministry has informed the Committee
that while 25,231 families are in position in the Dandakaranya Project,
till 31st July, 1988, 15,352 permanent pattas (including part pattas) have
‘been issued to the settlers in the three older Zones /.e. Paralkote & Konda-
gaon in Madhya Pradesh and Umerkote in Orissa, as detailed below :—

Unmerkote Paralkote Kondagaon Total

Agriculturists . . . 4312 7532 196 12,040
Non-Agriculturists . . 167 285 587 1,039

' 4479 7817 783 13,079
Pattas issued (including part Pattas) . . 6752 7817 783 15,352

3.13 As regards issue of pattas to the settlers of Malkangiri Zone,
the work is stated to bein progress. The Government of Orissa had posted
the technical staff to complete the primary work relating to issue of pattas
i.e, (i) Kistwar (ii) Khanapuri, and (iii) Bujharat. Out of 215 villages,
the.work in respect of Kistwar/Khanapiri has been completed in 213 villages
and 2 are to be taken-up. The progress in respect of Bujharat etc. is
.indicated below :— '

Cm:d)‘ In progress tobe Total
let taken up

194 19 02 215

3.14 Pattas have been issued jointly for the agricultural land and
homestead plot. The permanent pattas issued to the families are on owner-
ship subject to the lease condition that they cannot sell/transfer the land
during the 10 years following the date of receipt of patta.

3.15 The Ministry is stated to have been pursuing the matter with
the Revenue Department, Government of Orissa, asking them to complete
the work relsting to issue of pattas in the Malkangiri Zone by March, 1990
as per thetime schedule. The Government of India have already reimbursed
86! expenditure of Rs. 135-00 lakhs for the purpose, to the Government of

rissa.

3.16 Allotment of homestead plots : The Dandakaranya Project is stated
to have sliotted homestead plots to all the DP families settled in the
Project at the rate of 800 square yards per family. The Project has allotted
homestead plots to 16,573 families settled in Orissa area of the Project
(12,098 in Molkangiri Zone and 4,479 in Umerkote Zone). In Madhya
Pradesh area, the Project has allotted homestead plots to 8,654 families
(7,817 in Paralkote Zone and 837 in Kondagaon Zone).

3.17 As per torms of lease/ownership of land allotted to migrants,
they cannot traunsfer the ownership to anybody else or sell the land for
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10 years following the issue of a patta. This clauseis invariably included
while issuing pattas in Umerkote, " Paralkote and Kondagaon Zones. The
Government of Orissa has also becm asked to mclude this clause while
issuing pattas to settlers of Malkangiri Zone, for which the work is in pro-
gress,

3.18 The Committee note that while 25231 migrant families are stated
to be in position in Dandakaranya Project and pattas for ownership of land
have been issued jointly for both the agricultural land and homestead plots
allotted, only 15352 permanent pattas have been issued till 31 July, 1988 te
settlers which also includes the quota of tribals settled under the Project. The
Committee regret that the Ministry has not cared to furnish to the Committee
the number of migrant families which have been allotted agricultural land
¢s rehabilitation assistance under the project and issued permanent pattas
for (1) agricultural land, and (2) homestead plots allotted to them. The
Committee are, however, sure that the number of migrant families settled
in the project which have been issued permanent pattas jojntly for agricultural
land and homestead plots is far less than 15352 being the number of pattas
issued to settlers as a whole. The Committee farther mote that while the
work relating to issue of pattas te settlers in Makkangiri Zone is admittedly
still in progress and being pursued by the Ministry with theOrissa State Gove-
rnment, the task of issuing pattas for permanent ownership of agricultural land
and homestead plots te the migrant families is far from complete in Paralkote
and Kondagaon Zones of the project as has been corroborated by the C.&A.G.
in his Report of 1988. The Committee, therefore, strongly recommend that
urgent steps should be initiated at a higher level by the Ministry of Home
Affairs in conjunction with State Governments concerned to expedite the process
of issuance of permanent pattas for ownership of agricultural land and home
stead plots to all the migrant families settled in all the aforesaid 3 zones of
the Project and the Committee informed of the progress of allotment of agri-
cultural land and the issuance of the pattas to migrant settlers under the
project within six months of the presentation of this Report citing the number of
migrant families issued such pattas.

C. Houses for Migrants in Dandakaranya

3.19 According to the Ministry, 25,091 houses are stated to have been
constructed for “settiers” in Dandakaraya Project. All the 25,231 dis-
placed families in position in the Project are also stated to have been
“provided permanent accommodation”. Housing loans ranging  from
Rs. 1700/- to Rs. 7000/- per family are stated to have been paid to migrants
from time to time. An amount of Rs. 4,49,14,833/- is stated to have been
advanced as housing loans to the displaced persons upto March, 1988.

The Ministry has further stated in a written answer that loans granted
to displaced persons upto 31-3-1984 and outstanding as om  1-4-1985
were written off in March, 1987 on the recommendations of the Eigth
Finance Commission. The entire loan amounts has been since written
off as on 31-3-1984,

3.20 In his Report No. 1 of 1988, the Comptroller and Auditor-General
of India had observed :—

“In accordance with the scheme of rehabilitation each family
moved to rehabilitation sites is to be provided with a house. ...
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As on 3lst March, 1986, 25,253 {&amilies were in position im
428 villages but only 25,006 families had been provided with
village houses, 183 houses were under construction and 64 houses
were not taken up.

3.21 While the Committee note that 25091 houses are stated by the Mi-
nistry to have been constructed for ‘‘settlers’’ in Dandakaramya Preject,
it has not been made clear as to how many of the 25231 migrant families in
position have been allotted these houses. On the other hand the Ministry
bas niso cinimed that “sll she 25231 displaced famifics have been provided
permaneat accommodation”. The Committee woull however, the
Ministcy to refer to the arrears in this regard/pinpointed by the C. & A. G
in his Report of 1938 and to categorically state further that all the
migrant Tamilies in position in the Project area are now actually settied in
parmanent houses/accommodation of their own,

D. Drirking Water Supply in Dandakaranya Region

3.22 In their Thirtieth Reggrt on Dandakaranya Project—Exodus of
Sattlers (1978), the Estimates Committec had recommended :—

“ft has been represented to the Comnmittee that adequate drinking
water is not available in vi during summer. The situation
becomes worse in drought conditions. The Department have
admitted that *there is backlog in the construction of masonry
wells in Malkangiri zone due to difficulties in finding executing
agencies’. The Committee arc informed that accordiag ¢o the
minimum needs progranime there has to be ome well in a village
of 30 families. The Daadakaranym Development Auwthority,
it ic stated, are following the morm of ome masoary well for every
30 families and one tube well has been added because the masongy
well is mot a.loquate. Daring samuner mamths a tube well umit
is maimtained by Dandskaranya Development Awuthority to
attend te complaiats on this accouat, The Commitice feel
that as the Departmoent themselves have considered the norm of
one masonry well for every 30 families as inadequte, there is &
strong case for re-examiniag the questioa and &ixing fresh norms
keaping in view the conditions obtaining in Dandakaranya segion.
The Committee would, therofore, suggest that the drinkiag water
neads of the settlers in Dandakmranya region should be studied
afresh and revised norms fixed and wsdditional masoury wells
provided to mest thoir needs at the eackiest. Needless to say that
the sumber of masonny wells should be  sufficient 1o water to
the meeds of the population in summer meaths in pasticular.”

3.23 On action taken by the Government in this regard the Ministry
has stated that the Dandakaranya Development Anthonity reviewed
the position in its 79th Meeting held on 9-1-1981 and approved that
tube wells should ﬁenemlly be taken up as a permanent source
of water supply. Masonry wells were not favoured because tube well
water was considered safer as also for the reason that difficulties were
being faced in the coastruction of masonry wells, It was also decided
that one woll should be provided for every 25 ¥amities of settlers whether
it be a tube well or masonry well. In a post eviddence note the Ministry
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has further informed the Committee that by now, 1506 tube wells have
been constructed and 523 masonry wells have also been excavated
by the Dandakaranya Project. Moreover, there are 334 village tanks and
364 head water tanks to provide drinking water to displaced persons settled
in the Dandakaranya arca. Thus according to the Ministry *“‘there is
no dearth of tubswells/masonry wells for the families settled by the Danda-
karanya Project.”

3.24 In his Report no. 1 of 1988, the Comptroller and Auditor-General
of India had observed :—

“In accordance with the scheme of rehabilitation....each village
is to be provided with a water tank....Record of Malkangiri
Zone showed that in 50 villages (9 in non-Potteru and 41 ‘in
Potteru area) village tanks were not provided mainly due to
non-availability of land and in seven villages tanks taken up
during 1977-78 to 1980-81 on which expenditute of Rs. 3.73
lakhs was incurred were not completed. Against 428 head-water
tanks to be provided at one for each village, 360 tanks were
completed up to March, 1986. It was further noticed that tanks
were not provided tn 3 villages in non-Potteru area and 55 villages
in Potteru area and four tank taken up in January, 1983 on which
Rs. 1.03 lakhs spzant were not completed (October, 1987).

3.25 The Committee note that by now 1506 tube wells have been construc-
ted and 523 masonry wells excavated in Dandakaranya Project area, apart
from 334 village tanks and 364 head water tanks to provide drinking water
to displaced persoms/settiers under the project. The Ministry might, there
fore, be literelly correct in claiming that ‘‘there is no dearth of tube wells
masonry wells for the families settled by the Dandakaranya Project”’. How-
ever, in the light of arrears in this regard pointed out by the Comptro ller and
Anditor-General in his Report No. 1 of 1988, the Committee wonder whether
any appreciable dent has been dctually made with regard to the basic problem
of non-availability of drinking water in the Project area especially in the
villages during summer time. The Committee would, therefore, like to be
specially apprised of the accurate position about the steps taken to augment
water s in villages under the Project during summer and the norms of the
nﬁmber“ql:rzmlﬂu actually covered per tube well/masonry well there, not only
with a view to give the badly needed relief to the settlers in general, but also to
prevent the possibility of further desertions by ‘migrants from the project
area. The Committee would also like the Ministry to ensure that drinking
water supplied to migrants is free from germs and not infested with water
borne diseases,

E. Electrification of Dandakaranya Villages

3.26 In their 2nd Report (1980-81) on Dandakaranya project—Exodus
of Settlers, the Estimates Committee had recommended:—

“The Committee resrei to note that their recommend;ation to draw
up a time-bound programme for electrification of the villages in



7

the Dandakaranya region has not been taken seriously. The
Committee need hardly emphasise that electrification  of
the villages in the resettlement area is an egsential element for
the development of the area and will go a long way in ensuring eco-
nomic well being of the settlers and their speedy resettlement.
The Committec, therefore, cannot but reiterate their earlier re-
commendation and urge that a time bound programme for rural
electrification of the remaining villages in the Dandaka-
ranya project area should be drawn up expeditiously in consulta-
tion with the State Electricity Boards and follow-up action taken
to ensure implementation of the pragramme.

The Committee would like to emphasise that funds should not be
allowed to come in the way of electrification of this regicn and the
Dandakaranya Development Authority should ‘ensure that, just
because of lack of funds, electrification of this region was not de-
layed. The Committee are of the opinion that, if need be, Dan-
dakaranaya Developmewnt Authority should provide funds to the
State Electricity Boards of Orissa and Madhya Pradesh for
carrying out the electrification schemes.”

327 In a wiitten answer the Ministry has informed the Committee
that out of 428 villages set up by the Dandakaranya Project, 111 villages
have been electrified. 67 more settler villages have been taken up for
electrification. According to the Ministry, “Rural electrification program-
me involves huge outlays. The programme cannot be taken up indepen-
dently for Dandakaranya Project area alone but has to form part of
a general prog:amme for rural electrification.”

3.28 The Committee regret to note that while the number of settlers’
villages in the project was stated to be 227 in Orissa and 254 in Madhya Pradesh
(total 481) in the material provided by the Ministry for their 30th Report
(1978-79), the number of villages ‘‘sct up by Dandakaranya Project’’ has
now been given by the Ministry as 428 out of which only 111 villages are
stated to bave been electrified so far and 67 more taken up for electrification.
It appears that Dandakaranya Development Authority has not comsidered
seriously the Committee’s suggestion to provide funds to Electricity Boards
of Madhya Pradesh and Orissa with a view to expedite the electrification of
villages in the Project Area. In the light of mass desertions from the project
in the past by migrants from former East Pakistan and with a view to check
the recurrence of such desertions from the Area in Future, the Committee
strongly reiterate their recommendation that the D.D.A. should make efforts
to expedite electrification of maximum number of villages in the region, as a
special case, even by providing funds to the concerned State Electricity
Boards.

F. Recognition of Namasudra and Paundra Khetriya Commumitics as
Scheduled Castes

3.29 The Committee were informed in 1978-79 that most of the dis-
placed psrsons resettled in Dandakaranya region bzlong:d to Namasudra
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and Paundra Khetriya Communities which were recognised as Scheduled
Castes in West Bdngal but not so in Madhya Pradesh. In Orissa, only
Namasudra Community is so recognised but not Paundra Khetriya. The
Committee regretted in their 30th Report (1978-79) that Government had
failed to find a solution to this problem even though it had been seized of
this matter since 1968. The Committee observed in their aforesaid Report
that since this was not a question of adding two “new” communities to
the lists of Scheduled Castes, this matter should not have been linked with
the question of ‘‘comprehensive” revision of Scheduled Castes and Tribes
Order through an amendment of the relevant Act as was sough' to be cone
in 1967 or in 1968. This was an anomaly resulting from the migration
of two communities from one region to another. If it haa been taken
up by Government on compassionate grounds separately withoul waiting
for comprehensive amendment in the Statute, the matter could have been
settled much earlier. The Committee expressed the hope that the amending

Bill which was then (1978-79) stated to be before the Joint Committee of Par-
liament would end this anomaly before long.

In their reply (December, 1979), the then Ministry of Supply &
Rehabilitation had stated that it was unfortunate that the  Scheduled
Castes and Scheduled Tribes Orders (Amendment) Bill, 1978 had lapsed
and the Joint Committee ceased to exist with the dissolution of the
Sixth Lok Sabha. The Ministry of Home Affairs had, therefore, been
requested to consider the question of recognising the various Castes to
which the displaced persons from former East Pakistan  belonged as
Scheduled Castes on the lines of ition given to these castes in
West Bengal by a separate amending Bill instead of waiting for enactment
of 2 “Comprehensive Bill”. The Minstry of Home Affairs had also been
requested to process the proposal expeditiously so that the Amending

Bill could be introduced as soon as the new Lok Sabha began its  first
sassion.

3.30 In their subsequent reply (November, 1980) the then Ministry of
Rehabilit:tion had stated that the Ministry of Home Affairs had stated
that in view of the past expcrience, they considered it advisable to brin
a comprehensive Bill reliting to modification in the Scheduled Casles an
Scheduled Tribes Ordeis before the Parliament instead of enacting a
separate legislation for according recognition to Namasudra, Paundra
Khetriya and other castes to which the displaced persons from former
East Pakistan belonged, as Scheduled Castes. In order to expedite matters,
that Ministry proposed to set up a Special Cell for considering the various

prc:!posals for modifications in the Scheduled Castes and Scheduled Tribes
Orders.

3.31 In their 2nd Report (1980-81), the Committee had rciterated :—

“The Committee would like the Ministry of Sypply and Rcha-
habilitation to pursue the matter with the  Ministry of Home
Affairs vigorously and if necessry, raise the matter at the highest
level of the Goverament. so as to remove the long-standing
grievance of members of Namasudra and Paundra Khetriya



Communities and recognise them as Scheduled Castes in the Orissa
and al\;ladhya Pradesh regions in line with their status in West
Ben g »

3.32 The Ministry has informed the Committee in this regard that the
Government has not enacted this legislation so far. The ‘“‘matter has
been regularly pursued with the Ministry of Welfare, following the Commi-
ttee’s 2nd Report and is under their active consideration”.

~3.33 An All-India body of migrants has represented to the Committee
in this regard :—

“It is understood that most of the State Governments later
started opposing the inclusion of gthese migrant S.C's and
S. Ts, in their respactive Siate lists of S.Cs & S. Ts, and
the Centre kept quict. They forgst that the 1967 decision of
the Union Government was taken in fulfilment of a ‘national
commitment’ which cannot be abr(gited at the behest of any
State Government. Even in regard 1o all categories of migrants
in Assam from Bangladesh (many of whom were known to be
foreign nationals) the Union government could not agree to the
demand of the Assam agitators for scrapping the Government
Policy instructions of June, 1965 on the ground that : *“It is not

/ possible to go back on the national commitment made to the re-
fugees who were forced to leave their hearths and homes to
take shelter in India”. The Union Government’s silence about
the status of the S.C. migrants from East Bengal who went out-
sidc West Bengal at the behest of that State Government over the’
last 25 years or more is really very intriguing...... ",

3.34 The Committee are anguished to mote that even though the Central
Government has been seized of the matter since 1968, Namasudra and
Paondra Khetriya Communities which predeminate the migrant families
settled in Dandakaranya Project and have been recognised as Schedaled
Castes in West Bengal, have not so far been recognised as such in Madhya
Pradesh and in Orissa only Namasudra community has been recognised as
Scheduled Caste so far with the resuit that both the commuaities in the area
must still be feeling discriminated. The committee reiterate that the Miais~
tries of Home Affairs” and Welfare should now take up this matter vigorously
at the highest level of the Government with a view to emact the mecessary
legisiation very early to recognise Namasudra and Paundra Khetriya commu-
nities in Orissa and Madhya Pradesh regions of the Dandakaranya Project
area as Scheduled Castes in line with their status in West Bengal, and re-
move their long standing grievance. It will also facilitate the process of
thefr rehabilitation.



CHAPTER 1V
REHABILITATION OF MIGRANTS IN OTHER STATES/AREAS

A. Settlement of migrants in other States/Areas

4,1 Asked to state precisely the number of Old and New migrant
families which have been fully rehabilitated as per approved scales of
rehabilitation assistance in each of the States/Areas other than West Bengal
and Dandakaranya Project, the Ministry has stated that 1,91,800 Old
Migrant families were “rehabilitated” and 50194 New Migrant families
were “settled” in the aforesaid States/areas (as per State-wise details etc.,
given in the Introductory paragraph of Chapter I of this Report) and a
total expenditure incurred on the settlement of these families upto 31-3-1988
is stated to be Rs. 206.69 crores. According to the Ministry now “there
are now no Karmishibirs or transit camps.”

4.2 Asked as to how many families of the Old Migrnts settled in the
States/areas other than West Bengal and Dandakaranya had been allotted
land/agricultural land by way of rehabilitation assistance, the Ministry
has stated that *“the statistics about allotment of agriculturl land to
Old Migrants are not available” adding also that “No statistics about
ownership rights/occupancy rights are forthcoming” in the case of these
migrants. According to the Ministry “the homestead plots have been
allotted between one third and half an acre per (migrant) family in agri-
cultural settlements™ in the aforesaid areas. Asked to state as to how
many migrant families had been actually allotted homestead plots in these
States/areas, the Ministry has stated that 35,140 New Migrant families
settled in agriculture have been allotted homestead plots. The Ministry
has also not provided statistics relating to the number of New Migrant
families actually allotted agricultural land, homestead plots and the nature
of ownership rights conferred on the migrants therefor,

4.3 According to Preliminary Material supplied by the Ministry only
431 migrant families were awaiting “resettlement” at the end of 1987, of
which 159 families were stationed in Uttar Pradesh and 272 in Madhya
Pradesh. Of the 159 families awaiting resettlement in U.P. 103 families
are stated to belong to “Madan Industries Families” and remaining 56
to “P.L. Homes”. All the 272 families awaiting resettlement in M. P.
are also stated to belong to P.L. Homes.

4.4 Madan Industries Families :—According to the Ministry the Go-
vernment of India had given a loan of Rs. 94.00 lakhs through the
Government of U.P. between 1964 and 1971 to Madan Industries Ltd.,
a private spinning mill having their factory at Hastinapur in District Meerut
(lf P.). The understanding was that in return of this assistance, the
company will employ 600 migrants from former East Pakistan/repatriates
from Burma and Sri Lanka. The company had, in fact, from time to
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time, employed more than 1000 migrants/repatriates. Many of them Ileft
on their own, some superannuated and some were laid off on other grounds.
Because of the continued cash loss, the company stopped operation
with effect from 8-8-1984. “Keeping in view the poor financial position
of the laid off families, it was decided that the families who were
in the employment of the Industry on the date of its closure and had been
sponsored for employment under the scheme of the erstwhile Department
of Rehabilitation, Govt. of India, should be granted rehabilitation assis-
tance as they had been thrown out of the employment due to circums-
tances beyond their eontrol.”

4.5 The 103 Madam Industries families are stated to be included
in 146 New Migrant families to be settled in the Gunnaur Rehabilitation
Project, District Budaun in Uttar Pradesh  sanctioned on 6th  July,
1987. These families could not be rehabilitated so far, ‘‘because the
Government of Uttar Pradesh could not complete the work of soil treat-
ment,” State Government is stated to have assured the Ministry that “the
families would be positively settled in June, 1989.”

4.6 An All India Organisation of migrnts from East Pakistan has
represented to the Committee that migrants at numerous sites in aforesaid
States/areas require proper rchabilitation and a thorough probe is needed
to go into their problems. It speaks, inter-alia, of *365 families being
deprived of land allotment” in Dakaachat colony and Netaji Subhash
Nagar colony at Nauresha in Pilibhit Distt. (UP), “630 families under
threat of cancellation of land allotment” in Vijaya Nagar Gram Sabha in
Dineshpur in Nainital Distt. (UP), “land not transferred by Forest Deptt.”
to 416 families in Chandiya Hazra Bengali Colony in Pilibhit Distt.
(UP). “still unsettled” and unemployed migrants families in Rehabilitation
Centres at Rampur, Bareilly, Bijnor, Khera, Kanpur (Dehat) and Hrdoj
(UP), 2500 migrants in the outskirts of Jamshedpur (Bihar) “‘Staying
there as trespassers and stateless people over a period of 23 years”, a
large number of families in Katihar Dhanbad, Gaya, Ranchi (Bihar), still
unsettled” or “not properly settled”; position of the left cver of migrants”
“still uncertain” in Garo Hills, Cachar, Nowgong, Goalpara (Assam):
“land problem of migrants still persisting” in Khoidum Lamjoa and La.
hupat areas of Manipur; position of migrants “still not satisfactory”
in Ralma Serma Valley Scheme of Rehabilitation (Tripura);  migrant
“colonisers still not settled” in Kagaz Nagar near Hyderabad (A.P.);
position of migrants “still unsatisfactory” in Rehabilitation’ Centres at
Adilabad-Isagaon area (A.P.) and “sub-human conditions with no pros-
pect of their rehabilitation” of about a lakh of migrants staying in Jhugi-
Jhopri areas in different parts of Delhi.

4.7 The Committee are pained to note that while 1,91,800 Old Migrant
families and 50, 194 New Migrant families are stated to have been ‘‘rehabi-
litated’* and ‘‘resettled’’ respectively in States/areas outside West Bengal
and Dankakaranya Project, the precise statistics about the number of old mi-
grant families actoally allotted agricultural land by way of rehabilitation
assistanceand the details of nature of ownership/occupancy rights conferred
on such migrants are ‘‘mot available’’ with the Ministry. The Comm fttee
are further distressed to note that while homestead plots are stated to have
been allotted between 1/3 and 1/2 acre per family to migrants settled in agri-
culture and 35140 New Migrant families settled in agriculture are stated to
have beea allotted homestead plots, the Ministry has not indicated the number
of New Migrant families in these States actually allotted agricultural land
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and homestead plots and the naturc of ownership rights therein gramted to
them. In view of above mentioned crucial and vital information not being
‘“‘available’’ to the Ministry, the Committee are at a loss to understand how
the Govemment arein a position to presume that 1,91,800 Old Migrant
families and 50194 New Migrant families have actually been ‘“‘rehabilitated’’
or “‘resettled’” in the States/areas outside West Bengal and Dandakaranya
Project. The actual position on the ground of the rehabilitation of these
migrants is also not encouraging in view of the representation made to the
Committee by an all India organisation of migrants referred to in the pre-
ceding paragraphs. It appears to the Committee that the major problems
relating to rchabilitation of migrants from former East Pakistan, including
allotment of agricultural land, homestead plots and ownership rights therefor
persist in these places becaumse of negligence of rehabilitation awthorities
concerned. The Committee, therefore, strongly crecommend that the actmal
position of the rehabilitation of migrants in the aforesaid  States/
areas should be gone into afresh by the Ministry in comjunction with State
Governments/Union Territories concerned who should also reinvestigate
the precise number of both old and new migrant families settied/rehabilitated
in Agriculture and other occupations in each State/area, alongwith the num-
ber of families actmaily allotted agricultural land, homestead plots and the
precise nature of ownership rights conferred on migrants therefor and take
meaningful and expeditious steps to fully rehabilitate the migrants concerned
in accordance with present approved scales, taking into view not only the
arrears in this regard officially admitted at present but also the actual magni-
tuide thereof arrived at after the re-examination recommended by the Com-
mittee.

4.8 The Committee are also distresssed to note that Government of India
gave a loan of Rs. 94 lakhs through the Government of U.P. between 1964
and 1971 on the understanding of employing 600 migrants from former East
Pakistan, Burma and Sri Lanka, to Madan Industries Ltd., a private spin-
ning Mill having their factory in Hastinapur, Distt. Meerut, which
employed about 1000 migrants from time to time but stopped its
operations on 8:8:1984, eon account of ‘‘continued cash losses™,
laying off 146 migramts, among others, in such poor finamcial
condition that Government of India had to grant them farther
rehabilitation assistance under Guanaur Rehabilitation Project, Distt,
Budaun. The Committec wonder whether the Government of India distri-
puted such a largesse to this petty private enterprise in the name of rehabiii-
tation assistance to migrants merely on the recommendation of the State
Government or applied itself also any checks and safeguards which are nor-
mally required in such cases. The Comsnittee are sure that even lﬁm
a loan of Rs. 94 lakhs from 1964 to 1971, if this company incurred .
cash lossess” culminating in stoppage of its operations in 1984, the credit
worthiness, feasibility amd viability of this compnay must have been less
than  pro.uising in 1964 when the Govt. of India made its fateful decision
to grant a huge loan of Rs. 94 lakhs to it in exch: of the understanding
to provide employment to 600 migrants. The C would like to be in-
formed of how the loan of Rs. 94 lakhs granted to the aforesaid company has
been accounted for and what was the statutory sanction/scheme under which
the loan was granted to it. The Committee recommend that with a view to
avoid such losses in future, Govermment of India sheuld be deubly cautious in

l units for the purpose of migrauts and
w“oﬁ:ﬁnl;d ::t:h deta.sho:liﬂl private m%ﬂ coms

mmia!
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4.9 While the Committee commend the decision of the Government to
grant rehabilitation assistance to 146 New migrant families from former East
Pakistan, including 103 Madan Industries families under the Gunnaur Reha-
bilitation Project in District Budaun, U.P. after the families were lnid off due
to stoppage of its operations by the private company in 1984, they deplore
the delay ia their rehabilitation under the above Project samctioned as late
asonﬁthJuly,lmandthefactthtsofu “the Government of Uttar Pra-
desh could not complete the work of seil treatment’. The Comnmittee re-
commend that the Rehabilitation Division on the Ministry of Home Affairs
should now induce the State Government to take timely steps with a view
to ensure that these families are actually rehabilitated by Jume, 1989, as sche-
duled. The Committee would also like to be informed of the
incurred on the further rehabilitation of these 103 migrant families from former
East Pakistan under the Gumnaur Project.

B. Special Areas Development Scheme

4'10 In their 96th Report (1959-60) on the then Ministry of Reha-
bilitation —Eastern Zone, the Committee had recommended:

“The Committee find that nearly 9,000 persons have been
rehabilitated in Andamans from all accounts successfully
under a scheme of the Home Ministry which does not appear
to have been pursued further. They suggest that settling
more of the displaced families in Andamans may be
sympathetically examine.”

4-11 The erstwhile Ministry of Rehabilitation in their action
taken reply vide O. M. No. RS-6(5)/60 dated the 23rd/24th August, 1960
had stated that “the suggestion of the FEstimates Committee has
been brought to the notice of the Ministry of Home Affairs who
are concerned with the matter.”

4:12 In their 170th Report (1961-62) on the subject, the Co-
mmittee had not accepted Government’s above reply and had
commented : —

“Rehabilitation of the displaced persons is  primarily  the
responsibility of the Ministry of Rehabilitation, The matter
may be pursued actively by that Ministry”.

4:13 In a written answer, the Ministry of Home Affairs has
informed the Committee that when the Ministry of Rehabilitation
was reconstituted in the year 1964, it was also ecntrusted with the
work of ‘development of such special arcas as might be indicated
by the Prime Minister from time to time’. A group of Secretaries
had considered the question of ‘special areas’ to be included within
the responsibilities of the then Ministry of Rehabilitation and sug-

that existing economic underdevelopment, potential of

re development, %ow density of population and economic via-
bility should the criteria for the selection of ‘special areas’. It
was also suggested that the development programme of the areas
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so chosen should be an integrated one. The matter was further
considered by Group of Ministers and inter-Departmental teams in
consu'ta’ion w'th the State Governments. In August, 1964, the
then Prime Minister had indicated that the Union Territory of
Andaman and Nicobar Islands was eminently suitable for integra-
ted development and particularly for the purpose of rehabilitation
of displaced fpcrsons from former East Pakistan. Accordingly, the
Department of Rehabilitation took up schemes for resettlement of
migrants from former East Pakistan, repatriates from Sri Lanka/
Burma and ex-servicemen in some Islands, An area of 10551 acres
had been reclaimed and 1195 families were settled (including 805
new migrant families, apart from 3000 Old migranty families stated
in  Preliminary Material to have been settled in the Islands ear-
lier) in middle Andaman (Betapur), Neil Islands, Little Andaman,
Great Nicobar, Katchal Rubber Project and Rubber Research-
cum-Development station, South Andaman till the middle of 1978,
All the completed projects were transferred to Andaman Adminis-
tration. In view of the ban imposed in 1975 on deforestation,
there has been no further scope of settlement of migrants in the
Andaman and Nicobar Islands.

4.14 Another area ~ indicated by the Prime Minister for deve-
lopmsnt as special area in November, 1967 was Chanda District
(Maharashtra). The Rehabilitation Division had developed this area
as an agricultural project for the settlement of migrants from for-
mer East Pakistan and an area of 29301 acres was reclaimed. A
total number of 5674 new migrant families were settled in this
project and the project was normalised with effect from 1-4-1980.

4.15 An All India Orgamisation of migrants from former East
Pakistan has represented to this Committee in this regard :

“Outside West Bengal, a vast scopc for favourable reha-
bilitation of these refugees lay in the Andaman and
Nicobar Islands because of its geographical location. Right
from 1949, small groups of such displaced persons were
going there for resettlement. The Government was agree-
able to send quite a sizeable number of new camp refugees
for permanent settlement in the A&N. Islands after pre-
paring the necessary infrastructure there. But this decision
or commitment was later reversed for reasons best known
to the Central Govt. Being a Centrally administered terri-
tory it could have been an ideal place for mass coloniza-
tion by East Bengal refugees. Even the scheme of deve-
lopment of Special Areas in various parts of the country
as indicated by the Prime Minister from time to time which
was also meant to provide considerable scope for rehabi-
litation of East Bengal refuges could make little headway
over the years.”

4.16 New Migrant families settled in Andaman and Nicobar
Islands and Chanda Project of Maharashtra are stated to have
been given agricultural land and financial assistance for constuc-
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tion of village huts, seeds and fertilisers, agricultural tools und imple-
ments, bullocks, foddar for bullocks and bullock-carts, weeding op-
erations, development of homestead plots, plant protection equip-
ment and paddy bunding.

4.17 In the first instance, the Committee deplore the discrepancy in
the figures of 8,700 Old Migrant families, stated by the then Ministry of
Rehabilitation, to have been settled in Andaman & Nicobar Islands in its
Annual Report for the year 1959-60, whercas only 3000 such migrant
families are stated to have been rehabilitated in the said Islands by the Re-
habilitation Division of the Ministry of Home Affairs in the Preliminary
Material sent to the Committee in 1988. The Committee recommend that
among others this discrepancy should also be resolved by the Ministry of
Home Affairs in course of the integrated review of rehabilitation work in all
;Ile States/areas of the conniry recommended in an eglier Chapter of this

eport.

4.18 The Committee note that while 805 New Migrant families have
been settled in Andaman & Nicobar Islands, 5674 new migrant families have
been settied in Chanda Distt. of Maharashtra developed as an agricultural
project under the Special Areas Development Scheme. It has, how-
ever, been represented to the Committee that the migrants settled in Chanda
District are facing ‘‘a lot of problems still to be solved.”” Obviously they
must still be facing problems relating to allotment of agricultural land and
homestead plots and ownership rights therefor being or to be conferred on
them. The Committee recommend that the Rehabilitation Division of
the Ministry should initiate measures to study the problems of these migrants
through regular interface with their local representatives, arrange to re-
solve their rehabilitation problems at the earliest in collaboration with the
State Government concerned and inform the Committee in due course about
concrete physical achievements in this regard.

C. Rehabilitation of ‘P.L. Home’ families

4.19 Old and infirm persons, unattached women and orphans who could
not be rehabilitated straightaway, were accommodated in various Per-
manent Liability (P.L.) Homes. The details in regard to these P L. Homes,
their number, location, strength etc. as furnished by the Ministy may be
seen im the statement below. As per policy & P. L. family becomes re-
habilitable when an able bodied child (male or females) attains the age of
18 years. The responsibility for running the P. L. Homes has been trans-
ferred to the concertied State Governments w.e.f. 1-4-1974 who are also
required to formulate viable schemes for rehabilitation of families be
coming ‘rehabilitable’. The rehabilitation of such families is also the
respousibility of Rehabilitation Division of the Ministry of Home Affairs
which provides finds for such rehabilitation assistance. In respect of
new migrants, the rehabilitation problem remains mostly in the case of
P. L. families. B :



; 80
STATEMENT SHOWING THE DETAILS OF REHABILITABLE FAMILIES

IN P.L. HOMES

sl Name and location of P.L. Home Number

No. of

families

1. Bamupigaon P.L. Home, Assamn . . . . . . . 287
2. AmtaliP.L. Home, Tripura . . . 87
3. Rudrapor P:L. Home, Uttar Pradesh . . . . . . . 106
4 DiniP.L. Home,Maharashtra. . . . . . . . . 80
5. 'P. L. Home, Mans, Madhya Pradesh . . . 72
Total : . . . 1132

4.2) Oat of thase 1132 families, schemes are stated to have beew sanc-
tiotsd by the Rehabilitation Divisicn for  the following 102 Permanent
Liability families who becams refrbilitable in 1987 :—

No. of

families

Rudrapur P.L. Home (UP) . . . . oL . 30

Mana P: L. Home (M.P.) . . e “@

Amtali P.L. Home (Tripura) . . . 03
102

4.21 Out of 1132 P. L. Home families, only 99 families, who had be-
come rehabilitable, are stated to have been actually provided rehabilita-
tion assistance till.the end of 1987,

422 Of the 431 families stated by the Mmsl.r{ to be. “awaiting re-
seftlement” as.on 31-12-1987, im Uktar Pradesh (159) and Madhya Pradesh
(272), 56 families in U. P. and all the 272 families in M. P. are stated to
pertain to “P. L. Homes” families (328). Asked in view of 1132P, L. Home
shown as “rehabilitable” at page 80 of the Preliminary Material sent ta the
Committee in 1988 to cleatly state the actual number of rehabilitable
families including those in P. L. Homes, the Ministry has stated afler evi-
dence that “as a result of scregnings carried out, 546 families were found
rehabilitable. Out of these, 170 families have since been settled 2aud a scheme
has been saactioned for the settlement of 30 families, The remaining
families will be settled in caming years, till 1999, on the basis of the schemes
to. be formulated by the State Government.” '
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423 An All India organisation of migrants from former East
Pakistan has represented 1o the Committee :—

“So far as the Eastern Zowme is concerned, there were in
all 44 Homes and Infirmaries with approximately 60,000 in mates
at the end of 1957, No clear picture is available about the dispersal
and rehabilitation of those old migiants of P.L. category.
According to the 1966-67 1eport of the Deptt. of Rehabili-
tation, there were about 10,335 migrants of the longterm
liability catergories in varieus camps, and .the first batch of
families was shifted from the Central Camp, Mana, to Kas-
twba Niketan, New Delhi in October, 1966. Eight P.L, Homes
were set up till 1971-72 for 2,281 P.L. families. Six more
P.L. Homes were still to be constructed for 3,400 more fami-
lies... In actual practice, however, very littlc has been
done to rehabilitate the P.L. Home inmates who are rotting
in abysmal condition over the last 20 to 25 years even for
new migrants. An enquiry into the condition of P.L. families
at Kasturba Niketan under the very nose of the Central
Government will confirm this situation.”

424 The non-official organisation has therefore suggested to make
a thorough enquiry into the rehabilitation of inmates of Pernmanent
Liability Homes, with 6,681 families as estimated in 1971-72, and
located at Mana Group of Transit Camps, Mahila Ashram at Karnal
(Haryana), Kasturba Niketan in Delhi, Daligani Home (Lucknow),
Meherpur & Bamuigaon Homes (in Assam), Amtali & Arundhutinagar
Homes (in Tripura), Birsi Home (Maharashtra), Durgakumd Home
(Varanashi) and Sunabeda Home in Orissa.

4.25 The Committec note that as in July 1988 there were 5 per-
manent Liabilty homes with 1132 rehabilitable families in Assam, Tripura-
Uttar Pradesh, Maharashtra, and Madhya Pradesh. Of these 1132 fami-
lies, schemes were sanctioned in 1987 for rehabilitation of 102 P.L. families
only, of which only 99 families were actualy rehabilitated by the end of that
year. After evidence the Ministry has further informed the Comm ittee
that as a result of screenings carried out 546 families were found rehabili-
table and out of them 170 families have since been settled and a scheme has
been sanctioned for further settlement of 30 families. It is not clear from the
Ministry’s reply when exactly the screenings were carried out and 170 families
rehabilitated. The Committee apprehend that there is a wide gap between the
position of rehabilitable families in Permanent Liability Homes not only
as intimated to them by the Ministry and as represented to them by the non-
official organisation of migrants referred to in the preceding paragraphs,
but also between the number of families found rehabilitable by the Govern-
ment itself as 102 in 1987 and as 546 on subsequent screening. The Com-
mittee are of the view that on the ground of compassion alone if nothing else
the Rehabilitation Division of Ministry of Home Affairs should accord top
priority to the rehabilitation of rehabilitable families in P.L. homes both
in the integrated review of rehabilitation of migrants suggested earlier in this
report as also In actually expediting the rehabilitation of all rehabilitable
fsmilies in PL homes so that there are no arrears in this regard. From the
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material supplied by the Ministry it appears that not all rehabilitablc fami-
lies in the PL homes have been actually rehabilitated so far and there appears
to be a lot of time gap between a family becoming rehabilitable in &
PL home and the time when the scheme to rehabilitate them is proposed by the
State Government and their rehabilitation is actually sanctioned by
the Ministry of Home Affairs resulting in comulative arrears. The Com-
mittee, therefore, stress that State Government should be pressed by the
Ministry to preparc and finalise the schemes for the rehabilitation of reha-
bilitable inmates sufficiently in advance of their becoming eligible for the

so that the Ministry is also able to provide the requisite funds for
their rehabilitation in time and the eligible families are relieved at the ear-
Hest opportunity from the none-too-comfortable conditions in PL homes now
being rum by the State Governments concerned.



CHAPTER V
POST 1971-72 INFLUX

A. Influx into Tripura and Mizoram

5.1 On the pattern and magnitude of migration to India of
people from Bangladesh after 1971-72, the Ministry has stated
that the influx of tribal refugees from Chittagong Hill Tracts or
Bangladesh into the neighbouring States of Tripura and Mizoram is
comparatively a recent development. Tripura has been the worst affected
by the influx of tribal rcfu?ees from Bangtadesh. Between 1977 and 1986,
17727 Bangladesh nationals are stated to have entered Mizoram which
included a large influx of tribal refugées during 1984 who were/have been
accommodated temporarily in transit camps pending their return to Bangladesh,
All the entrants into the State’are stated to have already been sent back.

5.2 Chakma Refugees in Tripura:—The following figures have been
supplied by the Ministry about the number of migrants from Banga-
ladesh who entered into Tripura State from 1972 to 1987:—

Year No. of
‘migrant
1978 . . .. ... 3,000
a4pprox.
1981 . . . . 17,000
approx.
1986 . .. 29,788
1987 . . 19,276

5.3 Migrants/refugees, who came to Tripura in 1978, are stated
to have <ctayed in India for about one month and they were

repatriated to Bangladesh. The refugees who came in June, 1981,
were sent back in the last week of November and first week of
December, 1981. It will be seen from the particulars given above,
that in all about 49,000 refugees came to Tripura from April, 1986
till date. These refugees have been accommodated in 5 relief camps
set up for them at Karbook, Silachari, Kathalchari Takumbari

83
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and Pancharampura. The camp-sise pupopulation as on 31st December,
1987 is given below —

Name of camp No. of No. of
persons  persons
staying  reported

missi

from the

camps

1 2 3

!

Karbook - . . . . 6603 446
Siachari . o . . . 4932 261
mw . - . . - - 9491 1504
‘l'uku_nbui . . . . . . . 15579 454
Pancharampara . . . . . . . . 9296 418
45981 3083

Total : 49,064

5.4 The expenditure incurred on the maintenance/relief assis-
tance, including medical and educational assistance, on these re-
upto the 31st March, 1988 is stated to be Rs. 816.287
lakhs borne by the Government of India. The Ministry is releasing
Grants-in-aid to Tripura Government for maintenance of  these
Chakma refugees. The actual relicf work is being handled by the State
Government.

Deaths in Camps : —On the persistent reports of deaths in these
camps due to diseases/epidemics and unnatural causes like starva-
tion, the Ministry has stated that as on 25-7-1988, 2984 refugees
including childrea died sinoe their migration from 30th April, 1986,
According to the State Government the deaths, as ascertained by
a team of medical experts, were due to various diseases such as
diarrhoea, respiratory tract infection, bronchi-pneumonia, worm
infection etc. “Further habits of the tribal refugees such as wsing
local water resources from rivulets instead of using tubewells pro-
vided in the camps and non-utilisation of dugwell latrines by the chil-
dren have contributed to unvironmental pollution and contaminated
sanitation.” The Ministry has farther stated that the State Govern-
ment have taken all possible measures to render medical aid to
the camp inmates including supply of nutritional food for the chil-
dren and to keep  watch over the environmental sanitation in
the camps.
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5.5 Asked to explain the persistent reports of starvatioa and
unnatural deaths of Cbakma refugees in Tripura camps which have
come to the notice of the Committee inspite of the impressive
arrangements for their relief assistance including maintenance. Sub-
sistance, medical and educational facilities, the Ministry has stated
that it has “not received any reports about starvation deaths in
the refugee camps from the State Government”. The Ministry
has also stated that with the issue of rations in kind at the exis-
ting scales, ordinarily no starvation deaths should occur.

5.6 The Committee are concerned to note that about 49,000 re-
fugees who came to Tripura from Bangladesh since April, 19865, as
many as 2984 refugees, including children have died in
the camps upto 25-7-1988 due to diseases such as diarrhoea, respiratory
tract infection, bronchi-pneumonia, worm infection, etc. Apart from
the aforesaid diseases, the Ministry has also attributed the deaths to
the unhygienic habits of tribal refugees such as using local water resour-
ces from rivulets instead of tubewells provided in the camps and
non-utilisation of dugwell latrines by children contributing to environ-
mental pollution in the camps. The Committee regard this as dam-
gerous situation not only for the refugee camps but also for the sur
rounding localities inhabited by non-refugees. It is clear to the Com-
mittee that had the medical facilities for the camp refugees been
adequate in quantity and quality there would mot have been almost
3000 deaths in the camps in a short span of two years and 3 months
due to infectious  diseases mentioned by the Ministry. The Committee
apprehend that the provision of facilities and conveniences such as tube-
wells and dagwell latrines in the camps appears to be so meagre
and unhygienic that the migrants feel it impractical to exclusively use
and depend upon them rather than the rivalets and open fields mak-
ing the inmates easy preys to fatal diseases. The Committee there-
fore, recommend that the Minmistry should have a second look at the
medical facilities and civic amenities actually available to these mig-
rants in the camps and arrange to upgrade them both in quantity
and quality so as to drastically reduce the incldence of desths in these
camps, due to infections diseases.

5.7 Migrants missing from Tripura camps:—While 45981 tribal
migrants are stated to be actually staying in 5 camps in Tripura,
3083 migrants are stated to be missing from thesge camps at the
close December, 1987.

5.8 As the post-1971-72 migrants are to be repatriated sitive-
ly to Bangladesh sooner or later, the Committee asked the Ministry
as to why the authorities have not been able to prevent their
descertion from camps and staying clandestinely with their relatives,
friends or accomplices elsewhere in this country. In a written ans-
wer the Ministry has stated that the refugees have been accommo-
dated in camps set up for them and they have been segregated
from the local population. “Though efforts are made to keep a
check on their movements, it is not strictly possible to prevent their
desertion from the camps as the population of Tripura is heteroge-
nous and some of the refugees might have friends and relatives in Tripura.
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nough the camps have been provided with some security staff,
some measure of movement is allowed to the inmates of the camps
so that it may not give the impression that the refugees are being
held captive in the camps.” On the precautions taken against the
possibility of missing refugees posing a fresh migrants the Re-
habilitation Division of Ministry has asserted that, the State
Government are to verify the documents of the persons concerned
before extending any rehabilitation assistance to the bona-fide mig-

rants.

5.9 The Committee are disappointed to note that within less than

2 years of the opening of camps in Tripura for about 49000 refugees which
started migrating in April, 1 as many as 3083 migrants have been
reported missing from the five camps in the State by the close of 1987.
Committee, expect the Government ' to appreciate the fact that being
post-1971-72 refugees, they are bound to be repatriated to Bangladesh
sooner or later and the successful attcmpts by as many as 3083 refu-
gees out of about 49,000 in such a short time to desert the camps and
mingle clandestinely with the sections of the local populace speak poor-
ly not only of the vigilance arrangements made so far by both the Central
and State Governments in this regard, but also undermine our na-
tional policy on these refugees. The Committee, therefore, recommend
that the Central and State Governments must sit together and find
some effective means to prevent desertion from camps by these re-
fugees and their clandestinely mingling with local population. The
Committee suggest in this regard that the Government should consider
the feasibility of marking, at regular intervals, in strong indelible ink,
4 suitable sign on the hands or arms of each such refugee with a
view to make it easy to detect him or her from amongst the other sections

of the local populations.

's.10 Repatriation of Chakma Refugees :—A Bangladesh delegation
comprising 3 Bangladesh officials and 11 Bangladesh leaders accom-
panied by Bangladesh High Commissioner in India is stated
to have visited different refugee camps and held discussions with
refugee representatives on 11-12th  July, 1988. Though the Bangladesh
High Commissioner is stated to have told the refugees that peace
and normalcy was prevailing in Chittagong Hill Tracts (CHT) and
Bangladesh refugees should come back to Bangladesh, the Chakma
Tribal . Regugees did not agree on account of continued atrocities
on tribals in CHT’s. A memorandum was submitted to the team by
refugees addressed to Bangladesh President listing their demands.
They made it clear to Bangladesh High Commissioner that un-
less their demands are accepted, they will not return to CHT’s/Bangla-
desh. The visit of the delegation apparently yielded no results.

5.11 The matter of repatriation of the  Tribal Chakma Refugees
to Bangladesh is also stated to have been discussed during the
talks  the Prime Minister of India held with the President of Bangla-
desh during his visit to Delhi in September, 1988. Aocordmg
to the Ministry, ‘“the Bangladesh High mmissioner in India an
Ppesident .. of Bangladesh assured that they were keen to take
back the refugees and as a first step to restore normalcy in the
Chittagong Hill Tracts (CHTs), they had negotiated a settlement
with the local tribals to grant them autonomous status and a Bill
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to this cffect would be brought forth in their Parliament during
the next Session in December (1988). Once the Bill is passed, nece-
ssary cond.tons . uld be created in the CHT for the orderl

of the Chakma Refugees.” The Ministry has added the
Government would continue its efforts l'or {early repatriation of
these Chakma Tribal Retugees.

5.12 The Committee understand that as per media

legislation with regard to the awtonomous status of Chakmas in Cllth-
gong Hill Traets is being brought im the Parliameat of B-nw.
Committee, therefere, recommend that the Government of should
closely watch the developments in this regard in Bnnahllﬂll and om
the basis thereof pursue the matter of the npltrhtlol more
vicorouﬂy both with the Government nl'w:dah the refugees
camped in Tripura.

B. Post-1972 Migration without travel documents

5:13 The grrccntage of mlgr&twn from Bangladesh into India
withcut travel documents during each of the 5 yaarg from 1983 to 1987 is
stated to be 11.21, 9.61, 10-72, 27.18 and 18'55 respectively. Accoid-
ing to the data supplied by the Mmastry the number of infiltrators appre-
hended, sent back and handed over to State Police with regard to States
bordering Bangladesh during the years from 1983 to 1987 was as follows : —

Border State b'll:'malbcr of Numberof Numberof

i persons (out persons
entrants of thooe(m (out of those
apprehended col. 2) han- in col. 2)

by the BSF ded over to  pushed

at the border State Police back

ASSAN] . 445 133 312

MEGHALAYA . . . . . 394 129 265
TRIPURA . . . . . . 5168 653 4515
WEST BENGAL . ‘ 80528 37176 76752
MIZORAM 8816 86 8730

5.14 According to the Ministry, “since the visas to Bangladesh na-
tionals are not granted for specific places and they are also not required
to get themselves registered with the police authorities if their stay does
not exceed 180 days, they find ways and means to stay in India beyond
the period of validity of their visa and settle in India permanently ....even
without the knowledg: of the concerned State Aauthorities. They would
come on short term visa, leave their place of visit, mix with the , persons
of their comvmunity and ultimately, get lost with their connivance.”

5.15 In a written answar to unstarred Question No. 2230, on -
desh Infiltrators, the Minister of State in the Ministry of Home i
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stated in Lok Sabha on [0-8-1988 that “a few cases have been reported
by the State Government where Bangladesh nationals of this category
managed to obtain citizenship certificates from the local District Collec-
tors who were earlier competent to issue such certificates by suppressing
material information. The concerned Statc Governments were request-
ed to take appropriate action. The powers of the District Collectors
under the Citizenship Act, 1955 has since been withdrawn w.e.f. 1-4-1986
and now only the Central Government is competent to grant Indian citi-
zefiship.” The Committee, therefore, asked thé Ministry as'to how ‘many
duch éases 1iad been détected dnd what action the Government had taken
in’'such cases to prevent such manipulation in future. In a written answer
the" Mirdistry has informed - the Committee that *‘complete information
in thR'tegard Wis not available with the Ministry and such cases came to
theft. notick only ‘when citizenship certificates issued by “District - Co-
Hectdrs are”subjected td' Verification "By locat polick * authorities.” ‘So far
the Government of West Bengal is stated to have brought to the Ministry's
notice about 60 cases. Pressed to state specifically what action have the
Government taken in pursuance of such cases the Ministry has replied in
a post-evidence note that “memos have been served on all these persons
tequiring them to explain as to why the citizenship certificates obtained
by thert by suppressing material information should not be cancelled.
Replies have been received from some persons and these will be examined

and decided on merits.”

5.16 Prevention of recurring influx : With regard to the prevention of
recurring influx of Bangladesh, the Ministry has stated that to fill in the
gaps in the Bangladesh border 29 additional battalions of Border Security
Force have been sanctioned to be raised in five years from 1986 onwards
alongwith requisite infrastructure. The Ministry has informed the Com-
mittee that till 1986, 28 battalions had been deployed on this border.
11 additional battalions are stated to have been deployed during 1987-88.
Asked to state what specific steps had been taken by the Government
to ensure that corrupt local official/relatives did not help illegal migrants
1o settle in border villages or towns in State bordering Bangladesh, the
Ministry has stated that “tribal refugees have been segregated from the
local population and they have been accommodated in separate camps.”

5.17 The Committee are concerned to note the magnitude of infiltration
from Bangladesh into the bordering States of Assam, Meghalaya, Tripura,
West Bengal and Mizoram daring the years from 1983 to 1987. The brunt
of infiltration is being borne especially by West Bengal on whose borders
the number of {llegal entrants apprehended by - Border security Force during
this period was as large as 80,528 ; the numbser theréef handed over to State
Police was 3,776, and the number pushed back being 76,752,

5.18 While the Committee are giad to note in this yegard that B.S.F. de-
ployed on Indo-Bangiadesh Border is being farther beefed up with requisite
infrastructure by 29 additional battalions in five years 1986 onwards,
of which 11 additional battalions have already been deployed during 1987-
88, they regret to note that regulations governing the issue of visas to Bang-
ladésh nationals by Government of India are so fagile for potential infiltra-
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country on a viss for 180 days without indi-
and can ;manage to stay beyond the
in the leave their ostensible place of visit, mix with
get Jost with thelr connivance, The Committee arg of the
view that it is most opportune time for the Governmeut of India to
this loophole in the visa regulations governing visitors from Bangla-
to Indis, biaterally if possible, within a reasomable period of time, or
y with a view to contsin the memace of infikration into India. be-
the other side does not have to suffer from this problem on eur sccoyat.

&

-can come to thi
pisce of the

§

:
;

i

that
R of
of v
people

E
g

i

1

2

=

ggm
¥

5.19, The Committee are also distressed to note that information re-
garding the number of infiltrators from Bangladesh who managed to obtain
citizenship certificate from local District Collectors who were earlier Com-
peteat to issue citizenship certificates, by suppressing material information,

come to their notice only when the citizenship certificate are subjected
to verification by local police and that only 60 cases had been brought -to
their notice by West Bengal Government. The Committee are of the view
that the number of such infiltrators must be pretty substantial especially
up to 1-4-1986 when powers of issuing citizenship certificates were withdrawn
from the District Collectors by the Government of India. In regard to
cases detected so far the Ministry’s stand that ‘“memos have since been
served on a!l these persons concerned requiring them to explain why the citizen-
ship certificates issued to them should not be cancelled’’, suggests not ouly
that Government is treating such infilterators with kid-gloves but also
absolving the District Collectors who were responsible for issuing citizen-
ship certificates in such cascs. The Committee are also of the view that
merely withdrawing the powers of District Collectors of issuing citizen-
ship certificates and restricting them to the Central Government only
is not adequate as similar certificates can be got issued from the Government
also after suppressing the miaterial facts. The Comm ittee are certain that un-
less the very procedure and regulations regarding the issue of citizenship
certificates to nationals from Bangladesh are revised to plug the loopholes
therein, such cases may ge cn rccvming even though the Central Govern-
ment goes on issuing certificates. The Committee, therefore, suggest that
the Ministry shonld get this matter examined by experts concerned
with a view to plug these loopholes so that such cases do not recur with the
issue of citizenship certificates to nationals of Bangladesh by the Cen-

tral Government also.

5.20. The Committee are further pained to find that precious little is
being dome by the Central or State authorities concerned to
prevent corrupt local officials or relatives from helping infiltrators in settling
in border villages or towns. The Ministry’s casual reply in this regard
that ‘‘tribal refugees have been segregated.... and .... accommodated
in separate camps’’ does not sound convincing as this reply applies to per-
secuted and undone Chakma refugees now camped in Tripura and not to
wilfal infiltrators, most of whom are non-tribals, who manage to clandes-
timely mix with local populace with the connivance of local officials or
relatives and pose menacing problem to the country. The Committee,
therefore, recommend that once an illegal entrant is apprehended
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on the Indo-Bengindesh iBorder and it is decided to hand Mim over
to the State police smd not to push him/her back, Ceatral/State
authorities shounld comsider the feasibility of tattooing some suitable
sign on the hemd/arm of the infiltsator so as to emable the au-
thorities concermed and public also to detect the infiitrator from
wﬁeloalpopdaduwiﬁvhonheorshe might have

mixed. The Committee also strongly recommend that
bdhﬂeCentnadShteGumnaﬁshouldm&uetolme
exemplary punishments to officials or relatives who manage to help
the inmflitraters to settle in border areas.

I New DsLmi; ASUTOSH LAW,
April 4, 1989 Chairman,

Estimates Committee.
Chaitra 14, 1911 (S)




APPENDIX I
(Vide paragraph No. 2.87 in Chapter II)
Rehabilitation Industries Corporation Ltd., Calcutta
The following facts emerged from the written and oral answers given
during evidence by the representatives of the Ministries/Departments con-

cerned :—
@ Magnitude of yearly losses : -

Year(s) o Amount (Rs. in lakhn;

from 1959 to 1980-81 26.16
1981-82 1.68
1982-83 1.39
1983-84 . 34
1984-85 4.33
1985-86 . . . . 6.31
1986-87 . 9.06
1987-88 10.52
Total . . . 62.90

—  ——

(ii) Employment of Refugees : —Apart - from providing employment
from time to time to 5000 deplaced persons through assisted private indus-
;::s,lg;!;c Corporation has employed 2700 persons directly, as in Novem-

(iii) Financial Assistance to private entrepreneurs ;—The Scheme was
stopped in 1965-66.

(iv) Closure of Production Units :— The Corporation once owned 30
production units but 17 of its uneconomic units opened between 1963
and 1969 were closed down between 1967 and 1985. The closed units had in-
curred accumulated losses of Rs. 89.14 lakhs upto the close of 1987-88.

(v) Production units in operation :—The 13 production units in opera-
tion, opened between 1962 and 1975, have incurred upto the close of 1987-88
cumulative losses of Rs. 6200.56 lakhs, of which losses of Rs. 4266.42
lakhs on account of ‘“‘overheads include interest on Government and bank
loans amounting to Rs. 29.60 crores, unrecoverable loans amounting to
Rs. 60 lakh, Head Office Staff and other expenses over the last 29 years.”

91
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(vi) Position since 1985-86 :--Having closed 17 of its ureccr.omic pre-
duction units between 1967 and 1985, the production, sales and “cash
losses” of the Corporation for the last 3 Years were as follows :—

o (Rupees in lakhs)
- —— bk e — Jp—

Year D Production Sales (—) Cash
1985-86 374 10, ' ° 406.46 (—) 431.61
1986-87 . 1124.36 768.85 (—) 376.82

1987-88 .. .« . Fpl461.96  1511.86 (—) 287.34




APPENDIX I

Summary of Recommendations/Observations

S. Page No Recommendation/Observation
No.
1 2 3
1 1.16 The Committee note that the Government had
& incurred an expenditure of Rs. 406.78 crores on the
rehabilitation  (including 87yment of compensation)
1.17 est Pakistan and to meet

to displaced fpersonz», from
all the multifarious obligations in this regard Govern-
ment had enacted half a dozzn Acts of Parliament. On
the other hand for th: rehabiljtation of old and new
migrants from former East Pakistan, even though an ex-
penditure of more than Rs. 745.56 crores was incurred,
the Government cared not even once to resort to legis-
lation to incur such huge and recurring expenditures
and carried on the activities merely by the issue of Exe-
cutive instructions from time to time.

The Government’s contention that no legislation
in this regard was considered necessary as no compen-
sation was to be paid to migrants from East Bengal
as they retained proprictory rights in their properties
(in former East Pakistan) which they could sell or
dispose of in any manner they pleased till 1965, is not
convincing in view of the circumstances under which
the migrants had to abandon their native places, and
were also not in a position to return to those places. In
any case, this situation changed drastically in 1965
when the then Government of Pakistan seized proper-
ties of Indian nationals in both the wings. The Com-
mittec cannot comprehend as to why even after
1965 the Government did not come forward with a
comprehensive legislation on Pptopcr rehabilitation of
migrants from former East Pakistan who ceased to
have even a fictitious title to their properties there from
that year. The Government’s post-1965 stand that
“in the case of East Pakistan side the property vested
is not a disposed of property....” and ‘“with regard
to our property on the other side we would still like
the rights/titles whatever they are, are maintained

93



94

—— i w2

and restored” and that terming of payments to these
migrants for properties left m Pakstan as ‘ex-gratia’
and nct ‘compensation’ was a ‘very deliberate deci-
sion’, is not consistent with the Home Secretary’s
own asscssment that the persons who migrated from
former Bast Pakistan upto 25-3-1971 ‘have come tn
settle here permanently and we have to provide them
help’ and ‘were given the facilitics regarding acquisi-
tion- of citizenship rights.” This inconsistent—rather
contradictory —stand is clearly indicative of the fact
that the Government never examined the mattar in
depth and in proper perspective and the Committee
cannot help but remarking that cven now the Govern-
ment have no firm policies with regard to rehabilita-
tion and status of nigrants from former East Pakistan,
The Committee, therefore, recommend that Govern-

_ ment should take a firm decision with due prompti-

tude with regard to its policies underlying the reha-
bilitation and status of the persons who migrated to
India prior to 25th March, 1971, examine feasibility
of II:fger central role in monitoring 1mplementation
of their rehabilitation schemes being executed by States,
imcidentalty being staffed by the Centre in part or in
ful, and take Parliament directly into confidence
through a suitable and comprehensive legislation for
the purpose.

The Committees are pained to note that people
who migrated to India from former East Pakis-
tan prior to 25-3-1971 are still treated by Go-
vernment as ‘“Displaced Persons”” and are only
eligible to be considered for grant of Indian Citi-
zenship by registration U(S 5(1) (a) of the Act pro-
vided they fulfil the “statutory requirements” with
the result that in effect they live in India as ‘Sta--
teless’ people many of whom have failed to
acquire Indian citizenship for one reason or
another, and have been either denied employment
or even thrown out of jobs on the ground of
citizenship. The status of these migrants fiom
former East Pakistan appears te be in stark contrast
with the position of  displaced persons from
West Pakistan who migrated in India around
1947 and for all practical purpeses, namely, emp-
loyment etc., are deemed to be fullfledged citi-
zens of India. The representatives of the Ministry
of Home Affaits have admitted during evidence
that those persons Who migrated to India from
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former East Pakistan priot to 25th March 1971,
especiallv cld and - new migrants, have come to
settle in India permanently - and have been provided
rchabilitation assislancein one form o1 another.
In view of this the Commitiec are of the view that
these ' migranis, especially old and new migranis
should not be required 10 undergo the cumbersome
formalities of registering themselves under the
Citizenship Act in order to get a Citizenship certifi-
cale and consequent right to vote, etc. The
Cummitiee  strongly recommend. that as a matter
of policy the Old and Ncw migrants should also
be deemed to be citizens of India on the pattern of
“pre-1961 'migrants to Assam”™ and  Displaced
Persons from West Pakistan so that they do not
have to hanker after the various authoritics to
get their citizenship certified to earn their liveli-
hood and be able to vote etc. They are of the
view (hat, if necessary, suitable legislative measurcs
with regard to the Status, Citizenship, rehabi-
litation and monitoring of 1echabiliiation  schemes
elc. should be enacted with due expedition.

The Committee nole that while most of the
families who migrated (o 1ndia from former East
Pakistan belween March & December, 1971 have
been repatriated to Bangladesh, some of these
migrants could not be repatriated due to one Teason
o. the other and stayed on in India. The Co-
mmittee suggest that the Government should exa-
mine 'he feasibility of liberalising the legal re-
quirements fcr  these families to acquire citizen-
ship of India taking into consideration the indi-
vidual compulsions due to which they could not
be repatriated to Bangladesh in 1971-72.

The Committee nate that after 1965 when  the
assets of Indian nationals and companies were
seized by the Goveinment of Pakistan, no reliable
assessment has been made by the Government of
India with regard to the actual value of the seized
assels and the rate of ¢x-graria  payment has been
determined on ud-hoc basis. While arriving at this
figurc the Government have taken into account
the Rs. 109 crores value of assets shown by the
affected persons in their claims preferred initially
around 1971 and the value of assets of Pakistan
Nationals seized by Government of India amounting

i



to Rs. 29:40 crores, the laiter amount being
roughly 25% of the former. The Committee fur-

I ther note th¢ Government’s fond hope behind trea-
ting the payments “‘ex-gratia” that in the event of
settlement of such claims by Pakistan/Bangladesh
under the Tashkant Declaration, ‘‘the moneys paid
by Government of India would be adjusted”.
In the existing political situation the chances of
settlement of such claims by Pakistan/Bangladesh
Government appear quite remoie.

The Committee are of the view that it is high
time that the Government initiated now some
urgent steps .to systematically re-assess the value
of the assets of Indian Nationals;Migrants in
Bangladesh seized by the erstwhile Government of
Pakistan and consider thc feasibility of making
these ‘‘ex-gratia™ payments at a rate higher than
25% of the re-assessed value of verified claims
without giving any consideration to the value of
assets of Pakistani Nationals seized by the Govern-
ment of India, The Committee hope that the Go-
vernment will commence the work of re-assessing
the value of the seized properties immediately and
inform the Committee within 6 months of  the
presentation of the Report about the result of the
re-assessment and the decision taken for upward
revision of the rate of ex-gratia payments in the
light  thereof.

4 1.41 The Committee regret to note that whereas
they specifically asked the Ministry of Commerce,
through Ministry of Home Affairs, to supply data
regarding the disposal by the Custodian of Enemy
Property of ‘Claims of refugees who had lost or
left their property in erstwhile East Pakistan”,
the Commerce Ministry supplied to the Committee

the consolidated figures “in respect of properties

both in West and East Pakistan™ without specifying

80 in its written reply in the first instance, until

the doubts were expressed by the Committee

after cvidence and ex-post facio clarification was
given by the Ministry. The Committee feel that
the officers in the Minictry of Commerce should
have been careful in replying to the questions
posed by the Parliamentary Committees like Estimates

e, . ——. . e .
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Committee so that inaccurate information trans-
mitted by the Ministries to these Committees does not
lead to serious complications in either House
of Parliament. It is  highly desirable that wutmost
importance is accorded to the information to be
supplied to the Estimates Committee and the Minis-
try should ensure that ommissions of this type do
not recur in future. While the Committee under-
stand that the majority of claims pending or lying
dormant in the office of Custedian of Frunmy
Property might pertain to the Indian Nationals/
migrants from former Fast Pakistan roughly on
the pattern of answer given to Question No. 788
on 17-6-77, Ministry of Commerce could have
managed to obtain from the Custodian of Enemy
Property the figures relating to the aforesaid cate-
gory of claimants as desired by the Committee because
the requisite information had to be collected from
a single source only ie. Custodian of FEnemy
Property and no ex‘ensive field study/survey
was required for the purpose, as claimed by the
Ministry. The Committee, therefore, desire that
the latest data relating to the number of claims
pertaining to Indian Nationals/migrants from
former [East Pakistan registered with, disposed
of by, and pending with, the Custodian of Enemy
Property should be complied by the Ministry of
Commerce and supplied to the Committee within
6 months of the presentation of this Report.

The reason advanced by the Ministry of Com-
merce for 1120 pending cases “verified by the Panel
Members but awaiting Chairman’s approval”, namely,
that the O.S.D.. who was the Chairman of the
panel of Members, retired on 1.4.1988 and his
successor was appointed on 10-11-1988 i.e, after a
gap of more than 7 months is indicative of the
fact that the Ministry of Commerce is not seriously
concerned regarding speedy disposal of these
claims by the Custodian of Enemy Property. It
is imperative to resort to advance planning in this
regard so that the vacancies created in Panel of
Members of the Custodian of Enemy Property on
account of retirement, or transfer etc. are filled
promptly and the claimants who have preferred
their claims to the said Panel are not made to
suffer for no fault of theirs.
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6 1-47
1-48

As far the 3600 pending cases where ‘‘documents
are available”, the Committee fail to appreciate
thz justification of their magnitude at any point
of time in view of the Ministry’s claim that ‘“on
an average the disposals are around 250 cases
per month”, especially. when the numbcr of Panel
Members is reported to have been raised from
8 to 18 and payment office rightly shifted from
Bombay to Calcutta. For the same reasons the
Committee regard the number of cases disposed
of each year from 1983-84 to 1987-88 as very
poor and urge the Ministry to take urgent steps to
ensure that all the claims pending with the Cus-
todians of Enemy Property, especially those wherein
all the documents are available, are verified and
disposed of with exemplary promptitude. Since most
of  these claims may  pertain to people of
low income groups who are now living in indigent
circumstances, it is essential that all such claims are
settled with urmost expedition. In the opinion
of the Committee, procedure for settlement of such
claims should be clear and precise giving no-
scope for redtapism and harassment of migrants,

It is disquieting to note that some Officers on Spe-
cial Duly working as Chairman of Panel of Members
of the Board of Custadian of Enemy Property and
somz  Panel Members are alleged to have accepted
and certified false or forged claims preferred by private
parties  for such huge amount as Rs. 1,52,250/-, Rs.
3,26,000/-, Rs. 1,46,761/-, Rs. 2,27,037/- ard 3,45,000/-
and cases had to be launched against the officcrs con-
cerned by the Cenurzl Bureau of Investigation. The
Committee recommend that cases which are panding in
Courts should be vigaruusly pursued so that the charg-
ed officials are punished in accordance with the law.

‘In the cases where deparimental action is necessary,

departmental proceeding should be initiated promptly
and exemplary punishment awarded to the delin-
quent officers and Committee apprised accordingly.

It is also desirable that the existing loopholes in
the procedures for verification of claimis in the office
of the Custodian of Enemy Property are actually plugged
with a view fo make it difficnlt for officers as well as
claimants to indulg: in acts of rampant rrauds as have
come to the notice of the Committee.
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The Committee cannot but express their anguish
that the Ministry of Commerce has cited the laun-
ching of cases by CBI against corrupt officers of the
Custodian of Enemy Property to justify the slow dis-
posal of claims each year by the Custodian from
1983-84 onwards. The justification given by the
Ministry relating to slow disposal of claims does not
appear to be convincing. The Committec deplore this
attitude and recommend that while the Ministry of
Commerce should not hesitate 1o ‘bring to book the
corrupt officers in the Custodian’s office at the earliest
opportunity, all possible encouragement and incen-
tives should be provided to the concerned officers for
efficient, objective and speedy disposal of claims of
Indian nationals/migrants whose assets have been
seized by the Governmett of Pakistan, so that these
migranls are not! put to undue harassment.

The Committee find it very astonishing that while
huge amounts have oeen provided by the Central Gov-
ernment as grants-in-aid to States for Rehabilitation

‘of Migrants from former East Pakistan during the years
. from 1964-65 to 1986-87, the Rehabilitation Division

of the Ministry of Home Affairs has no authentic
information relating to the utilisation of these grants.
The Commiltee feel that the responsibility of the Gov-
ernment cannol be considered to be over, just after
rcimbursing to the State Governments the grants
for aforesaid migrants. It is  also essential for the
Ministry to keep a constant watch over the actual
utilisation of these funds by each State from year to
year. It is disquieling to note that the Ministry has

-continued to abdicate its own responsibility by leaving

the matter entircly to the State Accountants-General
and State Governments concerned, and not attempt-
ed to monitor the utilisation of the aforesaid Grants
even on an expost-facro basis. This is clearly indi-
cative of the fact that the issue has not been given the
serious attentjon it deserved. While viewing this situa-
tion with great concern, the Committee desire that
the Ministry must immediately take appopriate steps
to compile the figures regaiding the actual extent to
which the Grants-in-aid of Rs. 198,70 crores dis-
bursed by it during the period 1964-65 to 1986-87 for
aforesaid migrants have been actually utilised by State

-Governments and furnish this infornsation 1o the

Committee positively within 6 months of the presenta-
tion of this report alongwith- ‘the. statistical -informa-
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tion relating to the figures of expenditure supportcd
by Audit Certificates and the amounts held under
objection, unutilised or surrendered.

The Committee note that out of Rs. 123.91 crores
sanctioned as Grants by the Ministry to West
Bengal Government during the period from 1969-
70 to 1987-88 for various categories of displaced
persons and repatriates, audit certificates have
so far been received by the Ministry for Rs. 64.68
crores only (i.e. 52%,) and out of Rs. 21.34 crores
lying unutilised by the State Government ‘‘as
per information available” with the Ministry, a
suin of Rs. 14.53 crores only has since been adjust-
ed and an amount of Rs. 6.8] crores still remains
to be adjusted. The Committee further note
that against the expenditure of Rs. 89.23 crores
actually incurred by the State Government, the State
A.G. has admitted an expenditure of Rs. 55.80
crores only and from out of the balance expen-
diture of Rs. 33.43 crores, objections covering
an amount of Rs. 14.41 crores only are reported
by the State Government to have been settled,
but are awaiting confirmation from the State A.G.,
leaving the balance of objected expenditure of Rs.
19.02 crores still unsettled.

Since the amount of grants to the State o
West Bengal is substantial and position of utilisa-
tion certificates is far from satisfactory, the Commit.
tee wrge that vigorous measures should be initia-
ted by the Ministry to obtain audit certificates for
the entire amounts of the Grants to accurately assess,
in conjunction with State A.G. concerned. The
amount of the aforesaid Grants (i) utilised by the
State Government with wunconditional audit certi-
ficates, (ii) expenditure thereof objected to by Audit
and steps taken to settle the objections, and (iii)
unspent balances thereof lying with State Govern-
ment. Steps should also be taken to readjust/re-
cover these balances. The Committee would like to
be apprised of the latest position in this regard.

The Committee note that an expenditure of Rs.
745.56 crores has been incurred by the Government
so far on relief and rehabilitation of old and new
migrants from former East Pakistan excluding the
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expenditure incurred in this regard by the Minis-

tries of Commerce, Urban Development and Health

and Family Welfare, bringing, the per capita expendi-

tl;u'e %9 formsr East Pakistan Migrants to as much as
s. 1609.

The Committee recommend that Government should
work out very early the expenditure incurred by
the Government upto 31-3-1988, including that of
the Ministries of Commerce, Urban Development and
Health and Family Welfare on relief and rehabilitation
of migrants from former East Pakistan, as also the
per capita expenditure based thereon, for informa-
tion of the Committee and incorporate the same
in subsequent Annual Report of the Ministry of Home
Affairs for information of the organisations of migrants
from former East Pakistan.

The Committee will deal with the reasons for short-
falls in achievement of Plan targets, 5th Plan onwands
separately in the respective chapters that follow.
In this paragraph the Committee would like tc only
point out in the first instance, the apparent discrepancy
in the arrears of rtehabilitation as cited by the
Ministry, Ir. thc preliminary m.terial the Ministry
has indicated on 8-7-1988 that the number of
families still *‘awaiting resettlement” as o¢n
31-12-1987 was 431 (U,P.—.159, M.P.—272) of which 103
families belonged to Madan Industries families and the
rest to ‘‘Permanent Liability Home” families. In
its tables on Plan targets and achievements, the Minis-
try bas subsequently shown an achievement of 1471
families upto 31-3-1988 against u target of 2825 families
under the Tth Five Year Plan, which leaves as many as
1354 families still to be rehabilirated during the remaining
period of the said Plan. From this discrepancy, it
is clear that the Ministry has not shared with the Com-
miltee the accurate figures regarding the official arrears
of rehabilitation of Migrants from former East Pakis-
tan. The Committee desire that the Ministry should
check up their figures afresh in this regard, resolve the
discrepancy indicated above and furnish to them the
accurate figures indicating various categories of old and
new Migrants still awaiting resettlement/rehabilitation.

The Committee are particularly distiesscd to note
that all along the past 30 years the Government has
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not been able to rehabilitate all the old Migrant families
who had migrated to India upto March 1958 of whom
out of the target of 1675 families, only 639 familics have
been rehabilitated so far under the 7th Plan. The
Committee are no less disappointed to note that admitted-
ly there are still arrears of rehabilitation even in Danda-
karanya Project established in 1958 which is still being
administered by the Central Government, and which
has an achievement of 279 families so far against the
target of 600 - families, presumably inlcuding old
Migrant families also, in the current Plan. The Com-
mittee strongly recommend that the Government should
accord high pricrity to liquidate the arrears with
regard to rehabilitation of old Migrant families stationed
in all the regions and the migrants of both the categries
in Dandakaranya Project.

From the material placed belore the Committec,
it is clear that whereas the Cooraination Committees
including representatives of migrant settlers were
formed in Dandakaranya Project in some sub-zones/
zones for sometime around 1980-81, these comimittees
are practically defunct now in the Project area. The
Committee further note that in rehabilitation sites
outside Dandakaranya Project, there has not even
been an attempt by the Ministry/State Governments
conceined to have an institutional arrangsment for
communication between migranls and rehabilitation
authorities depending solely in this r1egard on the dis-
cretions of the staff deployed for rchabilitation work
or the “freedom™ of migrants to approach the reha-
bilitation authorities concerned. The Committee rc
gard this arrangement as extremely poor and inade-
quate in view of the widespread complaints to them of
the deficiencies in the work of rehabilitation of migrants
not only in West Bengal, but in the Dandakaranya
region and other States also. The Committee,
therefore, strongly recommend that efforts should be
made by the rehabilitation authorities under both the
Central and State Governments at all the major rehabili-
tation sites in the country to have some institutional
arrangement including the tepresentatives of migrants
with a view to enable them to place their peculiar prob-
lems and grievances in proper perspective befcre the
rehabilitation authorities for speedy resolution.
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The Committee are distressed to note that while
work of rehabiliiation Government own admission the
of “Old migrants” is far from complete in West
Bengal, the position of ‘“‘resettlement” of both old and
new migrants from former East Pakistan in States;
areas othe: than West Bengal is also nct different.
The Committee are of the firm view that the resettlement/
rchabilitation of migrants from former East Pakis-
tan cannot be deemed to be full and complete until and
unless the Ministry of Home Affairs (Rehabilitation
Division) categorically satisfy the Committee, among
other things, that—all the Old and New Migiant fa-
milies claimed to have been settled/rchabilitated in va-
rious parts of thc country have been actually allotted
homestead  plots, those migiant families who have
been settled in agriculture have been actually allotted
agricultural land accoraing to scales prescribed from time
to time, and full ownership rights have been conferred to
these migrants for both the agricultural land and home-
stead plots ullotted to them. Such gut issues have been
side-tracked or inadequately anwsered in the material
supplied to the Committee by the Ministry and the
written and oral answers given to th. Committee during
evidence by its representatives as will be evident from
all the Chapters of the Report. The Ministry’s refrain
all along has been to spin out the unrealistic theory
that only the “residuary problem” of migrants in West
Bengal remains to be settled.

In view of the above, Committee strongly re-
commend that an expert, compiehensive and integrated
review of the rehabilitation of both Old and New mi-
grants in various parts of the country by the Govern-
ment of India is now long overdue and should be con-
ducted without any further delay, with a view to discein
the actual position on the ground, of migrants supposed
by the Government to have already teen settled and
merged Wwith the mainstream, as also to suggest measures
to expediticusly clear the actual arrears of rehabilittion
work in all the States a1 as where the migrants from
East Bengal are stationed. The Committee do  not
regard their Report cn Danakaranya Project in 1978
and subsequent exercise by a Government Commitee
of Review of “Residual problem of rehabilitation™ as
substitutes for the comptehensive review of the problem
by Government rcommended above. The Committee
desire that immediate steps should be taken to commerice
a comprehensive review, complete it on a time-bound

~ basis and Parliament informed of is conclusions and
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action taken by the Central Government thereon, with-
in six months of the piesentation of this Report.

The Ministfy’s contention that the surplus ma-
chinery and 'stores of the Rehabilitaton Reclamation
Organisation ” which were not accepted by any State
Government/Public Sector Undertaking were “scrap/
unserviceable/obsolete™ is not borne out by the facts.
Had these stores been such scrap etc., the DGS&D
would' not have been zble to dispose of the surplus
macninery not accepted by any State Government/

- Public. Sector Undertakings with Minimum Reserve

Price worth Rs. 69-94 lakhs for about Rs. 40-49
lakhs(57-99, of MRP), and the Divisional Engineer
and Administrative Officer of R.R.O. could not
have disposed of similar machinery and Stores with
M.R.P. worth Rs. 4:06 lakhs which could not be dis-
posed of by Special Surplus R.R.O. Disposal Commit-

..tee,, by inviting tenders which realised Rs. 3.6 lakhs

(77.8%, of MRP). In contrast, the Spe.irl Svrplus
RRO Disposal Committee itself which functioned from
17th August, 1983 to 30th June, 1987 disposed of
similar machinery and stores with M.R.P worth
over Rs. 4.00 crores for a pitance of just about Rs.
97 lakhs only (24:3%, of MRP). While the losses
on the busis of Minimum Reserve Price incurred in the
three transactions were Rs. 29.45 lakhs, Rs. 90
thousand and Rs. 303 lakhs respective'y totalling to a
cojossal loss of Rs. 333.35 lakhs, the loss of Rs. 303.00
lakhs incurred in the disposal of the machinery and stores
by the specially constituted Committee for the purpose
is,-extremely unjustifiable as even a Departmental
Divisional Engineer had performed better than the form-

. er, The Committee, therefore, strongly recommend
. .that the performance of the Special Surplus RRO

'Disposal Committee in disposing of the aforsaid mo-
chinery and stores should be evaluaied afresh and suitcble
action taken, if necessary, and the Committee apprised
of the conclusions of the evaluation,

" The Committee note that of' the 4,87,000 “Old

Migrant > families claimed to have heen given rehabili-

" ““tation assistance “in one form or another™ in  West

"Bengal, the Ministry or the State Government are “not
in d position” to givé the Committee even the rudimen-

_tary detalls thereof, namely, os to'the number of these

families which have been actuslly rehabilitated, say, in
agriculture and otherwise in accordance with the then
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prevailing approved scales of assistance, the number
of such families who have been issued title deeds for the
agricultural Jand cllotted to them and the nature of
owne:’shri%_.r;righm '¢onferred on ‘such old migrant al-
lottees. ¢ Committée further note that of old mi-
grmat families given rehabilitation 'assistance in the
State, 1.36 lakhs failies are stated to be ag.iculturists
whose precise mode of rehabilitation is doubtful. The
Committee also note from the sticceeding paragraphs
that 2 majority of old migrant families settled in Govern-
ment sponsored and approved sqdtters colonies in
the State. are yet to be granted titles for ownership of
homestead plots allotteed orto be “aflotted to them after
completion of the hard and slow process of acquisition
of land in squatters colohies which also accommodate
mast of the 6 lakh New Migrants who have refused
to _move out of the Stdte and forfeited any direct re-
habilita’ion assistance. In view of thesc fact the Com-
mitee do not agree with the Ministry's stance that bar-
ring “residuary problems”, ‘“ther¢ 'are no arreers
relating to grant of 'rehabilitation assistance”
to old migrant in the State who are calimed
to have since ‘‘assimilated theémselves with the local
population”. The Committee are distressed to notc
this casual approach of the Governmént. Now that a
Branch Sccretariat has been opened Calcutta to
monitor the ongoing scheme in the State, the Ministry
must naw persuade the State Government and manage
to obtain from ‘it accuratc data with rcgard to the
zctual number of families, prccise nature and quantum of
rchabilitation assistance actually provided to old migrants
inthe State sofar, and supply the date to the Commit
tee within 6 months of the presentation of this report.

The Committee 2re shocked to note that even after
30 years of their migration there are still huge arrears
in the acquisition of land in 1668 colonies/sites where
old migrants have been settled in West Bengal. Such
arrears are not only in squatters colonies located on
private land, the number o? which has not been specified
to the Committee, but even in Government sponsored
colonies and approved squatters ‘colonies located on
lands owned by Central Governthent Departments,
State Government and other Semi-Government and
local bodies, of whom 603 coloniet imvolving 567 acres
of land have been indentified so far,

AT . '
-
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While 2,200 acres of land is stated to have “jong
since been acquired” in 149 pre-1950 colonies, only
8959 title deeds are stated to have been distributed
so far against 30,000 migrant families settlcd there.
In the 175 post-1950 colonies, of the 106 cases involving
land acquisition, land has so far been acquired in 48
cases only. The Ministry has not specified Lhe acreage
acquired so far and to be acquired and number of free
hold title deeds distributed so far to the 16000 migrant
families settled there. Of the 607 Post-1950 colonies,
regularisation of which was approved by the Centre
as late as in February 1987, involving acquisition of
1429-68 acres of land, only 320-41 acres were acquired
by the State Government till 30-11-1988 and only
2752 free hold title deeds have so far been distributed
in these colonies against 65,000 families settled there.
Against 1,22,000 migrant families settled in Government
sponsored colonies, only 28,610 free-hold title deeds
have been distributed so far, whereas ageinst 1,11,000
migrant families settled in approved squaters colonies
only 12,094 free-hold title deeds have been issued. It
is clear to the Committee that both the Central and
State Governments have virtually n:glected their joint
responsibility of rehabilitating the old migrants fully

'in West Bengal especially in so far as acqaisition of

land for their settlements and conferment of owner-
ship rights to migrants for their homestead plots is
concerned. While the Committee concede that the
Central Government has, from time to time, provided
to the State Government all the desired financial sanc-
tion and assistance for implementing schemes for re-
habilitation of the migrants in the State, they regard
the Central Government’s attitude so far in leaving
the implementation aspect of the rehabilitation schemes—
especially the matter of land acquisition!and distribution
of title deeds—exclusively to the expediencies of the
State Government as wholly unfortunate, as the achieve-
ment upto the close of 1987 is very disappointing.
For example, had the Central Government pressed
the State Government in time, say from 1958 onwards,
to expedite the acquisition of land at 1946 prices for
175 post-1950 colonies under West Bengal Land (Deve-
lopment and Planning) Act, 1948, it would not have
to accept the fait accompli in approving in April, 1988,
the acquisition of land by the State for the said colonies
at market prices under West Bengel Land (Requisition &

r_éf_guisition) Act, 1948,
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The Committee are of the firm view that the existing
sxstem of Central Government merely financing and
the State Government exclusively implementing the
rehabilitation schemes has not made any appreciable
dent in the problems of migrants in West Bengal and
to achieve a break-through in the so called “residuary
problem”, Central Government will have to assume a
bigger and more direct role also in implementation of
the rehabilitation schemes in the State. Now that
the Ministry of Home Affairs have opened a Branch
Secretariat at Calcutta and a Monitoring Committee
consisting of seven Members of Parliament headed by
a Minister of State in the Ministry have been set up to
monitor the progress of implementation of rehabilita-
tion schemes in the State, the Committee strongly re-
commend that the Central Government, apart from
monitoring the schemes, should also involve itself
more directly through the Monitoring Committee and
Ministry’s Branch Secretariat to expedite the process
of acquisition of land for the migrant colonies and
distribution of free-hold title deeds to the migrants
on 3 time bound basis and inform this Committee in
due course of the progress in achievement of targets
both with regard to acq :isition of land and distribution
of title deeds.

The Committee also note that whereas the Central
Government has approved the scheme relating to acqui-
sition of land in 607 Post-1950 squatters colonies on the
basis of 3-75 cottahs per family and on the condition
thet no further squatters colonies would be approved,
o preliminary survey by State Governments of 310
of these colonies has revealed that the holdings in
actual possession per family there are in 51:99; cases
within 2-25 cottahs, in 22-4% cases between 2:25
to 3-75 cottahs. in 15-4%, between 3:75 to 5 cottahs
and in 10-39, cases above 5 cottahs. It is clear from
these figures that the percentage of families in posses-
sion of holdings in excess of the approved limit of 3:75
cottahs in these colonies is at least 25-7% (15-4+4+
10-3). The Committee agree with the stand of the
Central Government that the cost of land in excess
of 3-75 cottahs in their possession should be borne
by the migrants themselves and recommend that the
cost should be realised from these migrants at market
rates in cases where the migrants are not in a position
to surrender excess land in their possession.




108

The Committee are distressed to find that while
the Working Group had recommended in March 1976
the development of 1008 rural and urban refugee colo-
nies” within = Calcutta .‘Metropolitan District involving
170,269 families, at a cost of Rs. 52.34 crores, Central
Cabinet approved a proposal in Dacember 1976 for de-
velopment ‘of 103,157 plots “in 612 colonies only in the
urban areas of the District with a financial outlay of
Rs. 28,85 crores and ceiling of development cost of Rs.
2500/~ per plot. The implementation of the recom-
mendation even in its pruned form has been so half-
hearted that the State Government has been able te
take up for development 244 urban colonies covering
53,884 plots of which only 226 colonies covering merely
46,647 plots have been actually developed all alone
these 12 years even though Central assistance to the
extent of Rs. 9.01 crores has already becn released to the
State' Government out of Rs. 9:68 crores envisaged till
the end of phase II of the Programme scheduled to end
in March 198%. Proposals for Phase III of the Pro-
gramme which shéuld have started after March, 1985,
are still being worked out in consultation with the Minis-
try of Finance and Planning Commission for implemen-
tation during Fighth Plan and the recommendation
of the State Government t¢ enhance the cost of  deve-
lopment per plot to Rs. * 11931- is préposed to be made
effective in respect of plots ‘covered under Phase III.
It is thus clear to the Committee that the state Govern-
ment has not been able taimplement the scheme withthe
required momentum, which "has resulted in-cost escala-
tion of the scheme and hopeless conditions in the refugee
colonies in so faras civic. amenities and trasnport and
communication facilities are concerned. The represen-
tative’ of the Ministry -of Urban :Development during
cvidence stated that its machinery ta monitor the im-
plementation- of thescheme was.wound up after Sixth
Plan as the outlay during the ‘current plan was very
meagre. This shows that Central Gevernment too has
been as Ipkewarm as the State Government to the
plight of the residents of migrant colonies in the state.

The Committee, thetefore, strongly recommend that
the Ministry of Urban Development:should recommend
a more substantial finandial assistance for Phase III of
the scheme which is now scheduled to be included in
the Eighth Plan, as alsg-assume a greater role in imple-
menting and monitoring the scheme so that huge arrears
in' development of remaihing 56,510 plots are cleared
more -‘expéditiously and the migrants fotting in the squ-
atters colomies get somé meaningfid relief.




109

3

2.55

18 2.62

19 2.63

. The Stud)f Group. ,of' the..‘(liommittee Wﬁich‘\ vnlgl'tcd

.Camp No. 2 of Bagjola ex.camp sites and Ramgarh

colony in September, 1988 found the condition of the
sites extremely appalling in so far ﬁs civic amenities and
transport and communication. facilities are concerneu.
The Committee strongly recommend that the Ministry

: of Urban Development - should,at an adequately high
: level, persuade the State Government to make urgent

arrangements to improve the sanitary conditions, dra:nage
system, drinking water supply, street lighting, transport

.-and communication facilities in all the ex-camp

and squatters’ colonies in the State so as to mitigate the
sufferings of migranis living there.

The Committee néte that of thé'9270 ex-camp site fa-

-milies in West Bengal . for whose rehabilitation

the Central Government hasreleased a sum of Rs. 167.78
lakhs to the State Government (of which there was an
unspant balance of Rs. 26-36 lakhs), 45 families in Raj-
pur Bazar, 107 families in Nawabnagar, 65 fam-
iries in- Ramchandrapur and 901 families in Bagjola
ex-camp sites a.e still to be rehabilitated and the work
1s expected to be completed by 1989-90. While the
deloy in rehabilitation of 901 families in Bagjola
‘ex-camp site due to ongoing litigation in the High
Court is understandatle, the Committee wonder why
the arrears of rehabilitation (2)7 families) could not

‘be cleared in Rajpur Bazar, Nawabnagar and Ram-
~ ¢handrapur ex-camp sites even though the requisite
funds had been sanctioned by the Centre long back

and State Government was retaining an unspent balance

-of Rs. 26-36 lakhs therefor. The Committce are of the
~firm view that the Ministry should urge the State Go-
-vernment to rehabilitate the aforesaid 217 families
- without further delay as no tangible reason has been

given to the Committee for delay in this regard.

In so far as the litigation going on in the Calcutta
High Court with regard .to Bagjola ex-camp site
is concerned, the Committee are qf the view that effort
for an out-of-ourt settlement should be initiated by the
rehabilitation authorities with; the support of the
Statec Government which was responsible for not checking
the litigants from unauthorisedly occupying .the bhuge
areas of land to the extent of 7-§ Cottahs per family.
It is futile for the State Government to expect the
litigant families, having eg;abbcd.;lion's share of land,
themselves to be interested in an out-of-court settlement.
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The Committee hope that the remaining 40 families
of Enclave Migrants have actually been rehabilitated by
the end of 1988-89, as scheduled. The Committee desire
that they should be specifically informed of the actual
position in this regard alongwith the Government’s
replies to this Report.

The Committee are glad to note the release by the
Central Government of amounts of Rs. 28 lakhs for
*‘enhancement of non-TB beds for old migrants” and
Rs. 151-86 lakhs for expenditure on 337 non-T.B.
Beds, 103 T.B. beds and 2 Chest clinics for New Migrants
in West Bengal, as recommended by the Working Group
in it Reportin 1976. The Committee, however, regret
to note that the Ministry has not cared to furnish to them
the physical implementation of the recommendations,
namely, the number of new non-T.B. beds which were
targeted and actually constructed for new migrants as a
result of incurring the expenditure of Rs. 151:86 lakhs
released to the State by the Urion Government. It
appears to the Committee that the Ministry has been
content just with rcleasing funds to State Governments
without showing any concern for implementation part
of the rehabilitation schemes. The Committee would
emphatically stress in this regard that once a State Go-
vernment/Unjon Territory accepts loans/grants for any
scheme, from the Central Government, the latter Go-
vernment is within its rights to obtain the information
relating to physical implementation of the schemeand the
State/Urion Territory Government concerned is equally
bound to furnish the said information to the Centre.
The Comnmittee, therefore, recommend that the Ministry
should obtain the requisite information from the West
Bengal Government promptly and furnish to the Com-
mittee the information relating to the targets, achicve-
ments and reasons for shortfalls, if any, with regard to
the enhancement of non-TB. Beds for old migrants in
West Bengal for which the Centre released to the
State Government & sum of Rs. 28 lakhs, and the actual
number of T.B. beds, non-T.B. beds and chest clinics
actually constructed by the State Government for new
migrants alongwith reasons for shortfalls, if any, out of
tﬂe :}xm of Rs. 15186 lakhs released by the Centre
therefor.

As the old migrants residing in ex-cemp sites™ 8re
eligible for full rehabilitation assistance including medical
facilities, the rehabilitation authorities at,both the Cen-
tral and State levels are duty bound to provide elemen-
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tary medical facilities in these sites for the minimal wel-
fare of the migrants. The Committce are, therefore,
shocked to note that there is no medical/health care
centre in many of these site® like Bagjola Camp No. 2 and
Ramgarh colony. The Committee strongly recom-
mend that the rehabilitation authorities of the Centre
as well as the State should take necessary steps urgent]

to provide medical facilities on a minimal level in a

‘the ex-camp sites [refugee colonies for the welfare of

the migarnts,

The Committee regret to note that the educational
facilities in and around ex-camp sites like Bagjola
and Ramgarh colony are far from adequate. As
the residents of ex-camp sites at the State are mostly
Old migrants, they are eligible for full rehabilitation
assistance including basic educational facilities. The
Committee therefore, recommend. that rehabiliation
authorities of the Centre and State, should, in unison,
urgently arrange for educational facilities at least
upto the higher Secondary level, in/around all the ex-
camp sites and refugee colonics to relieve their residents
from the difficulties being faced by them in this regard.

The Committue also regret that the Ministry has
not collected information relating to the specific physical
targets and achievements, and reasons for shortfalls,
if any, with regard to educational facilities created
by the State Government for New Migrants as a result
of the expenditure of Rs. 106.00 lakh released by the
Centre between 1975-76 and 1980-81. The Committee
stress that the Ministry should collect the requisite in-
formation from the State Government as early as possible
and place the same befare the Committee alongwith
other action taken replies 10 this Report.

The Committee are convinced that the Government
have virtually winked at the recommendation of the
Working Group to extend to migrants from former
East Pakistan, Marginal Farmers and Landless Labourers
Development Agency (MFAL) and Small Farmers
Development Agency (SFDA), Schemes (MFAL mer-
fed with SFDA in June, 1974 ana SFDA merged with
RDP Programme in 1980-81) and left the implementa-
tion of the recommendation entirely tc Deparfment
of Rural Development in the Ministry of Agriculture
and Rural Development Department of the West Bengal
State, who too are having no information with regard
to the extent to which it has been implemented all
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along the years since 1976. In the Committee’s view
the lcast that the Rehabilitation Division of the Ministry
of Home Affairs could have done in this regard was to
keep in touch from inception with the Department of
Rural Development of the Ministry of Agriculture and
West Bengal State Rural Development Department
with & view to emsure that about 3 lakli migrant families
who had beem ‘setthed’ im agriculture in the State but
had been allottdd not more tham 2 acres of land as
rehtbilitation assistance, were actually covered cver a
period of time by MFAL/SFDA/IRDP programmes.
The Committee strongly recommend that the Rehabili-
tation Divisioa of the Ministry should wake up to its
residuery responsibility for full rehabijlitation of
migrants from former Past Pakistan and initiate
immodiate steps to verify and ensure thLat the 3 lakh
migrant families referred to by the working Group
have since been actually covered by IRDP and other
progeammes morged there with snd inform the
Commititee of the latest position within 6 months of

the preseatation of this report.

The Committee are anguished to ncte that out of
4,87,000 Old Migrant families settled in West Bengal
and 6 lakh New Migrants who stayed on in the State
forefeiting rehabilitation assistance, the Government
hag been able to provide employment over the years
only to 5000 displaced persons through the Rehabilitation
Industries Corporation Lid. Calcutta, which was set up
in 1959 with the initial objeotive of providing employment
to local refugees, even though the Government has, as
on 31.3.1988, invegted as much as Rs. 4.26 crores ag
equity in the form of ghare capital of the Corporation
and provided it a plan loan of Rs. 94 lakhs. The
Corporation has so far incurred logses of Rs. 62.90
crores. The Committee comsider this as a dismal
parformance in so far as the objective of providing

employment to refugees is concernmed and are of
the view that the Government has thus dlearly
failsd in making the Corpomation achieve its
initial and main objeative cven after about
30 years of its establishment. In this regard
the Committee would like the Government to ensure
that the recommendations contaimed in the 96th

report (1983-84) of the Parliamentary Committee
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on Public Under(akirgs whioh have been acoptcd by
the Government, and all the recommendations of the
same Committce contained in their Sth Report (1985-
86) are fully implemented by the Ministries crnourrad
in letter and spirit.

The Committee note that whereas according to the
Preliminary Material, 8000 Old migrants and 25231
New Migrant families, 35231 families in all, were resettled/
rehabilitated in Dandakaranya Project, according to
Ministry’s subsequent written answer 36,776 families
in all, including Old and New Migrants, were given
rehabititation assistunce upto December, 1987 of whom
25231 migrant families of bo‘h categories are now in
position in the Project after desertions, descharge and
readmissions there. As the number of New Migrant
families settled in the project and the number of families
of both the categories of migrants in position is stated
by the Ministry to be the same i.e. 25231 families, the
number of such families has been put at 25253 by
C. & A. G., and the number of families in all claimed
to have been settled in all the 4 Zones comes to 18633
only (1313345500), the Commuittee apprehend that
there is something wrong with the arithmatic and
data of the project supplied to the Committee by the
Ministry. The Committee, therefore, suggest that the
Ministry should compute afresh the data of families
resettled/rehabilitated and in position in the project
and furnish the same to the Commijttee within 6 months
of the presentation of this Report.

The Committee are further fntrifued to note that
whereas the Ministry claims that all migrant families
in position in the Project area have “received full re-
habilitation assistance and are considered having been
merged with the mainstream of the population”, the

ition on the ground of migrants from former East
g:stan in many rehabilitation sites of Project in
Madhya Pradesh and Orissa is stated to be “desperate,
(in) distress condition, uncertain, unsettled, unsatisfac-
tory”’, as pointed out in a Memorandum sent to the
Committee by an All India Body of East Bengal Mig-
rants. The Committee do not agree with the stance
of the Ministry in the light of arrears of rchabilitation
of fhese migrants in the Project highlighted by their
plight on the ground in various sites of the Project as
represenited by the aforesaid memorialists and in the
succeeding paragraph of this Chapter especially with
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reference to arrears in this regard pinpointed by C. &
A.G. in his Report of 1988. . The Committee, therefore,
recommend that rehabilitation of migrants in position
in the Project Area should be evaluated afresh in course
of the Comprehensive Review of 1ehabilitation of mig-
rants in all the regions as recommended by the Committee
elsewhere. Further, adequate and early sieps should
be taken to complete their rehabilitation and the Com-
mittee informed of physical achievements in this regard.

The Committee note that while 25231 migrant fami-
lies are stated to bc in position in Dandakaranya
Project and pattas for ownership of land have been
issued jointly for both the agricultural lasd and home-
stead plots allotted, only 15352 permanent pattas have
been issued till 31 July, 1988 to settlers which also
includes the quota of tribals settled under the Project.
The Committee regret that the Ministry has not cared
to furnish to the Committee the number of migrant
families which have been sllotted agricultural land as
rehabilitation assistance under the project and issued
permanent pattas for (1) agricultural land, and (2)
homestead plots allotted to them. The Committee are,
however, sure that the number of migrant families
settled in the project which have been issued permanent
pattas jointly for agricultural land and homestead plots
16 far less than 15352 being the number of pattas issued
to scttlers as a whole. The Committee further note
that while the work relating to issue of pattas to settlers
in Malkangiri Zone is admittedly still in progress and
being pursued by the Ministry with the Orissa State
Government, the task of issuing pattas for permanent
ownership of agricultwial land and homestead plots
to the migrani families is far from complete in Paralkote
and Kondagaon Zones of the project also as has been
corroborated by the C. & A. G. in his Report of 1988.
The Committee, therefore, strongly recommend that
urgent steps should be initiated at a higher level by the
Ministry of Home Affairs in conjunction with State
Governments concerned to expedite the process of
issuance of permanent pattas for ownership of agricul-
tural land and homestead plots to all the migrant families
settled in all the aforesaid 3 zones of the Project and
the Committee informed of the p:ogress of allotment
of agricultural land and the issuance of the pattas to
migrant settlers under the project within six months of
the presentation of this Report citing the number of
migrant families issued such pattas.
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While the Committee note that 25091 houses are
stated by the Ministry to have been constructed for

. “settlers” in Dandakaranya Project, it has not been made

clear as to how many of the 25231 migrant families
in position have been allotted these houses. On the
other hand the Ministry has also claimed that *“all the
25231 displaced fumilies have been provided permanent
accommodation”. The Committee would however,
like the Ministry to refer to the arrears in thiy regard/
pinpointed by the C, & A.G. in his Report of 1988 and
to categorically state further that all the 25231 migrant
families in position in the Project area are now actually
settled in permanent houses/accommodation of their
own.

The Committee note that by now 1506 tube wells
have been constructed and 523 masonry wells excavated
in Dandakaranya Project area, apart from 334 village
tanks and 364 head water tanks to provide drinking
water to displaced persons/settlers under the project.
The Ministry might, therefore, be literally correct in
claiming that “there is no dearth of tube wells/masonry
wells for the families settled by the Dandakaranya
Project”. However, in the light of arrears in this
regard pointed out by the Comptroller and Auditor-
General in his Report No. 1 of 1988, the Committee
wonder whether any appreciable dent has been actually
made with regard to the basic problem of non-availability
of drinking water in the project area especially in
the villages during summer time. The Committee
would, therefore, like to be specially apprised of the
acourate position about the steps taken to augment
water supply in villages under the Project during summer
and the norms of the number of families actually covered
per tube well/masonry well there, not only with a view
to give the badly noelzod relief to the settlers in general,
but also to prevent the possibility of further degertions
by migrants from the project area. The Committee
would also like the Ministry to ensure that drinking
water supplied to migrants is free from germs and not
infested with water borne diseases.

The Committee regret to note that while the number
of settlers’ villages in the project was stated to be 227
in Orissa and 254 in Madhya Pradesh stotal 481) in
the material provided by the Ministry for their 30th
Report (1978-79), the number of villages “set up by
Dandakaranya Project” has now been given by the
Ministry as 428 out of which only 111 villages are stated

———
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to have been eleotrified so far aad 67 more taken up for
eloctrification. - It appears that Dandakaranya Deve-
lopment Authority has not comsidered seriously the
Committee’s estion to provide funds to Electricity
Boards of Mi Pradesh and Orissa with a view
to expedite the electrification of villages in the Project
Area.. In the light of mass desertions from the project
in the past by migrants from former East Pakistan
and with a view to check therecurrence of such desertions
from the Area in future, the Committee strongly reite-
rate their recommendation that the D.D.A. should
make efforts to expedite electrification of maximum
number of villages in the region, as a special case, even
gy %oviding funds to the concerned State Electricity
oards.

The Committeo are smguished to note that even
though the Central Government has been seized of the
matter sinoe 1968, Namasudra and Paundra Khetriya
Communities which predominate the migrant families
settled in Dandakeranya Project and have been recog-
nised .as Scheduled Castes in West Bengal, have not so
far been recognised ws such ini Madhya Pradesh and
in Orissa only Namasudra community has been recog-
nised as Scheduled Caste so far with the result that
both the commauaities in the area must still be feeling
diecrintinated. The Committee reiterate that the Minis-
tries of Home Affairs and Welfare should now take
up this matter vigorously at'the highest level of the
Government with a view to enaot the necessary legisla-
tion very -early to recoghnise Nemasudra and Paundra
Khetriya oommanities in Orissa and Madhya Pradesh
regions of the Dandakaranya Project area as Scheduled
Castes in lime with their status in West Bengal, and
remove their long standing grievance. It will also
facilitate the process of their rehabilitation.

The Committee are pained to note that while 1,91,800
Old Migrant femilies and 50,194 New Migrant families
are stated to have been “rehabilitated” and “resettled”
respectively in States/areas outside West Bengal and
Dandakarsnya Project, the preeise statistics about the
number of old migrant families actually allotted agri-
cultural land by way of rehebilitation ss«istance and
the details of natuge of owmership/occupancy rights
conferred on such migrants ere ‘‘mot availeble” with
the Ministry. The Commitiee are further distresced

" to note that while homestead plots are stated .t0 bave-
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been allotted between 1/3 and 1/2 acre per family to
migran(s settled in agriculture and 35140 New Migrant
familics settled in agriculture are stated to have been
allotted homestead plots, the Ministry has not indicated
the number of New Migrant families in these States
actually allotted agricultural lrnd and homestead plots
and the nature of ownership rights therein granted to
them. In view of above mentioned crucial and vital
information not being “available” to the Ministry, the
Committeq are at a loss to understand how the Govern-
ment are in e position to presume that 1,91,800 Old

.Migrant families and 50194 New Migrant families have

actually been “rehaebilitated” or. “resettled” in
the States/areas outside West Bengal and Dandakaranya
Project. The actual position an the ground of the
rehabilitation of these migrants is slso not encouraging
in view of the representation made to the Committee
by an 8ll India Organisation of Migrants referred (o
in th: preceding paragraphs. It appears to the Com-
mittee that the major problems relating to rehabilitation
of migrants from former East Pakistan, including allot-
ment of agricultural land, homestead plots and owner-
ship rights therefor persist in these places becsuse of
negligence of rehabilitation authorities concerned. The
Committee, therefore, strongly recommend that the
actual position of the rehabilitation of migrants in
the aforesaid Stetes/areas should be gone into afresh
by the Ministry in conjunction with State Governments/
Union Territories concerned who should also re-investi-
pte the precise number of both old and new migrant
amilies settled/rehabilitated in Agriculture and other
occupations in each Statefarea, alongwith the number
of families actuelly allotted agricultural land, home-
stead plots and the precise nature of ownership rights.
conferfed on migrents therefor and take meaningful
and expeditious sm mlg rehabiljtate the migrants
concerned in accor ith present approved scales,
taking into view not only the arrears in this regard
officially admitted at present but also the actual magni-
tude thereof arrived at after the re-examination re-
commended by the Committee.

The Committee are also distressed to note that
Government of India gave a loan of Rs. 94 lakhs through
the Goverrment of U.P. between 1964 and 197) on the

understanding of employing 600 migrants from former
East Pakistan, Burma and Sri Lanka, to Madan Indus-

tries Ltd,, a private spinning Mill having their factory

_in Hastinapur, Distt. Meerut, which employed about
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1000 migrants from time to time but stopped its opera-
tions on 8-8-1984, on account of “continued cash losses”,
laying off 146 migrants, emong others, in such poor
financial condition that Govt. of India had to grant

"them further rehabilitation assistance under Gunnaur

Rehabilitation Project, Distt. Budaun. The Committee
wonder whether the Government of India distributed

‘such’ a largesse to this pettv privete enterprise in the

‘name of rehabilitation assistance to migrants merely
on the recommendation of the State Government or
applied itself also any checks and sefeguards which
are normelly required in such cases. The Committee
are sure that even after getting a loan of Rs. 94 lakhs
from 1964 to 1971, if this company incurred “continued
cash losses” culminating in stoppage of its cpsrations
in 1984, the credit worthiness, feasibility and viability
of this company mmust have been less than promising
in 1964 when the Govt. of India made its fateful decision
to grant 8 huge loan of Rs. 94 lakhs to it in exchange
of the understanding to provide employment to 600
migrants. The Committee would like to be informed
of how the loan of Rs 94 lakhs granted to the aforesaid
company has been accounted for and what was the sta-
tutory sanction/scheme under which the loan was
granted to it. The Committee recommend that with
a view to avoid such losses in future, Government of
India should be doubly cautious in granting loens
to private units for the purpose of rehabilitating migrants
and should avoid making such deals with private enter-
prises of doubtful commercial credibility.

While the Committec commend the decision of
the Government to ‘grant rehabilitation assistance

to 146 New migrant families from former East Pakistan,

including 103 Madan Industries families under the
Gunnaur Rohabilitation Project in District Budaun,
U.P. after the families were laid off due to stoppage of
its operations by the private company in 1984, they
deplore the delay in their rehabilitation under the above
Project sanctioned as late as on 6th July, 1987 and the
fact that so far “the Government of Uttar Pradesh
could not complete the work of soil treatment”. The
Committee recommend that the Rehabilitation Division
of the Ministry of Home Affairs should now induce
the State Government to take timely steps with a view
to ensure that these families ere sctually rehabilitated
by June, 1989, as scheduled. The Committee would
also like to be informed of the expenditure incurred
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o the further rehabilitation of thesa 103 migrant families
from former East Pakistan under the Gunaur Projec..

In the first instance, the Committee deplote the

| discrepancy in the fignres of 8700 Old Migrant families,

stated by the then Ministry of Rehabilitation, to have
been settled in Andaman & Nicobar Islands in its Annual
Report for the year 1959-60, whereas only 3000 such

'migrant families are stated to bave been rehabilitated

in the said Islands by the Rehabilitation Divicion of
the Ministry of Home Affairs in the Preliminary Material
sent to the Committec in 1988. The Committee re-
commend that among others this discrepancy should
also be resolved by the Ministry of Home Affeirs in
conrse of the integrated review of rehabilitation work
in all the States/areas of the country recommended in

‘an earlier Chapter of this Report.

The Committee note that while 805 New Migrant
families - have been settled in Andaman & Nicober
Islands, 5674 new migrant families have been settled
in Chanda Distt. of Maharashtra developed as an

-agricultural project under the Special Areas Develop-

ment Scheme. It has, however. been represented
to the Committee that the migrants settled in Chande
District are facing “a lot of pr s still to be solved”.

‘Obviously they must still be facing problems relating to

allotment of agicultural lsnd and homestead plots

-and ownership rights therefor being or 1o be conferred

on them, The Committee recommend that the Re-
habilita ion Division of the Ministry should initjate
measures to study the problems df these migrants
through reguiar interface with their foeal representatives,
arrenge to resolve their rehabilitetion problems at the
<carliest in collaboration with the State Government
concerned and inform the Committee in due course
about concrete physical achievemnents in this regard.

The Committee note that as in July 1988 there wers
5 Permanent Liability Homes with 1132 rehabilitable
families in Assam, Tripura, Uttar Pradesh, Maha~
rashtra and Madhya Piadesh. Of these 1132 families,
gchemes were sanctioned in 1987 for rehabilitation of
102 P.L. fantilies only, of which only 99 families were
actualty rchabilitated by the end of that year.
After evidence the Ministry has.further informed the

-Committee that as a result of screening carried out

546 families were found rehabilitable and out of them
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170 families have since been settled and a scheme has
been sanctioned for further settlement of 30  families.
It is not clear from the Ministry’s reply when exactly
the screenings were carried out and 170 families were
rehabilitated. The Committec apprehend that there is
a wide gap between the position of rehabilitable fa-
milies in Permanent Liability Homes not only as inti-
mated to them by the Ministry and as represented
te them by the non-official organisation of migrants

_ referrea to in the preceding paragraphs, but also be-

tween the number of families found rehabilitable by
the Government itself as 102 in 1987 and as 546 on
subsequent screening. The Committee are of the view
that on the ground of compas:ion alone if ncthing else
the Rehabilitation Division of Ministry of Home Affairs
should accord top priority to the rehabilitation of re-
habilitable families in PL homes both in the integrated
review  of rehabilitation of migrants suggested earlier
in this report as also in actually expediting the  rehabi-
litation of all rehabilitable families in PL homes so thas
there are no arrears in this regard. From the material
supplied by the Minijstry it appears that not all 1e-
habilitable families in the PL homes have been actually
rehabilitated so far and the.e appears to be a lot of
time gap between a family bocoming rehabilitable in a
PL home and the time when the scheme to rehabilitate
them is proposed by the State Government and their
rehabilitation is actually sanctioned by the Miristry
of Home Affairs resulting in cumulative arrears.
The Committee, therefore, stress that State Govern-
ment should be pressed by the Ministry to prepare and

.finalise the schemes for the rchabilitation of rehabili-

table inmates sufficiontly in advance of their becoming

- eligible for the purpose so that the Mimistry is also able

‘to provide the requisite funds for their rehabilitation
in time and the eligible families are relieved at the
carliest oppertunity from the none-too-comfortable
conditions in PL homes now being run by the State
Governments concerned. .

The Committee are concerned to note that about
49,000 refygees who came to Tripura from Bangladesh
since April, 1986, as many as 2984 refugees, including
children, have died in the camps upto 25-7-1988 due
to diseases such as diarrhoea, respiratory tract infec-
tion, bronchi pneumonia, worm infection, etc. Apart
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from the aforesaid diseases, the Ministry has ulso
attributed the deaths to the unhygienic habits of tribal
refugees such as using local water resources from ri-
vulets instead of tubewells provided in the camps and
non-utilisation of dugwell latrines by children contri-
buting to invironmental pollution in the camps. The
Committee regard this as dangerous situation not
only for the 1efugee camps but also for the surrounding
localities inhabited by non-refugees. It is clear to the
Committee that had the medical facilities for the camp
refupees been adequate in quantity and quality there
would not have been almost 3000 deaths in the camps
in a shoit span of two years and 3 months due to in-
fectious diseases mentioned by the Ministry. The
Committee apprehend  that the provision of faci-
lities and conveniences such as tubewells and dugwell
latrines in the camps appears to be so meagre nd

-unhygienic that the migrants feel it impractical to

exclusively use and depend upon them rather than the ri-
vulets and open fields making the inmates easy preys
to fatal diseases. The Committee, therefore, recom-
mend that the Ministry should have a second look at
the medical facilities' and civic amenities actually
available to these migrants in the camps and arrunge

-to upgrade them both in quantity and quality so as

to drastically reduce the incidence of deathsin these
camps, due to infectious diseases.

The Committee are disappointed to note that within
less than 2 years of the opening of camps in Tripura
for about 49000 refugees which started migreting in
April, 1986, as many as 3083 migrants have been re-

.. pported missing from the five camps in the State by the
~¢close of 1987. The Committec expect the Govern-
_ment to appreciate the fact that being post—1971-72

refugees, they are bound to be repatriated to Bangladesh
sooner or later and the successful attempts by as many
as 3083 refugees out of about 49,000 in such a short time
to desert the camps and mingle clandestinely with the
sections of the local populace speak poorly not only
of the vigilance arrangements made so far by both
the Central and State Governments in this regard,
but also undermine our national policy on these re-
fugees. The Committee, therefore, recommend that
the Central and State Governments must sit together
and find some effective means to prevent desertion from
camps by these refugees and their clandestinely ming-
ling with local population. The Committee suggest
in this regard that the Government should consider
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Ahe feasibility of masking, at pegular intervals, in sttong
indelible ink, a suiable sign on:the -hands or arms of
cach refugee with a view to- make it-easy to detect him
or her from amongst the other sections of the local
‘population. '

The Committee understand that as per media re-
ports some lll?i‘islatiou with regard to the autonomous
status of Chakmas in Chitfagong Hill Tracts is being
brought in the  Parliament of Bangladesh. The Com-
mittee, therefore, recommend that the Government
of India should closely watch the developments in this
regard in Bangladesh and on the basis therefore
pursuc the matter of the refugees’ repatriation more
vigorously both with the Government of Bangladesh
and the refugees camped in Tripura.

The Committee are concerned to note the magnitude
of infiltration from Bangladesh into the bordering
States of Assam, Meghalaya, Tripura, West Bengal
and Mizoram during the years from 1983 to 1987. The
burnt of infiltration is being borme -especially West
Bengal on whose borders the aumber of illegal en-
trants apprehended by Border Security Force during
this period was as large as 80,528; the number thereof
handed over tc State Police was 3,776, and the .number
pushed back being 76,752.

While the nittee are glad to note in this re-
gard that B.S%pﬁon;l’nﬂa@gnslgdesh Border
is heing further with. requisite infrastructure

by 29 additional battafions in five years from 1986
omwards, of which 11 additional battalions have already
been deployed during 1987-88, they regret to note that
regulations governing the issue of visas to Bangladesh ga-
tionals by Government of India are so facile for potential
infittrators who can come to this country on a visa for
180 days without indication of specific place of their stay
and can manage to stay beyond the period of validity
in the visa, leave their osteasible p of visit, mix
with some people and get lost with their connivance.
The Committee are of the firm view that it is the most
g[:u:.lrtun;:1 tlime fot:e the Gr:;ﬂﬂn erament of India to plug

is laophole in the visa ons governing visitors
from Bangladesh to Imdia, bilaterally, if possible,
within a reasonable period of time, or even unilaterally
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with a view to confain the menace of infiltration intoj
India because the other side does not have to sufferg
from this problem on our account.

The Committee are also distressed to note that in-
formation regarding the number of infiltrators from
Bangladesh who managed to obtain citizenship certi-
ficates from local District Collectors who were earlier
competent to issue  citizenship certificates, by sup-
pressing material information, is not available with
the Ministry of Home Affairs and such cases come
to their notice only when the citizenship certificates
are subjected to verification by local police and that
only 60 cases had been brought to their notice by West
Bengal Government. The Committee are of the view
that the number of such infiltrators must be pretty
substantial especially upto 1-4-1986 when powers of
issuing citizenship certificates were withdrawn from
the District Collectors by the Government of India.
In regard to cases detected so far the Ministry’s stand
that “‘memos have since been served on all these
persons concerned requiring them to explain why the
citizenship certificates issued 1o them should not be
cancelled”, suggests not only that Government is treat«
ting such infilirators with kid-gloves but also absolving
the District Collectors who were responsible for is-
suing citizenship certificates in such cases. The Com-
mittee are also of the view that merely withdrawing
the powers of District Collectors of issuing citizen-
ship certificates and restricting them to the Central
Government only is not adequate as similar certifi-
cates can be got issued from the Central Government
also after suppressing the material facts, The Com-j
miltee are certain that unless the very procedure and
regulations regaiding the issue of citizenship certifi-
cales to nationals from Bangladesh are revised to plug
the loopholes, therein, such cases may go on recurring
even though the Centrgl Government goes on issuing
certificates. The C ittee, therefore, suggest that
the Ministry should ¥et this matter examined by ex-
perts concerned with a view to plug these loopholes
so that such cases do not recur with the issue of citi-
zenship certificates 1o nationals of Bangladesh by the
Central Government also.

The Committee are further pained to find that pre-
cious little is being done by the Central or Siate
authorities concerned *o prevent corrupt local officials
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or relatives from helping infiltrators in settling in border
villages or towns. The Ministry’s casual reply in this
regard that “tribal refugees have been segregated...
and. ..accommodated in separate camps” does not
sound  oconvinoing a8 this reply applics to per-
secuted and undome Chakma refugees now camped
-in Tripura:and mot to-wilful infilteators, most of whom
are non-iribals, who manage to c¢landestinely mix with
loedl-populace with the connivance of local officials or
relatives and: pose menacing problem to the country.
The  Committee, therefore, recommend that once an
illegal ‘entrant is- apprehended on the Indo-Bangladesh
Border-and it is decided to hand him over to the State
poliee and: not ‘to pmsh him/her back, Central: State
autbiorities: sheuld consider the feasibilily of tattooing
some - suitable sign: on the hand/arm of the infiltrator
so as to enable the authorities concerned and public
afso- to detect the infiltrator from amongst the local
population with-whom he or she might have clandestin-
ely mixed. The GCommittee also strongly recommend
that-bothtise Centre and State Government should arrange
‘to-impose exemplary. punishments to officials or relatives
‘who mamege to help the:infilkrators to settle in border
areas: 3

i
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